Monday, 23rd March, 1931
THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume III, 1931

(12¢h March to 25th March, 1931)

FIRST SESSION

OF THE

FOURTH LEGISLATIVE ASSEMBLY,
1931

SIMLA
GOVERNMENT OF INDIA PRESS
1931
13



Legislative Assembly.

President :

Tae HoNoURABLE S IsraHmM Ranmroous, K.C.8.I1, C.IE.

Deputy President :

Me. R. K. SeaNMUuRHAM CuErTY, M.L.A.

Panel of Chairmen : i

DiwaN Bamaour T. RangacHARIAR, C.I.LE,, M.L.A.
Sm Hues Cocke, Kt.,, M.L.A.

Maurvi MusaMmap Yakus, M.L.A.

Rar SanmB HarBiLAs Sarpa, M.B.A.

Secretary :

Mr. S. C. Gupra, BaR.-AT-LAw.

Assistant of the Secretary :

Rar Banaour D. Durr. !

Marshal :

Caprain Nur Asmap Kuawn, M.C., I.O.M.

Commattee on Public Petitions :

Mr. R. K. SEANMUKHAM CHETTY, M.L.A., Chairman.

Sm Huer Cockx, KT., M.L.A.

Sm Arpbug Ramm, K.C.8.I, K1, M.L.A.

RaJa Bamapur G. KRISHNAMACHARIAR, M.L.A.

MiAN MuBaMuaDp SHAR Nawaz, C.LE., M.L.A. 3

14



CONTENTS.
Vouume IIL.—12th March to 25th March, 1931.

urepAY, 12TH MARCH, 1931—

Statement of Business
The General Budget—List of Demands—cumd.
Demand No. 78—North-West Frontler Province—concld

Demand No. 16—Customs—

Reduction of Salaries on account of lower level of pl'ieeg‘

and to cope withydeficit Budget .. .
Retrenchment and Uniformity of Basis for Ezpenditure ..
Inadequate Representahon of Muslims in the Customs Ber-

vices
Failure of the Government to pmvent D\impmg of wheat
and sugar on the Indian Market . .
Sikh Representation .. .
Duty on Sugar

Duty on Kerosene, Petrol Betel-nuts
Not taking steps to raise the Price of Agmu!tnrd Produce
Demand No. 18—Salt—

Retrenechment

Loss of Interest arising from the Credlt Syswm

Pay of General Managers . -
\AY, 13tH MARCH, 1931— ‘
Questions and Answers . e
Unstarred Questions and Answers
Statement laid on the Table—

Report of the Committee en Salt . .. .
The Genernl Budget—List of Demanda-cosdd. ael ..

Iemand No. 1—Opium—concld.
Retrenchment .. . ..
Demand No. 20—Stamps .. .
Demand No. 21—Forest—
Administration of the Feorest Department
Demand No. 22—Irrigation, Nawigation, Lmhankmont llld
Drainage Works (Ineluding Working Expenses) .
Supply of Water to Cultivators .
Want of a River Canal from Bikhtiarpore on t.he Gmges to
Nawadah via Bibar ..
Interest charged on Canals in Orissa ond Ga.np.m
Demand No. 33—Indian Posts aud Telegrlphs Department (In-
cluding Working Expenses)
Retrenchment
Representation of Depressed Classes iu the Posts and Tele-
graphs Serviees
Denial of Calcutta and Delhx Tranuer Conceeswna to eertun
Clerks of the Director General's Office .. ..
15

Paces,
1905

1005—08
1908

- 1909—12
191315

191530

1930—37
1937—48
194851
1951—55
1955—56

1957

1957—59
1959

1061—65
1965—69
1996— 2004
1969--96,
2004—37

1969—71
1971

197172

197376
1973

1973—74
197476

. 1976—89
1977—82

1952-- 87

1987

L -



Pages.
FripAy, 13t Manow, 1931-—contd.
The General Budget—List of Demands-<ssweld.
Demand No.23—Indian Posts and Telegraphs Department (In-

cluding Working Bxpenses) —contd.
Demand No. 24—Indo-Europear Telegraph Department (Tu-

cluding Working Expenses) . 1989
Demand No. 25—Interest on Debt and Reduetlon or Avmdanc"
of Deht .. .. .., .. .. 1990—96,
2004--15
Appointment of a National Investment Board . 1990—92
Debt Position . . . 1993—986,
- 2004--15
Demand No. 28—Interest on Miscellaneous Obligations 2015—17
Policy and Prmcxple underlying Expenditure for Interest on
"Miscellaneous Obligations 2015—17
Demand No. 27—S8taff, Household and Allowancps of the Gov-
ernor General e s 2017—33
'Room for Considerable Reduction .. 201721
Hill Journey Allowances and Reduction of Extent of tho
Simla Exodus 2021--31
Requeet to.the Vieeroy for some Vqlnntary Sun ender of, ;
Emoluments for the Needed Retrenchment '2031—33
Demand No. 20—Council of State .. 2033
Demand No. 30—Legislative Assembly and Leglslatwe Aseemb-
ly Department 2033=34
Quarters for Members not free .. 2032—34
.Demand No. 31—Foreign and Political Depmtment 2034—37
Practical Exclusion of Indian from the Foreign and Pohtwal
Department 2031—37
Demand No. 32—Home Department 2037
Demand No. 33—Public Service Commission 2037
Demand No. 34—Legislative Department 2037
‘Tlemand No. 35—Department of Education, Health and Lands 2037
Demand No. 36—Finance Department 2038
Demand No. 37—Separation of Accounts trom Audnt 2038
Demand No. 38—Commerce Department 2038
Demand No. 40—Department of Industries and Labour 2038
Demand No. 41—Central Board of Revenue - .. .. 2038
Demand No. 42—Payments to Provineial Governments on .
account of Administration of Agency Subjecis .. . 2038
Demand No. 43—Audit .. 2039
Demand No. 44—Administration of Justxce 2039
Demand No. 46—Police .. 2039
Demand No. 46—Ports and Pﬂotnge 2039
Demand No. 47—Lighthouses and nghtships 2039
Demand No. 48—Survey of India 2039
Demand No. 40—Meteorology 2040
Demand No. 50—Geologieal Survey 2040
Demand No. 51—Botanical Survey 2040
Demand No. 52—Zoological Survey 2040
Demand No. 53—Archsology 204¢
Demand No. 54—Mines 2040

16



Fripay, 12tHE MArcH, 1931—concld.

- The General Budget—List of Demands—concld.

Demand No. 55—Other Scientific Departments

Demand No. 56—Edncation L e

Demand No. 57—Medical Services .. .

Demand No. 58—Public Health .

Demand No. 59—Agriculture

Demand No. 80—Imperial Conneil of Agnenltural Reoeareh
Department ... .

Demand No. 61—Civil Vqtennary Servwas

Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Iemand No.
Demand No.
Demand  No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.
"Demand No.
Demand No.
Demand No.

Demand No.

Demnand No.
De¢mand No
Demand No.
Pemand No.

62—Industries
63—Aviation

64—Commerecial Intelhgence and Sta.tlstlca

65— Census .
66—Emigration- ——Internal . .
67—Emigration—External .: . ires
88—Joint Stock . Compenies e sl e

69—Miscellaneous Departments ., . . ..
'70—Indian Stores Department. R

71—Currency
72—Mint- . .. P,
73—Civil Worku o
74—Superannuation Allowances and Ppnnmns
75—Stationery and Printing .
76—Miscellaneous .. S
77—Refunds . e
79—Baluchistan o
80—Delhi ;e G bk e
81— A jmer-Merwara . e
82— Andamans and Nxcobar Illnnda o
83—Rajputana e

[EE T b ASERTRE SEY ;‘f,

PR
s 3 .

e 1 e

0. 84—Central India .. -t o

85—Hyderabad - - .
86—kxpenditurc  in England—Secretary of.

State for India

Demand No.

for India
Demand No.
Demand No.
Demand No.
Demand No.
Demand No.

Demand No.
Demand No.
Demand No.
Deniand No.
Demand No.

Demand No,

Demand No,
HoNpay, 16TH Mucu, 1931—

Questions and

87——Expendxture in Englund—Hngh Commissmn»r
88—Lap1tal Outlay on hecuntv Prmtmz ¥ .
890—Forest Capital Outlay . ..
90—Irrigation

91—Indian Posts and Telegraphs .
92—Indo-European Telegraphs . .
93—Capital Outlay on Currency Note Press
94—Capital Outlay on Vizagapatem Harbour ..
96—Capital Qutlay on Lighthouses and Lxghtih:ps
96— Commuted Valuo of Pensions .,

97—New Capital ,at Delln . '
98—Interest Free Advances .

99— Loans and Advances Bearing Interest

Answers
17

Pages.

2041
2041
2041
2041
2041

2041
2042
2042
2042

2042

2042
2042
2043
2043
2043
2043
2043
2043
2044
2044
2044

2044

2044
2044
2045
2045
2045
2043
2046
2045

2046 .

2046
2046
2046

2046

2045
2047
2047
2047

2047

12047
2048
2048

. 2048

2049—73

| -



v

'“Moxmv, 16TH MArcH, 1931—contd.

Unstarred Questions and Answers .. ..

Statements laid on the Table .. e

Election of Members to the Standing Commxttee on Roads

Election of Members to the Committee on Publie Aeconnts ..

Election of Members to the Governing Body of the Tmperml
Council of Agricultural Research .. -

The Indian Income-tax (Second Amendmment) Bxll—Intmdmud

The Indian Factories (Amendment) Bill—Introduced :

The Indian Finance Bill—Consideration poatponed for one day
(Separation of Burma from India) .

Tursnay, 17TH Marcn, 1831—

Member Sworn - .. .. . .

Questions and Answers

Election of Members to the Publie mm Oon-nttee .

Elcction of Members to the Gevériimg Body of the Imperinl
Council of Agricultural Remeareh

‘Election of Members to the Govem'}ng Body of rha Indwn
Research Fund Association .

The Salt (Additional Import Duty) Bxll—Introduood .

The Indian Fmanbe Bill—Discussion of the Motion o oouexder,

not concluded . .. . .
WEDNESLAY, 18TH MaRoH, 1931—
Questions and Answers .. .. . .
Unstarred Questions and Answers .. .. ..

Bhort Notice Question and Answer ..

Election of Members to the Governing Body uﬂ the lndum
Research Fund Assoeistion e

Election of Members to the Standing Commitiee fm' dxe Depun
ment of Commeree

The I[ndian Finance Blll—Dlse-mon on the Momn to eonmder
not coneluded - .

Tnbnsmv, 19T Mnon, 1831—
The Indian Finance Bill—Discussion on tlle Motion to consider

not concluded . .o .

Fripay, 20TH MarcH, 1931—
Questions and Answers . .. .
Unslarred Questions and Answers . .
Statements laid on the Table . . .

Statement of Business .
Llection of Members to the Standmg Gommn;tee on Indums
Overseas Emigration 'nd Haj Pilgrimage
Election of Members to the Standing Committee for the Depm
ment of Education, Health and Lands :
Elegion of Members to the Standing Committee on Roudu
The Wheat (Import Duty) Bill—Introduced . ..
The Indian Finance Bill—Motion to consider adopted
18

Pacss.

2073—75
2076---T7
2078
2078

2078
- 2078—81
2081

20812122

2123
a23—37
2137

2137

. 238
213840

2140--91

2193—2207
2208—14
221415

2261—2318

2319--38
2338—54
2354—58
2368—59

2369

2359
2359--60
2360—63,

2363-- 2411



-
Pagrs. '

BATURDAY, 218T MarcH, 1931—
2413—19

Questions and Answers . .. .. ..
Unstarred Questions and Answers . 2419—33
Motion for Adjournment—Murder of Mushmﬂ at Mochl in the

Mirzapur District—Leave refused .. 2433—34
Statement re Proposed Confidential Meeting with H F the (‘om-

mander-in-Chief . 2434—38
Election of Members to the Stand.mg Comnnttee on Roads 2438
Eleetion of the Standing Finance Committee . 2438
Election of Members to the Standing Committee for the Depart— 2430

ment of Commerce .
The Indian Finance Bxll—-contd. .. .. 2439--83

Moxpay, 23rp MArcH, 1931—
2485

Member Sworn .. . .. . .
Questions and Answers . .. . .. 2485—2513

Unstarred Questions and Answers 2513--24
Sort Notice Question and Answer . . 2524
Allegations of Partiality on the part of the Chair .. 26256—35
Election of Members to the Standing Comxmttee for th2 Depart-
ment of Commerce . 2536
Statcments laid on the Tablo—
Stores purchased by the High Commissioner for India . 2635—39
Review of the Civil Expenditure of the Government of lndu 2540
Note on the Difference hetween Non-voted and Voted Expendl~
ture . 2640--41
Demand for Supplementaty Grmt in respeet of Rnlwsys .. 2542
The Indian Finance Bill—Discussion on the consideration of
Clause not conecluded .. 25642 —84
Toxsvay, 24rHE MarcH, 1031—
Questions and Answers . . . . 2585--9%
Unstarred Questions and Answers .. . 2600—04
Protest against the Execution of Bhagat Singh md others .. 2604—06
Disposal of Public Business after the Walk Out of a Seetion
of the House .. 2606—22
Tle Indian Finance Bxll—Dmussxon on the oonmdomtxon of '
Clauses not coneluded .. . .. . 2622- -26
WEDNESDAY, 26TH MARCH, 1931—
Questions and Answers . . .. ‘e 2627—34
Unstarred Questions and Answers . . - 2634-—-38
Short Notice Question and Answer cer 2639—40
The Indian Finance Bill—Discussion on the ()’onaxdentxon of
Clauses not coneluded .. . .o 2640--2700
Apology to the Chair . . . .. 2701—03

19



LEGISLATIVE ASSEMBLY.
Monday, 23rd March, 1931,

The Assembly met in the Assembly Chamber of the Council House at
FEleven of the Clock, Mr. President in the Chair.

MEMBER SWORN:
Lieut.-Colonel H. A, J. Gidney, M.L.A. (Nominated Non-Official).

-

3

QUESTIONS AND ANSWERS.

CANOELLATION OF PASSPORT GRANTED TO REV, U OTTAMA.

1068. *U Tun Aung: Will Government be pleased to state:
(a) whether it is a fact that the passport granted to the Rev. U
Ottama, the well-known Burmese monk, has been cancelled;
(b) if so, what are the reasons for doing so; and

(c) whether this Government were consulted by the Burma Govern-
ment before the said cancellation was made?

The Honourable Sir James Orerar: (a) Yes.

(b) Having regard to his activities when he was last abroad, it was
considered undesirable that he should retain a passport.

(¢) No, but the Government of India approved of the action taken.

U Tun Aung: Has any opportunity been given to Rev. U Ottama to
explain any charges made against him?

The Honourable 8ir James Orerar: I think that the gentleman in ques-
tion is perfectly well aware of the reasons for which action has been taken
against him.

Mr. Gaya Prasad Singh: May I know the nature of the activities in
which the gentleman was engaged, which has prompted Government to
take action againgt him?

_ The Honourable Sir James Orerar: The gentleman referred to, when
he was last absent from India, was engaged in, or associated himself with,
revolutionary activities in the Far East.

Mr. Gaya Prasad Singh: If there was sufficient evidence against him,
why was he not put on trial?

The Honourable Sir James Orerar: I do not think that that arises on a
question with regard to the withholding of a passport.

Mr. K. Ahmed: What are the reasong for which the passport has not
been granted? Is there anything at all against him?

( 24856 ) A
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The Honourable 8ir James Orerar' I am a.frald I did not quite catch
the Honourable Member’s question.

Mr. K. Ahmed: Will the Honourable Member appreciate the question
what are the reasons which disentitle a man to his right to claim a passport.
to go from place to place? What is the justification of Government in this
case to withhold the passport?

The Honourable Sir James Orerar: I must refer the Honourable Mem-
ber to the passport rules.

Diwan Bahadur T. Rangachariar: May I ask, does this gentleman advo-
cate or oppose separation of Burma?

The Honourable Sir James Orerar: I understand that he is an opponent
of separation. But I may add that that has nothing to do with the action
taken in this case.

Diwan Bahadur A. Ramaswami Mudaliar: Has any opportunity beem
given to this gentleman to find out whether, even if he carried out those
activities in the past, he is also, in his present mission to Europe, going
to carry out the same activities? Or has he been asked whether he will
refrain from such activities in hig present trip?

The Honourable Bir James Orerar: 1 have no precise "information on
the point, but T will only say this that the Government of India examined
the case very carefully and came to the conclusion that the action taken
by the Government of Burma was justified.

Diwan Bahddur T. Rangachariar: May I ask, if this gentleman is
engaged in advocating revolutionary activities, ‘is it not safer to send him
to England? (Laughter.)

The Honourable Sir James Orerar: I think that that is rather a dubious
proposition.

Mr. B. Das: May I enquire whether the Government will withhold a
passport to Rev. U Ottama if he becomes a member of the Congress Dele-
gntion to the Round Table Conference?

The Honourable Sir James Orerar: That is a hypothetlcal question.

Mr. Gaya Prasad Singh: May I know why this gentleman wanted to
have -a passport to go to Europe? On what ‘grounds did he app]y for a
passport to go to. Europe?

The Honourable Sir James Orerar: I must have notice of that ques-
tion.

‘Diwan Baliadur A. Ramaswami Mudaliar: Are Government prepared to
consider the question of grantmg him a passport if it is- confined only to
Great Britain? .

The Honourable Bir James Orerar: No, Sir.

“Mr, Gaya Prasad Singh: Are Govemment aware that the refusal of a
passport to Rev. U Ottama creates a suspicion in the minds of the public
that because he is conneeted with the anti-separatist activities, his pass-
port has been refused?
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'fho Honourable Sir James Orerar: I can assure the Honourable Mem-
ber that that has nothing to do with the action at present taken, and I
hope that that statement will remove any suspicion that there may be on

the point.

U Tun Aung: How long has Rev. U Ottama held the passport which
has been now cancelled?

The Honourable Sir James Orerar: Will the Honourable Member kmdly
repeat the question?

U Tun Aung: How long has Rev. Ottama held this passport which has
been cancelled ?

The Honourable Sir James Orerar: I must have notice of that ques-
tion. '

TRANSFERS IN THE PoSTAL DEPARTMENT. .

-1069. *Mr. Muhammad Anwar-ul-Azim: (a) Will Government be pleased
to say whether the posts of an Inspector, Postal or Railway Mail Service
and of a clerk or sorter in the lowest selection grade of Rs. 160—10—250
are equal in accordance with the principles laid down in Post Office
Manuals and Fundamental Rules?

(b) Is it a fact that in accordance with the rules prescribed in the Colleo-
tion of Inspection Report Forms an Inspector is required to certify on the
work and conduct of the official in charge of an office or section under the
control of the Inspector?

(c) If the replies to part (a) be in the negative, will Government be
pleased to state whether inter-transfers of officials not holding equal posts
can be allowed or are allowed in the Postal Department?

(d) If the reply to part (b) is in the affirmative, will Government be
pleased to state whether the official who is competent to certify on the work
and conduct of another official is superior to the latter? If so, will Govern-
ment be pleased to state whether interchangeability of two unequal posts is
permissible? If 80, under what circumstances?

(6) Will Government be pleased to state if any public interest or admi-
nistrative purposes are served by such interchanges of posts? If so,
will Government be pleased to state what are those interests or purposes fur
which inter-changes of unequal posts are required? -

{f) Will Government be pleased to state whether the aforesaid transicrs
were made prior to 1928? Tf so, how many transfers were made in each
of the nine Postal and Railway Mail Service circles in India? If not, why
is such a change now considered necessary?

(9) Will Government be pleased to lay on the table the number of
aforesaid transfers in the whole of India which took place since February,
1928 and will Government please state the specific public interest or admi-
nistrative purposes served on each of such transfers?

Mr. H. A. 8ams: (2) The two classes of posts are on the same scale of
ps,,v.d Tt is not understood what principles the Honourable Member has in

(b) -Yes.

(c) Does not arise in view of the reply to (a) above.
A2
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(d) The reply to the first part is in the negative. The second and third
parts do not arise.

(e) to (9)- Do not arise in view of the reply to the second part of (d)
above.

I may add that I will look into the principles underlying the practice
referred to in the Honourable Member’s question.

INSPEOTORS OF RAILWAY MAIL SERVICE REQUIRED TO TBAVEL IN MArL Vans,

1070. *Mr. Muhammad Anwar-ul-Azim: Will Government be pleased
to state:

(a) whether it is a fact that the Inspectors of Post Offices are not
required to travel in mail vans for performance of journeys
in connection with duty outside the train;

(b) whether it is a fact that the Inspectors of the Railway Mail
Service are required to travel in the mail van simply for the
performance of journeys for taking up dufy outside the train
after reaching destination; and

(c) if the replies to both the above parts are in the affirmative, what
are the reasons for such differential treatment amongst the
same class of officers?

‘. E. A dame: (a) Yes.

(b) Yes, usually; but in special circumstances a Railway Mail Service
Inspector is not required to travel in the mail van.

(¢) The reason ‘is that the Postal Inspector is not ordinarily concerned
with the work in the mail van, while the Railway Mail Service Inspector
usually is concernéd with su¢h work.

INSPEOTORS OF RATLWAY MAIL SERVIOE REQUIRED TO TRAVEL IN MAIy VANS.

1071, *Mr. Mihammad Anwar-ul-Asim: () Are Government aware of
the difficulties and troubles of the Inspectors of the Railway Mail Ser-
vice, who are required to travel in the mail van for simple performance of
journeys quite unconnected with train duties, e.g., conveyasnce of special
bags, investigations, ete.?

(b) Do Government propose the restoration of card passes or sanction
the purchase of tickets in cases where an Inspector is required to perform
a long journey such as from Simla to Delhi and in some cases to take up
duties at the destination at once?

Mr. H. A. Sams: (a) Inspectors of Railway Mail Service conveying
special bags and conducting investigations are not ordinarily required to
travel in the mail van.

(b) Inspectors of Railway Mail Service are already permitted to purchase
tickets in special circumstances. “
SuBMIssION OF WEERELY DI1ARIES BY SUB-DrvistoNaL TowN INsPEOTORS OF

Post OrrIOES.
1072. *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that the
Inspectors of Post Offices and the Railway Mail Service in charge of Sub-
Divigions are required to submit weekly diaries?
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(b) If so, will Government be pleased to state why the same_procedure
is not prescribed in the case of Sub-Divisional Town Inspectors?

(¢) Will Government be pleased to state the expenditure incurred in
printing and stationery for 26,520 copies of such diaries consumed annually
in excess? Do Government propose to save this expenditure by converting
the daily diary into a weekly one?

Mr. H. A Sams: (a) Yes.
(b) Because Government do not consider it necessary.

(¢) The cost of 26,520 copies of the Town Inspectors’ diary form is
approximately Rs. 140. Government do not propose to convert this diary
into a weekly one.

PROMOTIONS IN THE SECRETARIAT AND ATTACHED OFFICES.

1073. *Eunwar Hajee Ismail Al Khan (on behalf of Kunwar Raghubir
Singh): Is it a fact that some persons holding permanent posts in the
Second Division of the Secretariat are qualified also for the First Division
of Attached Offices ns a result of the examination held by the Staff Selec-
tion Board in 1922, and that the latter were required to secure a higher
percentage of marks? If so, will those qualified for the First Division of
Attached Offices be given reasonable preference over persons qualified
simply for the Second Division, in the matter of promotions to be made
hereafter under rules introduced by the Home Department in their office
memorandum dated the 18th February, 1981?

The Honourable Sir James Orerar: Persons who have passed for the II
Divigion of the Secretariat and also for I Division Attached Offices are
regarded as being better qualified than those who have passed for II Divi-
sion Secretariat for initial appointment in Attached Offices only; but once
they have entered the Secretariat or Attached Offices their further promo-
tion is regulated bv merit and capacity.

SEPARATION OF EXECUTIVE AND JUDICIAL FUNCTIONS.

1074. *Kunwar Hajee Ismail Ali Khan (on behalf of Kunwar Raghubir
Singh): Will Government be pleased to state if they have come to any
conclusion in regard to the separation of executive from judicial functions?

The Honourable Sir James Orerar: The Honourable Member is referred
to my answers to Rai Bahadur Sukhraj Rai's starred question No. 770 on
the 2nd instant and to the supplementary questions.

Mr. K. Ahmed: In view of the fact that in the year 1923 a Resolution
was moved by Mr. Mukherjee in this Assembly and it was passed by this
House, that the separation of the judicial from executive functions should
be effected as soon as possible, and in view of the fact that the Government
have again and again promised to look into the mafter, and give effect fo
it, but trouble has been created by the Department of the Honourable Mem-
ber and the Round Table Conference is involved in solving the difficulties—
does the Honourable Member realise that his Department has done & great
.dﬁisservice to. the country and also to the Government? (Laughter.) (Hear,

ear.).
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The Honourable Sir James Orerar: No.

Mr. K. Ahmed: Will the Honourable Member when he has answered
the question in the affirmative . . . . (Laughter.)

Some Honourable Members: In the negative.

The Honourable Sir James Orerar: If the Honourable Member will
frame his question in a form in which I can reply in the atlirmative, I shall
be very glad.

Mr. K. Ahmed: In view of the fact that the Honourable Member has
auswered the question in the negative, would he be pleased to give any
reasons for the same, so that Honourable Members may appreciate that
his answer is bascd on reasons and not otherwise? (Laughter.)

(No answer.)

Mr, K. Ahmed: In view of the fact that the Honourable Member has
got no answer (Laughter), and in view of the fact that it is bringing diffi-
culties afler difficulties 1o His Majesty’s Government in India, will he
explain why this trouble has been brought about in this country, cspecially
ug the separation of judicial and executive functions has been demanded
by the people and accepted by the Government, and since then eight years
have passed without any action and there has been a squandering of the
revenues of the country which has hard hit the Chancellor of the Exche-
quer in India?

The Honourable Sir James Orerar: I think if the Honourable Member
will examine the references which I have given he will ind an answer to
his questions so far as they are relevant to the issue.

Mr, X, Ahmed: How can the Honourahle Member say that, in view of
the various statements made in this House and the Resolutiop which was
carried on the floor of the Assembly 8 years ago, and they are yet shilly
shallying for the last 8 years? .

DIFFICULTIRS OF SUBORDINATE RATLWAY EMPLOYEES.

1075. *Kunwar Hajee Ismail Ali Khan (on behalf of Kunwar Raghubir
Singh): (a) Are Government aware of the difficulties of the subordinate

railway employees in the matter of leave, quarters and the eduocation of
their children?

(b) Are they prepared to redress them?

Mr. A. A. L. Parsons: (¢) and (b). With regard to leave Government
arg aware that the main difficulty experienced by certain classes of sub-
ordinate employees on State-managed railways ariseg from the inadequacy
of the leave reserves while on some Company-managed railways the chiet
complaint is in regard to racial discrimination. The question of removing
these difficulties is under active consideration.

Government are aware of the paucity of quarters for subordinate rail-
way employees and steps have been taken during the last few years to
build more quarters as funds permit. _

On the subject of education of the children of railway employees Gov-
ernment have, with the concurrence of the Central Advisory Council, issued
provisional rules pending the report of an officer of the Educafion De-
partment placed on special duty to investigate certain questions on whieh
further information is necessary before a final scheme can be advised.
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IMPROVEMENT IN QUALITY OF GUR.
* 1076. *Mr. Uppi Saheb Bahadur: Will Government be pleased to state:

(a) whether Government are aware that gur containg greater food
value than sugar;

(b) whether Government are aware that the average villager prefers
gur to sugar;

(c) if the answers to the above are in the affirmative, whether Gov-
ernment are taking or intend to take any action to improve
the quality of gur manufactured in this country; if so, what;

(d) whether Government are taking or propose to take any action
to discourage consumption of sugar especially in the villages;
if so, what? If not, why not?

The Honourable Khan Bahadur Mian Sir Faszl4-Husain: (a) No.

(b) That is probably so at present.

(c) Steps arc being taken both by the Central and Provincial Govern-
ments to improve the efficiency of gur manufacture. =~ The Imperia] Coun-
cil of Agricultural Research has given grants for experiments in cane
crushing with small power crushers. With the object of securing greater
economy in fuel and reducing the destruction of sugar during boiling the
Council is also financing tests with improved gur boiling plant.

(d) No, as the consumption of sugar is a matter of individual taste.

Mr. Uppi Saheb Bahadur: May I know whether these grants were given
to the Government Departments or to the individuals?

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: I cannot say
without notice whether it is given to Government Departments or indi.
viduals.

APPOINTMENT OF MusLIM JUDGES.

1077. *Mr. Uppi S8aheb Bahadur: (a) Will Government be pleased to
lay on the table a statement showing the number of Muhammadan, Him.lu.
Christian and European Judges in all the different High Courts of India?

(b) Is it not a fact that in some provinces the representation of Muslim
Judges is practically zero?

(c) Will Government be pleased to state the reason why the Muslim
representation is so low?

(d) What qualifications sare required for the post of a High Court
judgeship ? '

The Honourable Sir James Orerar: (a) and (b). The information is con-
tained in the statement which I lay upon the table.

(c) As stated by Government on several previous occasions, permanent
appointments to the High Courts are made by His Majesty under section
101 of the Government of India Act. The main criterion in filling up
vacancies is necessarily that of legal qualification, subject to which the
claims of Muslim candidates receive most careful consideration.

(d) The qualifications are laid down in section 101 of the Government of
India Act. '
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Statement showing the present streagth of High Courts, Chief Qourt, Cudp and Judicial
Oommissioners’ Qourts.

Province. Muslims, Hindus. lerl;gtii.;m. Europeans.
HigH COURTS.
Madras (14) . . . .. [ (] .
Bombay (10 + 1 Additional) 1 3+1 .e
Parsi.
Calcutta (16 + 1 Additional) 9 6 . 8
inoluding one
appointed
acting Judge.
Allahabad (943 Addition- 2 3 .e 7
al).
Lahore (945 Additional). 2 4 ) 1
Patna (9 + 2 Additional) . 2 3 &
Rangoon (11) . . . 242 7
Burmans.
CHIEF COURT.
Oudh (5) . . . 2 141 I
Parsi.
JUDICIAL COMMISSIONERS’ COURTS.
Central Provinces (5) . .e 2 .e || 3
N. W. F. Province (2) . 1 ' 1
Sind (4) . . . 1 1 .o 2
|

8ir Harl 8ingh Gour: May I ask whether the Government regard the
High Courts as representative institutions?

The Honourable Sir James Orerar: No, Sir.

Sir Hari Singh Gour: In that case, why did not the Honourable Mem-
ber deal with these cases upon that broad basis?

The Honourable Sir James Orerar: I think, Sir, that T have done so.

APPOINTMENT OF MUSLIM JUDGES.

1078. *Mr. Uppi Saheb Bahadur: (a) Will Government be pleased to
lay on the table a statement showing the number of posts of High Court
Judges fallen vacant in various provinces since 1921 and filled in by

. Muhammadans, Hindus, Christians and Europeans in different provinces
both officiating and permanent? '
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(b) Will Government be pleased to lay on the table a statement showing
‘the number of Muhammadan, Hindu, Christian and European officials
appointed as Judges of the different High Courts since 1921?

(¢) Is it a fact that in some High Courts no Muhammadan official has
ever been appointed as Judge, if so, where and why?

(d) If the answer to above be in the affirmative, are Government pre-
pared to recommend the advisability of appointing qualified Muham-
madan officials, if and when any vacancy occurs?

The Honourable Sir James Orerar: (a) and (b). I will obtain the in-
formation and communicate it to the Honourable Member on receipt.

-

APPOINTMENT oF MusrLim JUDGES.

1079. *Mr. Uppi Saheb Bahadur: Will Government be pleased to state :-

(a) whether Government received appeals from Mussalmang of
the Madrag Presidency repeatedly requesting, since 1917, the
appointment of a Mussalman Judge in the High Court of
Madras;

(b) if so, why no Mussalman from the Presidency or from outside
has till now been appointed?

The Honourable Sir James Orerar: (a) Representations have been re-
ceived from time to time. -

(d) The Honourable Member is referred to the answer just given to part
(c) of his question No. 1077.

APPOINTMENT OF MUsLIMS IN THE OFFIOB OF THE DIREOTOR OF CIVIL
AVIATION.

1080, *Mr. Uppi Saheb Bahadur: Will Government i)e pleased to state:

(a) when the office of the Director of Civil Aviation came into exist-
ence and what was the strength of the staff then;

(b) what is the present permanent strength of establishment in that
office and how many of these are Christians, Hindus and
Muslims;

(c) who has appointed all these men, whether the Public Works
Branch or the Industries Branch and when;

(d) whether a copy of the Home Department’s first orders regarding
communal representation was then in the possession of the
Branches who made these appointments;

(e) if so, what should be the percentage of the Muslims on the
present strength of that office according to the standing
orders of the Home Department regarding communal repre-
sentation ;

(03] whei:.hér the question of the Muslim percentage was ever con-
sidered in that office; if 8o, why it is so poor;

(9) who is responmsible in failing to comply with the orders of the
Home Department and what action, it any, will be taken
against him; : :
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(k) whether Mr. Z. H. Burni was appointed in the Upper Division
in that office on a communal basis; if so, why on his transfer
a non-Muslim has not been taken; and

(%) whether the Home Department have taken any action against
those who ignored their orders; if not, why not?

Mr, J. A, 8hillidy: (a) The office of the Director of Civil Aviation was
constituted in January 1927, and the sanctioned strength then was 1 Supei~
intendent, 2 Assistants, 2 clerks and 1 stenographer.

() The present permanent strength of that office is 2 Superintendents,

15 agsistants, 5 clerks and 1 stenographer. The distribution is as fol-
ows :

Hindus 9, Europeans and Anglo-Indians 8, Muslim 1.

(c) A few appointments were made by the Public Works Branch on
the creation of the office, and subsequent appointments have been made
by the Director of Civil Aviation.

(d) Yes.

(e) No specific percentage hag been laid down in respect of Muslims.

(f) In making the appointments, due consideration was given to the
claims of qualified members of minority communities, but the poor repre-
sentation of Muslims is due to the paucity of applications from qualified
members of that community. )

(9) Does not arise.

(k) Mr. Burney was appointed because he was considered suitable and
because he was a member of a minority community. On hig vacating the
post another member of a minority community was appointed. I may
mention there was no suitable Muslim amongst the other applicanfs for
the post.

(9) Does not arise.

Mr. K. Ahmhd: If a graduate Muslim is a candidate and a non-Muslim
graduate is also a candidate and the Muslim is supposed to be suitable in
view of the percentage of one-third as it was declared by Lord Reading,
and up till now that has not been displaced by any other Viceroy, will not

the Government appoint that poor Muslim if He is a deserving graduate
candidate? ;

Mr. J. A. Shillidy: I am not sure that I understand the question. I
think the answer ig probably in the negative.

Mr, K. Ahmed: Do I understand the Honoursble Member to say that,
if the Muslim is a suitable candidate, he will appoint him, or did he say
that & Muslim candidate duly qualified was not fdund?

Mr. J, A. Shillidy: I should be glad if the Honourable Member will re-
duce hig question to writing.

Mr. X. Ahmed: This is not plain sailing, I am afraid. I am putting
the question according to the rules of Parliament and if the Honoursble
Member is unfit to answer that question, he cannot expect me to write
that question, so that hig clerks may prepare an answer for him to read out
here. He is drawing Rs. 4,000 per month. It is his duty, Mr. President,
to answer the questions I am asking here.
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Mr. President: I do not think the Honourable Member is justified in
asking another Honourable Member to write down his supplementary
question.

Mr. J. A. 8Shillidy: I should be glad to answer them if I understood
them. I am not able to understand the Honourable Member’s question.

Mr. President: The Honourable Member may ask that the question
may be repeated or that it may be put in a form which may be intelligible
to him before he replies. My only objection is that the Honourable Mem-
ber could not ask the Honoursble Member putting supplementary ques-
tions to put them down in writing.

Mr. K. Ahmed: May I ask if a qualified Muhammadan candidate is
available and also a qualified non-Muslim candidate will he take the
Muslim candidate in view of the declaration made by Lord Reading that
Muslims will by no means hereafter be less than 88 per cent. in Government
services? But if it is otherwise, will he be good enough to explain the
situation ?

Mr. J. A. 8hillidy: I am afraid I cannot explain a situation, which I
have not yet understood, Sir.

Mr, K. Ahmed: Are Government aware that so many volumes of the
Calcutta University Calendar alone will show that there is no dearth of
‘Muhammadan candidates available—and they are candidates for appoint-
ments—and still the Honourable Member’s Department do not find them
suitable for appointment to petty clerkships on Rs. 80, or Rs. 80 or
Rs. 100 a month? If he says that his answer js in the affirmative, will
he take further steps to remove the difficulties of the Government and
the distressed condition in which they are carrying on the business in this
country, or otherwise take sufficient steps to appoint suitable Muslim
candidates to help in the Government? !

Maulvi Muhammad Yakub: May I ask what efforts were made by the
Government to secure qualified Muslims for these partiqular posts?

Mr. J. A. 8hillidy: For the post of which mention was made, I per-
sonally did my best to try and find out a suitable candidate among the
different Departments.

Maulvi Muhammad Yakub: I wanted to know what were the efforts
which were made. Did his Depgrtment inquire of Members of the Legis-
lature? Did they ask the Public Service Commission? Did they ask
the Muslim University? - Did they publish their vacancies in some of the
Muslim papers? I want to know the precise directions in which efforts
were made by the Government, when they said that no suitable Muslim
candidates were available. '

Mr. J. A. shillidy: I cannot remember all the exact details. We cer-
tainly invited applications. As I said, we had applications also from other
Mussalmans, and we were particularly anxious to get a minority com-
munity representative. '

Maulvi Muhammad Yakub: Will Government be pleased to state
what were the special qualifications which were required for these eandi-
dates? \
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Mr. J. A. Shillidy: If the Honourable Member wantg to know more

details, I would ask him to state exactly the points on which he would
like information. '

_Mr. Gaya Prasad Singh: Will the Public Service Commission, as it is
going to be reconstituted, take up this question?

Mr. J. A, 8hilidy: I very much hope they will; T shall be only too
delighted then. y P Y y

Dr. Ziauddin Ahmad: Will the Honourable Member please read again
the answer to part (b) of this question?

) Mr J. A. Shillidy: ““(b) The present permanent strength of that office
is 2 Superintendents, 5 assistants, 5 clerks and 1 stenographer. The dis-

lgribuliion is as follows :—Hindus 9, Europeans and Anglo-Indians 8, Mus-
m .'l

Mr. K. Ahmed: In view of the inequality of the proportion of Muslims
—and the Honourable Member has stated that it is only one—do Govern-
ment propose, for the sake of their own promises, made again and again,
to remedy the anomalous situation? Does the Honourasble Member think
that he is exercising his intelligence enough when he says that he will try
his best, but which will never be done, and when it is the case that he
hag not done anything hitherto, do Government, for their own benefit, for
their own security and for their own safety and tranquillity, propose to

take sufficient steps to remedy the anomalous situation as early as possible 7
If not, will they explain . . .

Mr., President: Order, order. I should like the Honourable Member
to put his questions in such a form that thev can be reasonably regarded
as direct, supplementary questions. He may put more questions if he
likes. but let the Honourable Member put them definitely, so that he can
obtain a specific reply. ‘

Mr. K. Ahimd: In view of the fact, Sir, that the Honourable Member
representing the Department says that he will try his best—which how-
ever he has repeatedly gaid in season and out of season since his advent
to this Assembly and that he has not kept his word . . .

Mr. President: What ig the precise question that the Honourable Mem-
ber wishes to ask?

Mr. K, Ahmed: In view of the fact that he has not kept his word, as
he himself has said that there is only one Muslimm out of so many non-
Muslims who have been appointéd to his Department,” in answer to the
question which was put to him, will he explain the situation?

Mr. J. A. Shillidy: Mav T have notice of that question?
Mr. President: The Honourable Member wants notice of this’ question.
Mr. K. Ahmed: I submit supplementary questions arise out of the

snswer given. The Honourable Member himself has said that only one
Muslim is there . .
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Mr. Presidbnt: The Honourable Member in replying is entitled to ask
for notice if he is not able to answer a supplementary question on the
spot. The Honourable Member has asked for notice, and therefore the
Honourable Member has either to ask another question, or allow the next
question to be taken up.

Mr, K. Ahmed: May I ask the Honourable Member representing the
Government definitely to explain why he repeated in this Assembly so
many times that he would try his best, and, in the result, we find that
there is only one Muhammadan out of so many, and that being so, will he
explain whether he can now ameliorate the condition and remove the
anomaly ?

Mr. President: The next question, please.

APPOINTMENT OF MUsSLIMS IN THE OFFIOB OoF THE DIRECTOR oF CIvin .
AVIATION.

1081. *Mr. Uppl Saheb Bahadur: (o) Is it a fact that some additional
staff has recently been sanctioned for the Civil Aviation office? 1f so,
how many posts will be offered to the Muslims to bring their percentage
to the standard required under the Home Department orders?

(b) How many Muslim daftries and peons are there at present in thab
office and what steps are being taken to give the Muslimg their due share
in thig respect? .

(c) Will Government be pleased to state whether a copy of the Honour-
able Bir George Rainy’s recent speech in the Assembly regarding Muslim
fepresentation has been sent to the Director of Civil Aviation’s office to
ensure proper representation of Muslims ‘n that office against the vavancies
likely to be created shortly?

Mr. J. A. Shillidy: (a) Yes. The question of securing a representation
of minority communities in accordance with the policy of the Government
of India will be considered in filling the newly sanctioned clerical posts.

(b) There are one daftry and six peons in the Civil Aviation Office, of
whom one peon is & Muslim. (Maulvi Muhammad Yakub: ‘‘Hear hear.”)
Consideration will be given to the recruitment of ¥uslims when appoint-
ing men to the newly sanctioned inferior servants’ posts in that office.

(¢) A copy of the speech has been seen by the Director of Civil Aviation.

APPOINTMENT OF A MUsLIM CARETAKER IN SIMLA.

1082. *Mr. Uppi Saheb Bahadur: (a) Will Government be pleased to
state how many caretakers of Government property there are in Simla?

(b) Is it a fact that there is one vacant post of a caretaker in Simla
and will it be offered to a Muslim? Is it a fact that non-Muslims are
already holding such poats there?

Mr. J. A. Shillidy: (a) Four.

(b) Yes. It has been decided to keep the post in abeyance. The reply
to the last part is in the affirmative.



2498 LEGISLATIVE ASSEMBLY. [28rD Mar. 1981,

APPOINTMENT OF A MUSLIM AS AERODROME CLERKIN THE OIVIL Xvﬂ’i‘ion
OFrFIOoB. ' '

. :083. *Mr. Uppi S8aheb Bahadur: Wil Government be pleased to
state : ’

(a) why the post of an aerodrome clerk was not offered to a Muslim,
and whether applications of qualified Muslims were sent to the
Civil Aviation office;

(b) what is the qualification of Babu Kundan Lal, aerodrome clerk;

(c) who was the appointing authority ;

(d) whether some of the applicants had better qualifications than
Babu Kundan Lal, and if so, why the post was not given to
any of them; and

(¢) why in such cases the matter was not referred to the Public
Bervices Commission ?

Mr. J. A. 8hillidy: (¢) A Muslim has already been appointed as aero-
drome -clerk at the Civil Aerodrome, Bamrauli. Applications were re-
ceived from Muslims for the post of aerodrome clerk, New Delhi.

(b) to (d). The educational standard prescribed for applicants for the:
post of aerodrome clerk was that of the matriculation examination, and
besides satisfying this requirement . Mr. Kundal Lal, who wag appointed
by the Director of Civil Aviation, was in other respects the most suitable
of the applicants.

(¢) Recruitment to ministerial posts in subordinate officeg is not effected
through the medium of the Public Service Commission.

Maulvi Muhammad Yakub: Will the Honourable Member please let
me know what were those ‘‘other respects’’ in parts (b) to (d) of his
answer?

Mr, J. A. Shillidy: Certainly.

Maulvi Muhammad Yakub: What were they?

Mr. J. A. Shillidy: I will let the Honourable Member know later on.

Co0oANUTS AND COPRA IMPORTED INTO INDIAN PoRTS FROM CEYLON.

' 1084. *Mr. Uppi Sgheb Bahadur: Will Government be pleased to
state .

(a) the quantity of (i) cocoanuts (ii) copra imported into Indian
: " Ports from Cevlon annually;

(b) whether any import duty is charged on such imported cocoanuts:

(c) if so, what is the rate of such duty; i

(d) whether Government received any representation from the Gov-
ernment of Ceylon or any private body in Ceylon, requesting
.the removal of such duty; .

(e) if so, what is the result of such representation: -

(f) whether Government are aware that owing to the importation of
Ceylon cocoanuts into Indian markets the ' cosoanut  pro-
ducers in India are hit hard; and . _

(g) whether it is a fact that Indian cocoanuts are prew:entod, from

) being imported into Ceylon ports by a heavy tariff?
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The Honourable Sir George Rainy: (a) The Honourable Member  is
referred to the Sea-borne Trade Accounts, copies of which are in  the
Library. :

(b) gnd (o).. An import duty of 15 per cent. ad valorem is levied under
the Incian Tariff Act on cocoanuts imported from ebroad. An additional
surcharge of 5 per cent. ad valorem is at present being levied on this article
under the Provisional Collection of Taxes Act in accordance with the pro-
posals made in the Finance Bill which is now before the Legislature.

(d) and (¢). I would refer the Honourable Member to my reply to
Mr. K. P. Thampan's question No. 810, dated the 5th March, 1981.

. (/) Government have received representations from certain Chambers
of Commerce to this effect.

(9) Government have no reason to think so.

PoLrioy oF COLONISING THE ANDAMANS WITH MOPLANS. -

1085. *Mr. Uppi Saheb Bahadur: Will Government be pleased to
state :
(a) whether they continue their policy of colonising the Andamans
with Moplas;
(b) if so, when was the last batch of free Mopla women and children
taken to the Andamans;
(c) till now how many such women and children were taken to the
Andamans;

(d) how many of them died and how many returned ;

(e) if they are aware that many women and children who -are
deprived of their gtardians are suffering very great hardship
and are at the mercy of convicts or people descended fromn
convicts;

(f) if it is a fact that these free women and children who were
governed by civil laws in Malabar are governed by laws and
regulations intended to govern convicts and people descended
from convicts; and

(k) whether Government have done anything to give proper educa- .
tion, both secular and religious, to Mopla children taken to
the Andamans with the mothers?

The Honourable Sir James Omerar: (a) I invite the attention of the
Honourable Member to paragraph 10 of the Home Department Resolution
No. F. 188/24-Jails, dated the 4th October, 1828, published in the Gaszette
of India of the 9th October, 1926, which describes the policy of the Gov-
ernment of India in thig matter. The Honourable Member will see that
the scheme is on a purely voluntary basis. ‘

(b) to (e). T have called for a report and will give the information
when received. :

(f No.

(9) Primary schools have been opened in all Mappilla villages, and suit-
able religious and moral teaching is imparted by Mappilla teachers.
Mosques have been built and are.regularly used.
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Mr., K. Ahmed: Are Government aware that the soil of the Andamans
has previously been declared by the Government to be both insanitary,
unhealthy and unsuited for human beings?

The Honourable 8ir James Orerar: No, Sir. If the Honourable Mem-
ber will read the Administration Reports of the Andamans and the Nico-
bar Islands, he will see that very strenuous measures for improving sani-
tation have been carried out during the last two or three years, and that
the health conditions have very greatly improved. The colonists in the
island are in a very happy, contented and healthy condition, according to
my information.

Mr. Uppt Saheb Bahadur: May I know wheother it is not a fact that
the Cardew Committee reported that according to their view women and
children should in no circumstances be sent to the Andamans?

The Honourable Sir James Orerar: I must ask the Honourable Member
to give me motice of that question.

Mr. K, Ahmed: Is it not a fact that only 5 years ago & Committee was
formed consisting of 4 Muhammadan Legislators and a Parsi Doctor wnen
8ir Alexander Muddiman was in the place of the Honourable Member and
when he wag his Secretary and that they reported that. the soil of the
Andamans was not only insanitary, unhealthy and unfit for human habi-
tation but that the character of the people 1is so much demoralised that
the women folk in particular should not be sent there? Is it not contrary
to those recommendations that the poor Moplahs are sent to the Anda-
mans to live there? )

The Honourable Sir James Orerar: I should remind the Honourable
Member that the scheme is entirely volultary. Anyone who desires to go
is allowed to go; is assisted there and is given very matenial assistance
to set up in life in the Andamans. Those who desire to return to Mala-

bar are also assisted to do so.

Mr. K. Ahmed: Is it not & fact that since 1921 Government officers,
the Almighty policemen, had shut up one hundred Moplahs in a railway
luggage van for transmission and the major portion of their dead bodies
“were lying in a heap one over the other? Most of them died for want
of water to quench their thirsts? Is it mot a fact that those comvieted
Moplahs were still there, and Government had sent them there in order
to make the land fertile? Why were not the Moplah prisoners transferred

to India according to Jail Rule?

The Honourable Bir James Orerar: There is nothing to warrant these
suggestions, but I would point out that the question and the answer related

to a scheme for free colonization.

Mr. K. Ahmed: What is the reason for keeping these conviots in the
Andamans when according to the Central Jails Committee’s Report that
place has beem declared to be insanitary and unhealthy? The Govern-
ment Civil Surgeon and those who are in the best position to pronounce
their judgment about the suitability of the place have declared against it.
Their salaries were paid from the Indian_exchequer and still the Govern-
ment have not acted upon their advice. Do Government propose for their
own benefit and for the benefit of the Indian people to take sufficient steps
to remove these convicts from the Andamans as early as possible?
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The Honourahle Sir James Orerar: I must point out, as I have already
done, that the question relates to the free settlement in certain portions
of the Andaman Islands. If the Honourable Member desires to raise a
different isgue, I shall be glad to reply to him if he will give me notice
of his question to enable me to give him a considered reply. ‘

Maulvi Muhammad Yakub: Will the Honourable Member kindly say
it any other people besides the Moplahs have left India and taken wup
their residence there voluntarily ?

The Honourable Sir James Orerar: I believe that is so; but if .the
Honourable Member wants more detailed information, I must ask him for
notice.

Diwan Bahadur A. Ramaswami Mudalar: Secing that there is gravo
suspicion that the voluntary emigration is not really voluntary, will the
Government consider the desirability of having a non-official committee
to examine the cases of voluntary emigration?

*The Honeurable Sir Jamixg Orerar: I do not think it is necessary _to
have a committee for that purpose. The policy of the Government has.
been very fully stated and I am not aware that the suspicions of the kind
the Honourable Member refers to are really entertained.

ALLEGATIONS AGAINST AN EXEoUTrVE ENGINEER OF THE PUBLI0 WORKS
DEPARTMENT, DELHI.

1086.*Maulvi Muhammad Yakub: Is it a fact that certain materials (such
ag girders, conduit pipes and electric wires, etc.), have been taken from
Government surplus stores and used by the Executive Engineer, 7th Divi-
sion, Delhi, Public Works Department in his private building? If so, do
Government propose to make an immediate inquiry into the mattar?

Mr, J. A. Shillidy: Government have no reason to believe that the
statement is true nor have they any grounds for making the enquiry sug-
gested. If, however, the Honourable Member will disclose his reasons for
making such a statement, and the source of his information, Government
are prepared to institute an enquiry.

DISOHARGE OF A CABLE JOINT EXPERT FROM THE DELHI PuBLiIc WORKS
DEPARTMENT.

1087. *Maulvi Muhammad Yakub: Is it & fact that- one B. Nand
Kishore, who was a cable joint expert and who had been trained in this
work at Bombay at Government expense, has been discharged in spite of
the fact that several others who are junior to him are still in service under
the Executive Engineer, 7th Division, Delhi Public Works Department?
If ‘80, will Government please say why the juniors have been given
preference ?

Mr, J. A. shillidy: Babu Nand Kishore was given a short training in
cable laying for about six weeks along with several others in 1822. He
lett the Department in 1927 to take up a better paid appointment on the
East Indian Railway and hig post was abolished. He was re-employed in
1929 as the Railway Department did not require his services any longer, on
certain particular jobs which are now finished. There is, therefore, no
question of men junior to him being retained in preference to him.
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APPOINTMENT OF AN ADDITIONAL SUPERINTENDENT OF MAINS IN THE PUBLIC
WoORKS DEPARTMENT, DELHI.

1088. *Maulvi Muhammad Yakub: Are Government aware that two
Buperintendents of Mains are now working in the 7th Division, Delhi
Public Works Department, on the work which was done previously by one
Superintendent only? How has this been allowed at a time when the
question of general retrenchment is being considered ?

Mr J. A, 8hillidy: Yes. The reason is that owing to the completion
of the construction, the work of maintenance (which includes six sub-
stations, all the cables for electric distribution and the road lighting
itself) became too heavy for one man to attend to and one subordinate
who was employed on construction was therefore transferred to mein.
tenance. There was no increase in staff,

Sare oF CorPER WIRE BY THE DELHI PUuBLIO WORKS Dnynmnnwa

1089. *Maulvi Muhammad Yakub: Are Government aware that a
certain quantity of copper wire was dismantled at Old Delhi and the same
has been sold in the bazar by the Tth Division people? Is it with the
concurrence of Executive Engineer, 7th Division, Delhi Public Works De-
partment?  Will Government say how much copper wire was actually
used and dismantled in Old Delhi? Have any investigations been effected
and the concerning estimates overhauled to find out the default?

Mr, J. A. Shillidy: The facts are that 95,148 Ibs. of copper wire was
obtained by dismantlement of the electric services in the Civil Lines, Old
Delhi, during the year 1928-29 as against an estimated quantity of 94,000
lbs., and was partly disposed of locally by public auction or by authorised
private sale, and partly re-used in the erection of road lighting. The price
received was also higher than the estimated recovery.

CONTRAOT FOR ILLUMINATION IN CONNECTION WITH THE NEw DELHI
INAUGURAL CEREMONIES.

1000 *Maulvi Muhammad Yakub: Is it a fact that on the occasion
of the New Delhi inauguration ceremony the work in connection with the
illuminntion at Delhi Fort was not awarded by the Executive Engineer,
7th Division to the lowest tenderer (who was an approved contractor of
the Public Works Department, Electrical Department) while this work was
entrusted to another contractor at much higher rates? Will Government
be pleased to give rensons?

Mr. J. A. Shillidy: The difference between the rates accepted and those
of the lowest tender was trifling and the Superintending Engineer awarded
the contract to the contractor whom he considered most suitable for the
work.

Manlvi Muhsmmad Yakub: What difference is considered ‘‘trifling’’ in
this vear of stringency and retrenchment?

‘Mr. J. A, Shillidy: Rs. 270.
- Maulvi Muhammad Yakub: It has no value!
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- QUALIFICATIONS OF EMPLOYEES OF THE GOVERNMENT PowER Housg, DELHI,

1091. *Maulvi Muhammad Yakub: What are the names and educational
and technical qualifications of the men working in the Government Power
House, Delhi? Are any of them the relations of the Executive Engineer
of the 7th Division? If so, how many?

Mr. J. A. Shillidy: As regards the first part of the question, Govern-
ment do not consider that any useful purpose would be served by obtain-
ing the information asked for. As to the second part, the Executive En-
gineer concerned has stated that none of the men working in the Power
House is related to him.

Mr. K. Ahmed: What is the use of gaaying that no useful purpose would
be served by obtaining the information asked for? We want to know’
what relation the man bears to him—is he his brotherin-law or what?

Mr. J. A. Shillidy: I have not said so. I have said that no useful pur-
pose will be served by obtaining the information asked for in the first
part of the question.

Mr. K. Ahmed: Is it the monopoly of the relations of the employees
in the Department of the Honourable Member to occupy all the places?
Is it not incumbent on him to find out their qualifications before they are
appointed ? |

Mr. J, A. Shillidy: If the Honourable Member had listened to my an-
swer he would not have put that question. I have said that the Execu-
tive Engineer concerned said that none of the men working in the Power
House is related to him.

!

APPOINTMENT OF MusrLiM DooTors IN THE CoMBINED HospiTAL, NEw DELHY.

1092. *Maulvi Muhammad Yakub: (a) Are Government aware of the
fact that there are no Muslim doctors working in the Combined Hospitai,
New Delhi? Are Government prepared to appoint & Muslim Assistant
Burgeon or Sub-Assistant Surgeon in the Combined Hospital, New Delhi?

(b) Are Government aware that a certain Sub-Assistant Surgeon has
been working in the Combined Hospital for the past 10 or 12 years?

(c) Have Government considered the question of the transfer of this
officer at an early date?

(d) Will Government be pleased to state whether it is a fact that
medical officers are liable to transfer after a certain fixed period from
one place to another? Will Government be pleased to lay a copy of the
rules on the subject on the table of the House?

(¢) Are Government aware of the fact that a certain Assisfant SBurgeon
has been working for more than 8 years at the Combined Hospital in New
Delhi ?

() Have Government considered the question of his transfer?

. (g) Are Government prepared to direct the Chief Medical Officer, Delhi
Province, to consider the claims of Muslim doctors for appointment in the .
Combined Civil Hospital when ocoasion arises? -

22
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. The Honourable Khan Bahadur Mian Sit ¥axli-Husain: (s) Yes. The
matter is under the consideration of the suthorities.

(b) and (e). Yes.

(c) and (f). The question of transfer will be considered in due course

(d) Yes. A copy of the rules on the subject is laid on the table.

~ (g) Government have no reason to supposc that the interests of
Muslim doctors in this matter are not borne in mind by the Chief Medi-
cal Officer, Delhi Province.

Copy of the rules regarding the employment of doctors at the Combined Hospital, New
Delhi,

PuNiaB MepicAL Manvar, 1810.
Para. 135‘B.—No Assistant Surgeon—the senior grade excepted—shall hold charge
et any one hospital or dispensary for more than five years and exceptions to this rule,

it any, will be very rare.
. Para. 183-A.—No Sub-Assistant Surgeon shall hold charge of any ane hospital or
dispensary for more than five years, and exceptions to this rule, if any, will be very

rare.

Maulvi Muhammad Yakub: Will they cver be translated from the
‘““mind"’ into ‘‘practice’’?

) 'gl;e Honourable Khan Bahadur Mian Sir Fazl-i-Husain: From whose
min

Maulvi. Muhammad Yakub: The mind of the Government,

The Honourable Khan Bahadur Mian Sir Fazl-l-Husain: Government
has but one mind.
' Maulvi Muhammad Yakub: Therefore, I say will that consideration ever
come out of its mind into practice?

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: I have no
doubt it will, . )

HARASSMENT BY KHANS OF THE RELATIVES OF MAULVI GEULAM RUEBANI.

1093. *8haikh Sadiq Hasan: (a) Will Government please state if it has
been brought to their notice that the relatives of Maulvi Ghulam Rabbani
Lodhi, a respectable journalist of Sarai Saleh at present undergoing one
year’s imprisonment in Bannu Jail, are harassed by the Khans of Sarai
Saleh in Hazara District? If so, do Government propose to make inquiries
into the matter?

(b) Are Government aware that Khan Bahadur Ahmad Khan with
his servants and other Khans attacked Maulvi Abdullah, uncle of Maulvi
Ghulam Rabbani Lodhi in Septémber, 1930, at the time of prayers, and
Yorcibly turned him out of the mosque? !

. (¢) Was a petition submitted to the Deputy Commissioner, Hazara,
by the people of the place against this action of the Khans? If so, was
any action taken? If not, why not?

. (d) Are Government aware that this is all being done by the Khans
a8 Maulvi Ghulam Rabbani and his relatives are Congressmen?

Mr. J. @G. Acheson: Enquiry has been made from the Local Adminis-
tration and the information will be supplied to the Honourable Member as
soon as a reply is received.
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- APPOINTMENT OF MUSLIMS IN GOVERNMENT OF INDIA DEPARTMENTS,

1094. *Shaikh Sadiq Hasan: Will Government please state if there are
geparate cash sections in the various Departments of the Government of
India? 1f so, how many assistants and clerks are working in each »f these
sections in the various Departments? How many of them are Hindus and
Muslims respectively? If the number of Muslim clerks in these sections
is not adequate, do Government propose to post Muslim clerks in these

-gections ?

The Honourable 8ir James Orerar: The reply to the first part of the
-question is in the affirmative. I have no information as to the number of
-assistants and clerks working in the Cash branches of the various De-
partments or their communal composition. I should like to explain that
these branches are recruited from the ordinary staff of the Departinents
concerned and are, like other branches of such Departments, separatelz‘
constituted for convenience of departmental working. The class of w.rk.
‘performed in a particular branch and the number of men allotted to it are
matters within the discretion of the Head of the Department who is res-
ponsible for the efficient working of the Department. The principle of
communal representation in particular branches of the Secretariat lias not
been recognised, and as the Honourable Member will recognise, it would
not be practicable since the staff must be liable to transfer from branch to
branch as the exigencies of the work may demand.

ArPPoINTMENT OF A MUSLIM AS CASHIER IN THE DEPARTMENT OF EDUCATION,
HEALTH AND LANDS.

1095. *Shaikh Sadiq Hasan: Has there ever been a Muslim cashier in
the Department of Education, Health and Lands since the creation of this
Department? How many clerks are working as assistants to the casbier?
Has a Mussalman been ever posted in this section? Did Muslim clerks of
this Department ever express: their wish to be posted in this section when
long or short term vacancies occurred? Were their requests always refused ?

If so, why?

The Honourable Khan Bahadur Mian Sir Faxzl--Husain: No. Since the
amalgamation of the Departments of Revenue and Agriculture and liduca-
tion and Health in April, 1923, the post of cashier has been held hy the
person who held the post in the former Department. He has two assist-
ants. No Muslim has ever supplied to be appointed to this Section. The
only occasion on which it has been proposed to appoint one to it was in
1924, but the clerk whom it was intended to transfer to the Section re-
quested that the transfer might not be made, and his request was granted.
The practice has been to appoint to the Section the most suitable clerk
available, having regard to the nature of the work to be done in it.

PROVISION OF LATRINES IN SERVANTS’ COMPARTMENTS ON RAILWAYS.
1096. ‘Sha.lkh Sadiq Hasan: (a) Will Government please state if latrines
are provided in the servants’ compartments in the trains of the varisus
railways? ’

(b) If the answer is in the negative, do Government propose to provide
latrines? ;
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Mr. A. A. L. Parsons: I would refer the Honourable Member to the
reply given on the 17th March, 1980, to starred question No. 603 by
Mr. Mukhtar Singh.

Mr. K. Ahmed: Since then have the Government of India made up their
mind to relieve the inconvenience caused to passengers during this heat?

Mr. A. A, L. Parsons: On the contrary I do not think the Honourable
Member can remember the reply I gave previously. I explained that as
carriages came into shops, we were taking steps to provide them with
lavatories in servants compartments.

RECBRUITMENT OF ASSISTANT SURGEONS IN THE ARMY VETERINARY CORPS
AND THE ARMY REMOUNT DEPARTMENT.

1097. *Shaikh Sadiq Hasan: (a) Will Government please state if Veteri-
pary Assistant Surgeons recruited in the Army Veterinary Corps and the
Army Remount Department have to possess identical qualifications?

(b) Are both the classes under the control of the Quarter Master General
and liable to military service in and out of India during war?

(¢c) Are conditions of service similar in both the cases?

(d) Have Governmnent considered the desirability of amalgamating both
the services? 1f it is not practicable, what are the difficulties in the way?

Mr. G. M. Young: (a) and (b). Yes.

(c¢) No, Bir. Veterinary Assistant Surgeons in the Indian Army Veteri-
nary Corps serve as combatants under military regulations, whereas those
in the Army Remount Department are civilians serving under the Civil
Service Regulations and are not subject to military law.

(d) As stated in my reply to starred question No. 617 on the 80th
August, 1927, the answer to the first portion is in the affirmative. GCne
of the reasons for which amalgamation is not considered practicable is
that Veterinary Assistant Surgeons of the Army Remount Department not
only have purely veterinary work to do, but are intimately connected with
horse and mule breeding operations in the civil districts in which they
serve. It is therefore desirable for Veterinary Assistant Surgeons in
breeding areas to continue to serve in particular localities without frequent
transfers, which would be necessary if they belonged to the Indian Army
Veterinary Corps.

GRANT OF CONCESSIONS TO OERTAIN PosTAL CLERKS TRANSFERRED TO
New DELHI. :

1008, *Seth Haji Abdoola Haroon: (a) Is it a fact that the telephone
revenue accounting work relating to the Sind and Baluchistan Circle, Cen-
tral Circle, and Bombay Circle, was decentralised, from its centra] office at
New Delhi and transferred to the respective circle offices with effect from
the 1st April 19297 '

(b) Is it not a fact that the clerks were served with the transfer orders
without any previous warning and that they had no time for the necessary
preparations?

(c) Is it a fact that the clerks of the office of the Director-General,

Posts and Telegraphs, were transferred from Calcutta to New Delhi, in the
year 1927-287
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(d) If so, what concessions were held out to them?

(e) Is it not a fact that the office of the Deputy Postmaster-General,
Railway Mail Bervice, Ambala, was also decentralised with effect from the
1st April 1920?

(f) Is it not a fact that they were also given some concessions? If go,
what are they?

(9) Is it not a fact that clerks mentioned in parts (c¢) and (¢) had enough
time to be ready for their new stations, which they selected according tq
their own choice?

(k) Is it & fact that clerks mentioned in part (b) submitted their petitions:
to the Director-General, Posts and Telegraphs, for the grant of bonus, ete.,
a8 given to men mentioned in parts (c) and (¢), and that the Director-
General, Posts and Telegraphs, rejected the petitions? If so, why?

(?) Are the Government of India prepared to consider their case? .

Mr. J. A. 8Shillidy: (a) The decentralisation referred to was carried out
between the 20th March, 1929, and the 1st May, 1929.

(b) Government have no information showing that the case is as statod.

(¢) The transfers took place in 1926-27 and 1927-28.

(d) The concessions granted were those mentioned in the reply to ypart
(b) (1i) of Mr. Amar Nath Dutt’s starred question No. 847 in this House
on the 15th February, 1926, except that the number of monthly instal-
ments for refund of the advance of pay was altered to 24 and that en
advance of one month’s pay subject to a maximum of Rs. 200 was also
granted to the staff (other than inferior servants) for the purchase of
furniture.

(¢) Yes.

(f) Yes. The following concession were granted:

Clerical Staff.
(1) Bonus of Rs. 100.
(2) Advance of one month’s pay recoverable in 12 monthly instal-
ments.
(8) Travelling Allowance for families if these followed the officials
within a year. - .
Inferior servants.
(4) Bonus of Rs. 25.

(5) Advance of one month’s pay recoverable in 12 monthly instal-
ments.

(6) Travelling Allowance at double third class fares.

(9) The case is substantially as stated by the Honourable Member ex-
cept that it is not correct to say that the clerks had choice of stations.

(h) Only two of the clerks applied for the concessions granted to the
clerks of the Director-General’s office; the others made different prayers.
The case, however, of the clerks on the Telephone Revenue Acconptmg
establishment, which had only recently been formed, and the ultirnate
stations of which had not been definitely fixed, differed from that of the
other clerks referred to and did not justify the grant of similar concessions,

(i) No, Sir.
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FACILITIES FOR THE CARRIAGE OF BAGGAGE BETWEEN SIMIA AND DELmI

1099. *Mr. B. Das: (a) Are Government aware that for some years past
it has been the practice of Government officials and clerks to make their

own arrangements on a co-operative basis for carrying their kit between
8imla and Delhi?

(b) Are Government aware that the practice mentioned in part (a) led
to satisfactory results because of the co-cperation of the railway authorities
in respect of allotment of shed and allotment of wagons?

. (¢) Are Government aware that during the last Simla exodus the facili-
ties offered in the past in respect of wagons and shed were not accorded to

the same extent and that great damage was caused to the kit of officers
and clerks which was allowed to lie in the open yard?

(d) Are Government aware that facilities like the use of railway scales

which used to be offered before were also not allowed during the last Simla
exodus?

(e) .Are Government aware that, during the last Simla exodus, while
an engine was shunting, a number of boxes were smashed to pieces and
much loss was caused to owners of the kit?

(/) Do Government propose to issue immediate instructions to the
Operating Officer, Simla, to order his goods staff to be helpful and to render
the same assistance as has been rendered in the past?

Mr. A. A. L. Parsons: (a) Yes.

(b) Government are unaware of the extent to which the railway autho-
rities have co-operated in the past as regards facilities on the Railway.

(¢), (d) and (e). I understand that certain complaints of this nature
have been made.

(/) This is & matter which lies within the ccmpetence of the Railway
Administration to deal with, and I am having a copy of the Honourable

Member’s auestion and of my reply sent to the Agent of the North
Western Railway.

RECOMMENDATIONS OF THE CIVIL JUSTICE COMMITTEE.

1100. *Mr. B. N. Misra (on behalf of Pandit Ram Krishna Jha): (a)
With reference to the answer given to my starred question No. 784 on the
2nd March, 19381, referring me to the answer given to starred question
No. 88 on_the 20th January, 1980, will Government be pleaged to lay on
the table of this House:

(i) & list of the 87 recommendations of the Civil Justice Committee
to which effect had been given till the 20th January, 1980,
as stated in answer to the said starred question No. 88 of
1980; and

(ii) a list of the 73 recommendations to which effect was not given
till the 20th January, 1980, as stated in the answer to the
said starred question No. 88, on the 20th January, 1980?
(b) Will Government be pleased to state, if they are now prepared to
give effect to these 72 recommendations?
' (¢) Will Government plense state, which of the recommendations of the
Civil Justice Committee, have till now been given effect to by:
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(i) the Government of Bihar and Orissa, by the Patna High Court
and by the officers of the courts working in the province of
Bihar and Orissa; and

(ii) the Government of Bengal and other Local Governments and the
other High Courts?

The Honourable Sir James Orerar: (a) I lay on the table a list «f the
recommendations of the Civil Justice Committee in which action was
within the competence of the Government of India and to which effect had
been given, with or without modifications, prior to the 20th January,
1930. A comparison of this list with the resume of recommendations
appended to the Committee’s Report will indicate to the Honourable Mem-
ber the recommendations to which effect has not been given.

(b) The Government of India have already carefully considered these
recommendations and have decided not to-proceed with them.

_ (¢) The information is being called for and on its receipt a reply wik
be given to the Honourable Member.

Zast of the recommendations of the Oivil Justice Committee in which action was within the
competence of the Government of India, and o which effect had been given, with or
without modifications, prior to the 20th January 1930.

Report of the Civil Justice Committee.
RESUME OF RECOMMEN DATIONS,

Recommendations which require legislative action,

-

Reference.

Serial No. Recommendations.
Chapter. | Paragraph.
N

2 7 8 Amendment of the Religious Endowments Act
Sec. I (XX of 1863) in suchs manner as t> permit
suitg brought under it to be heard and deter-
mined by subordinate judges and munsifs.

3 7 9 Amendment of the Madras Civil Courts Act
Sec. I. (I1I of 1873) to enable contested proceedings
under the 1ndian Succession Act, of 18685,
and the Probate ad Administration Act V of
1881, to be transferred to subordinate judges
. and munsifs for hearing and determination,

7 11 Amendment of the local Acts where necessary to
Bec. 1, provide for the hearing and determination of
matters under the Guardian and Wards Act,
VIII of 1890, by subordinate judges and
munsifs.

9 8 22 | Amendment of ‘the Legal Practitioners Aot
(XVIII of 1879) so a&s to enable presiding
officers of subordinste courts to make en-
quiries with the view of proclamation of
touts, to amend the deflnition of a tout, and
to make the ocontinuance of touting after &
man has been proclaimed e criminal offence.

-
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Serial No.

Reference.

Chapter.

Paragraph.

Recommendations.

-

14 (i)

14 (ii)

14 (iif)

14 (iv)

14 (vi)

16 (i)
16 (ii)

16

25

7 (xi)

14

14

14

“14

14

14
14

15
Caloutta.

24

27

80

15

16

19

21

24

22
38

14

2-4

AMENDMENTS IN TBE PROVINCIAL INSOLVENOY
: Aot (V or 1920).

(i) Insertion of a provision, similar to the pro-
vision in section 36, Presidency Towns
Insclvency Act (III of 1808), by which the
court shall have power to examine a third
party, such power to be given to courts by
special order of the Local Government and
to be capable of deputation to a registrar,
where such officer 18 appointed. :

(ii) Amendment of section 70 to improve the
Procedure in insolvency prosecutions.

(iii) Insertion of provisions similar to the provi-
sions in sections 88 and 89 of the Presidency
Towns Inaolvency Act to enable the court
to appoint committees of inspection.

(iv) Amendment of section 34(3) to provide that
the receiver and not the insolvent shall be
fih.le)t proper person to contest proofs of

ebt.

(vi) Restriction of officiat receivers’ powers under
section 80 (a), (c), (d).

PrESIDENCY Towns INsoLvenoy Acr (III or
1909

(i) That it should be extended to Karachi.

(i) Amendment of section 104 as to prosecutions
for insolvency offences.

That all references to Order XXXVII Act V of
1008, be deleted from the Negotiable Instru-
ments Act (XXVI of 1881),

Restriotion of Letters Patent appeals on the lines
of Rangoon Letters Patent (this may ke done
by legislation or otherwise).

Amendment of seotions 98 and 103 of Act V of
1908. v

(xi) Amendment of section 48, Act V of 1908,
with a corresponding alteration in Article 182,
First Schedul» of the Limitation Act (IX of
1908), to bar execution after six years except
by special leave of the court, to:be given on
certain grounds and under certain conditions.
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Berial
No.

Reference.

Chapter.

Paragraph.

Recommendations.

28

31

382(i)

33
34

87 (i)
87  (iii)
87 (iv)
37 (xi)
87 (xii)
87 (xiii)
87 (xiv)
38  (vi)
44

36

317

38

38
39

41
41
41
41
41
41
41
42

16

8-9

4, 5,6

14
15
16
16

IN RESPECT OF THE DOCTRINE OF PART PERFORM-
ANCE.

(a) Definition by legislative eniactment of the con-
tractual effect of an instrument purporting to
be a conveyance but void, as such, for wanf
of registration.

(b) A legislative enactment providing that in the
absence of twelve yocars’ possession no claim
to immoveable property under an unregistered
transfer be recognised except as & basis for a
suit for specific performance brought within:
due time.

PARTNERSHIPS,

Legislative enactment 1equiring segistration of con-
tractual partnerships in
cases in wiuch the capital
the Legieltive at the commencement of
Assembly. the partnership exoceeds
Rs. 500, omission to register being made
punish»bl - as an offence ; failure to register to
entail however only the refusal of civil courts
to decide disputes as between the partners
themselves. Unregistered partnerships would
nut be treated as illegal associations incapable-
of suing or being sued as such.

A Bill has recently
been introduced in

PROBATE AND ADMINISTRATION.

A legislative enactment requiring wills made by
Hindus to be everywhere in writing end
attested.

Extensi n of powers to- grant oertificates vnder
Administrator General's Act (IT1 of 1918).

Amendment of the l1aw as to attestation of mort-
gage deeds.

LiuitarioNn Act (IX or 1908).
(i) Amendment of section 19.
(iii) Amendment of seotion 20.
(iv) Amendment of Article 5, Fiist Schedule.
(xi) Amendment of Article 132, First Schedule.
(xii) Amendment of Article 166, First Schedule.
(xiii) Amendment of Article 133, First Schedule.
(xiv) Amendment of Article 134, First Schedules
(vi) Amendment of section 68 of the Indian.
vahionExi?&A:lto( lﬁ:‘lirsz-z)'nigh Court. ta

grant greater powers under the Provinoial
Small Cause Courts Act. .
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III.

Recommendations which require action by High Courts under other Rule-making powers
or administrative orders.

Reference.
S;;‘i;.l Recommendations.
Chapter. | Paragraph,

20 14 20—31 Reconsideration of the methods in the Madras
High Court as to proceeding in insolvency
against mortgages and debtors of insolvents,

28 (iv) 15 14 (iv) That rules should be made that in exercise of

the summary procedure provided by Order
XXXVI] in a suit on & Bill of Exchange or
Negotiable Instrument interest can be recover-
ed only as provided in the document or, if
the document is silent on the point, at six
per cent. as provided in the Negotiable Instru-
ments Act (XXVI of 1881) and that the
Court shall have the same power as to snierim
interest and interest on the decree as under
the ordinary procedure.

Iv.

Recommendations which require the sanction of the Government of India.

MODIFICATIONS IN STATEMENTS IN THR
STATISTIOAL ABSTRACT OF BRITISH INDIA.
1 (i) 84 7 (i) Issue of instructions to obtain uniformity.
1 (ii) 34 13 (if) Additions to Form No. 29.
1 (iif) 84 14 (iii) Additions to Form No. 30.
1 (iv) 34 15 (iv) Additions to Form No. 31.
1 (9) 84 16 (v) Additions to Form No. 32,
’ v

-

Recommendations which require administrative action by Local Governments.

9. 1 22-24- Improved training of offieers in the Indisn Civil
28-29 Service before appointment as Distriot and
Bessions Judges.

e ———— —rr
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MEMORIAL FROM POSTAL OFFICIALS IN THE BENGAL AND Assam PosTAL
CircLE.

1101. *Mr, 8. O. Mitra:  (a) Will Government please say whether
an identical memorial addressed to His Excellency the Viceroy and Gov-
ernor General submitted in the month of Octeber 1930 by some postal offi-
cials in the Calcutta General Post Office and in other Post Offices in
the Bengal and Assam Circle, who passed the selection grade examination
in 1929, has been received by them?

(b) If so, will Government please say whether any decision has been
arrived at and communicated to the memorialists?

(¢) If not, will Government please say when the memorialists can ex-
pect to know the decision?

Mr. J. A. Bhillidy: (a) Yes.

(b) No.

(c) Shortly.

P

UNSTARRED QUESTIONS AND ANSWERS.

PROMOTIONS IN THE GOVERNMENT OF INDIA PRESS, DELHI.

369. Mr. M. Maswood Ahmad: (a) Will Government please state
what procedure is adopted in the Government of India Press, Delhi, in
making officiating arrangements from Lower to Upper Division?

(b) Is it a fact that sometimes the gradation list is followed and some-
times seniority within a Branch gives claim to a post in the Upper Divi-
gion falling vacant in that branch?

(¢) Is it a fact that no Muhammadans have had any chances of officiat«
ing in the upper grade?

Mr. J. A. Shillidy: I propose to deal with questions Nos. 869 and 370
together. The Controller of Printing and Stationery is responsible to Gov-
ernment generally for the efficient administration of the Government of
India Presses and Government do not propose to call for the information
regarding these administrative details, which are matters for his discretion.

PROMOTIONS IN THE GOVERNMENT OF INDIA PRESS, DELET:

4370, Mr. M. 'Maswood Ahmad: (o) Is it a fact that Mr. K. &. Sarup,
officiating Accountant and Cashier, Government of India Press, Delhi,
whas appointed on probation for six months to the vacant post of Account-
ant and Cashier, in May 1929?

(b) Have orders been clearly issued by the Controller of Printing and
Stationery that ‘‘The fact that a permanent or semi-permanent vacancy
occurs in a particular Branch shall not ordinarily give an officer of the
clerical establishment working in that Branch a preferential claim to the
vacancy and the Controller shall take into consideration the claims of
all those in the various Branches who were in employ on the 26th March

1929”7 '

4For answer to this question, see answer to question No. 369,
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(¢) Is it a fact that Mr. J. N. Sarkar, Stationery and Store-keeper,
was far senior to Mr. K. G. Sarup and that his claims have been over-
looked ?

(d) If the reply to part (c) asbove be in the affirmative, how do Govern-
ment propose to redress hiss grievances?

(¢) I it a fact that Mr. K. G. Sarup has not been confirmed so far,
and neither was his probationary period extended? If so, why?

(f) Is it & fact that an examination is to be held in Calcutta in
September or October 1981 for qualifying for the posts of Accountants
in the Stationery and Printing Department?

(9) Is it a fact that proposals have just been sent for confirming
Mr. K. G. Sarup? Are Government prepared to withhold his confirmation
and fill up the post by a qualified man as a result of the examination
referred to in (f)? If not, why not?

IRREGULARITIE SIN THE CENSUS ENUMERATION AT NAJIBABAD.
e

371. Mr. O. S. BRanga Iyer: (a) Has the attention of Government been
drawn to the illegalities and irregularities committed in the Najibabad
Municipality on the night of the 26th February, 1981, while taking the
census of Non-Muslim population in general and that of Hindu population
in particular?

(b) Will Government be pleased to state whether the Hindus of
Najibabad Municipsality made a representation to the Superintendent,
Census Operations, United Provinces, and other Census authorities of the
Bijnor District, complaining that serious injustice had been done to them
in the last Census taken in 1921, as a proper counting of their population
was not done and that though they were equal in number to that of the
Muslims, were yet shown in a minority in order to lower down their
representation'! in the local Municipal Board ?

(c) Are Government aware that the Chairman, Municipal Board,
‘Najibabad, was de facto Charge Superintendent of the present Census at
the Najibabad Municipality ? »

(d) Are Government aware that in January, 1931, the Hindus of the
Najibabad Municipality, made & strong representation to the District
Census Officer, Bijnor, and the Superintendent, Census Operations, United
Provinces, apprehending manipulation of the Census for political purposes
at the hands of the Chairman, Municipal Board, Najibabad, and requesting
the authorities concerned to appoint independent persons to carry out
the Census operations in the Najibabad Municipality ?

(¢) What steps did Government take to satisfy the grievances of the
Hindus there? Will Government state what steps it took to ensure the
correct recording of the Hindu population there and why no change was
made in the present arrangements?

The Honourable Sir James Orerar: Enquiries are being made and the
‘'vesult will be communicated to the Honourable Member in due course.
}



UNSTARRED QUESTIONS AND ANSWERS. 2518
. IRREGULARITIES IN THE CENSUS ENUMERATION AT NAJIBABAD.

1872. Mr, 0. 8. Ranga Iyer: (a) Will Government be pleased to state
whether the Charge Superintendent of the census operations in the
present census at Najibabad Municipality is the same person who, in
the month of April, 1929, added 2,000 Muslim names to the United
Provinces Council electoral roll in the Najibabad Municipality and in con-
nection with which a letter under the caption of ‘‘Najibabad Electoral
Roll”’, was published in the Leader, of Allahabad in its issue of May
6th, 1929, and on inquiry being made by the District Magistrate and the
officer-in-charge of the electoral roll of that district, those fictitious
Muslim names were removed? !

(b) Will Government be pleased to state whether the present Chairman;
Municipal Board, Najibabad, who is also the de facto Charge Superin-
tendent of the census in the Najibabad Municipality, had in the year 1925,
along with two others cooked the Electoral roll of Najibabad Municipality,
for political purposes and in connection with which a memorial of the
rate-payers of the Najibabad Municipslity was sent to the (Government
United Provinces, on the 29th October, 1925, and that in G.0. No. 566
C/XI-259, dated the 8th July, 1926, Municipal Department, the United
Provinces Government, recognised that the malpractices were committed
by the present Chairman?

(c) When appointing the present Chairman, Municipal Board, Najibabad,
a8 Charge Superintendent of the census operations, Najibabad Municipality,
were Government aware of the facts stated in parts (a) and (b) and if so,
why was the census work left in the hands of these persons and no adequate
arrangement made to ensure the taking of the correct census there?

IRREGULARITIES IN THE CENSUS ENUMERBATION AT NAJIBABAD.

$873. Mr. O. B. Ranga Iyer: (a) Will Government be pleased to state
whether it is a fact that the Hindus of the Najibabad Municipality, on
the night of the 26th February, 1981, sent telegrams and subsequently
made oral and written complaints to the various Census authorities con-
cerned alleging that the Chairman, Municipal Board, Najibabad, through
his men had forcibly snatched away Census records from the enumerators
while they were busy recording the Census of the Hindu quarters and
subsequently removed the supplementary lists, containing the names of
the Hindu population from the record, that the recording of the Hindu
population was stopped before the preseribed time and that various

other irregularities and illegalities of a similar nature were committed
by him?

(b) Is it also a fact thnt a larcely signed memorial of influential
Hindus of the Najibabad Municipalitv has been sent to the Census author-
ities concerned, making the aforesaid allegations and praying for an in-
dependent enquiry to be made into those allegations?

(¢) Do Government promnse an enquiry to be made into these allega-
tions? If so, when? Tf not, why not? '

+For answer to this question, se¢ answer to question N‘c:'m.
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IBREGULARITIES IN THE CENSUS ENUMERATION AT NAJIBABAD.

1374. Mr. 0. 8, Ranga Iyer: (a) Will Government be pleased to state
whether it is a fact that the population of the Najibabad Municipality in
1911, wag 18,460, and in 1921 it was 18,504, and that it has swelled to
28,000 and odd in ‘the present census?

(b) Are Government aware that upon the present census of Najibabad
Municipality depends the representation in the local Municipal Board?
Is it the intention of Government to take a fresh census in the Najibabad
Municipality, in order to arrive at a right conclusion respecting the
strength of the respective communities? If not, why not?

(¢) Will Government be pleased to lay copies of the representations
which were made by the Hindus to the Census authorities concerned and
the action taken thereon by them?

TMPEOVEMENT OF THE INDUSTRIES OF THE NORTH WEST FRONTIER PROVINCE.

375. Khan Bahadur Haji Wajihuddin: (a) Is it a fact that the North-
West Frontier Province - Government some time ago, obtained the
services of an experienced officer of the Department of Industry of the
Punjab to investigate and submit a detailed report regarding the best means
of effecting the improvement of the existing local industries in the Pro-
vince ?

(b) If answer to part (a) be in the affirmative, will Governmaent be
pleased to state:

() if the report has been received, and
(ii) if so, whether the same has been published for the information
" of the Muslim public of the Province, and for the opinion of
the press; if not, why not?

{c) Will Government please state if they propose to improve the exist-
ing local industries irr the North West Frontier Province?

Mr. J. A. Shillidy: The attention of the Honourable Member is invited
to the reply given in this House on the 12th March, 1980, to an identical
question (No. 519) asked by Maulvi Muhammad Yakub.

PAY OF THE SUB-POSTMASTER, AMALAPURAM SUB-PosT OFFICE.

376. Mr. -0, 8. Ranga Iyer: (a) Will Government be pleased to stdte
the strength of the clerical staff of Amalapuram Sub-Post Office?

(b) Is it not a fact that the Sub-Postmaster is not in the selection grade?

(c) Does not the strength and the status of the office require it?

(d) If 8o, do Government propose to raise the pay of the Sub-Post-
master from the time-scale to selection grade early? If not, why not?

(¢) What are the offices in the Madras Circle which, according to the
standard laid down by the Department, require the Sub-Postmasters to be
placed in selection grade but who are in time-scale and when will they be
raised to selection grade?

Mr. H. A. Sams: (a) to (¢). Government have no information.

+For answer to this question, see answer to question No.'3T1.
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! APPOINTMENT OF A PACKER IN THE MUMMUDIVARAM SUB-PoST OFFICE.

377. Mr. 0. 8. Ranga Iyer: (a) Will Government be pleased to state
whether there is no provision of a packer or letter-box peon in
Mummudivaram Sub-Post Office, although it is a delivery office and has
thrée letter boxes attached to it away from the Post Office?

(b) Who is doing the work of the packer or letter box peon in the office?

(c) Do Government propose to have inquiries made in the matter
and sanction a packer early? If not, why not?

(d) Are there any more offices in the Madras Circle where no packers
‘have been sanctioned and in consequence the Sub-Postmaster or clerical
staff have to do the menial work and, if so, what are they and why has not
the packer been sanctioned for such offices?

Mr. H. A, Sams: (a), (b), (c) and (d). Government have no inforina-
tion. The matter is within the competence of the Postmaster-General,~
Madras.

APPOINTMENT OF SUPERVISORS IN THE POSTAL DEPARTMENT.

378. Mr. 0. S. Ranga Iyer: () Will Government be plessed tc state
‘whether it is a fact that Mr. Bewoor, the author of the new time test has
recommended the creation of the appointment of supervisors in the more
important offices and departments in the Postal Department?

(b) Is it & fact that the recommendation has been accepted by Govern-
‘ment?

(c) Have Government sanctioned the creation of such additional super-
visors anywhere in India and Burma and, if so, how many such appoint-
ments have been created? If not, why not?

Mr. J. A Shillidy: (a) and (b). The facts are substantially as stated.

(¢) The whole question of the staff justified by the revised time-tests
iz under examinaticn by Heads of Circles. It will not, however, be possi-
ble to create a new class of posts until the finances of the Department have
-considerably improved.

APPOINTMENT OF AN ADDITIONAL PEON IN THE SURYARAOPET SUB-PosT
OFFIOE.

379. Mr, 0. S. Banga Iyer: (¢) Will Government, be pleased to state
‘whether it is a fact that Suryaraopet sub-office has only a packer but no
letter-box peon or mail peon?

(b) Has the packer to clear 5 letter-boxes away from the post office
twice a day and it takes not less than 1} hours to go round the post boxes
each time?

.(¢) Has he to ge to the Railway Station more than once a day, which
is more than a mile from the post office for bringing the mails?

(d) Has he to go to Cocanada Head Office, which is again more than
-a mile from his office for bringing the account bag and mail bag?

(e) Since he has to do sll this work during the day, is it a fact that the
packer has little or no time to do the stamping, packing and cther menial
worli ?of the office and that the Sub-Postmaster and eclerk have to do the
Wor '

V]
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Is it a fact that the packer has to do the same work on Sundays
and holidays and has absolutely no rest throughout the year?

(9) Are Government prepared to have the matter immediately
inquired into and sanction additional menial staff for the office to afford
relief to the clerical staff and the present over-worked meninl? If not,
why not?

Mr. H. A. 8ams: (a) to (9). Government have no information. The
matter is within the competence of the Postmaster-General, Madras.

ADDITIONAL APPOINTMENTS IN THE MADRAS GENERAL Post OFFICE.

$80. Mr. O. 8. Ranga Iyer: With reference to the replies of the Govern-
ment to starred questions Nos. 184 and 187 of Rao Bahadur P. T.
Kumarasawmi Chettiar in the Legislative Assembly at the lagt session, will
Government be pleased to lay on the table the replies that were furnished
to the Honourable Member and whether additional selection grade appoint-
ments in' the Correspondence and Foreign Money Order Departments of
Madras General Post Office have been sanctioned? If not, why not?

Mr. H. A. Sams: The Director-General's demi-official letters Nos. 204-
Est.-B./80, dated 17th September, 1930, and 292-Est.-B./30, dated 16th
September, 1930, in which the replies were furnished are on recard in the
Library of the House. The question of a selection-grade appointment for
the Foreign Money Order Department of the Madras General Post Office
is still under examination. No proposal for any additional selection-grade
appointment in the Correspondence Department of the Madras General
Post Office has been received from the Postmaster-General.

NEw GOVERNMENT PENSIOoN RULES,

381. Mr. 0. 8. Ranga Iyer: With reference to the reply of the Govern-
ment to starred question No. 94 of Mr. Lalchand Navalrai answered in
the Legislative Assembly on the 21st January, 1930, will Government be
pleased to state whether they have since completed their preparation of
the new pension rules. and, if so, will they please lay them on the table?
If not, will they please state the progress so far made and expedite the
introduction of the new rules? Are they aware of the sad plight in which
the families of Government servants are left on the death of officials
dying in harness after many years of hard and honest service ?

The Honourable 8ir George Schuster: The pension rules are still under
consideration. I have nothing to add to my reply to the question Ly Mr,
Lalchand Navalrai referred to by the Honourable Member, except to
draw his attention to parts (¢) and (d) of my reply given on the 5th
March, 1980, to unstarred question No. 228 by 8ir Zulfikar Ali Khan.

ALLOWANOE FOR OERTAIN PoSTMEN IN THR MaDRAS GENERAL PosT OFFICE.

1]

382. Mr. 0. 8. Ranga Iyer: (a) Will Government be pleased to state
whether it is & fact that the duty of some postmen in the Madras General
Post Office 18 restricted to delivering insured letters only and each postman
carries insured articles aggregating to about Rs. 2,000 for each delivery?

&l:) Is it & fact that these postmen have fwrnished enhanced security
of about Rs. 1,000?
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(¢) Is it & fact that in the beginning when the system was introduced
these special postmen were paid an extra allowance for their having fur-
nished additiona] security and performing work carrying heavy financial
responsibility ?

(d) Is it s fact that the extra allowance was discontinued after it was-
paid for some time, although the work and responsibility are still shouldered’
" by the officials and, if so, why?

(¢) Is it a fact that the postmen at Rangoon who perform similar work
at Rangoon continue to draw the extra allowance?

(f) Has any representation been received from the officials praying for
the restoration of the allowance and, if so, do Government propose to
ccusider it sympathetically? If not, why not?

Mr. H. A. S8ams: (¢), (¢), (d) and (¢). The information wanted by the
Honourable Member will be found (7) in the reply given to Mr. Abdul Latit
Sahib Farookhi’s starred question No. 485 in the Legislative Assembly
on the 11th February, 1929, and (ii) the Direclor-General’s demi-official
letter No. 841-Fst.-A./80, dated 16th July, 1980, to the same Honourable
Member in reply to his starred question No. 839 in the Legislative Assembly
on the 28th March, 1930. A copy of the demi-official letter is on record in
the Library of the House.

(b) The security of Rs. 2,000 formerly furnished by each of the post-
men in question has been reduced to Rs. 250.

(f) The postmen concerned submitted representations to the Director-
General more than once for the grant to them of an improved scale of
pay, and the Director-General, after a careful consideration of the ques-
tion, decided that no case existed for acceding to their request. In view
also of the reply to (b) above, no case also exists for the resturation of the
allowance.

UNSUITABLE ACOOMMODATION IN THE SURYAROWPET PosST OFFICE
BuILDINGS.

383. Mr. 0. S. Ranga Iyer: (a) Will Government be pleased to state
the total plinth area of the Suryarowpet Post Officc buildings in the
Madras Circle and the number of officials working in the office and whe-
ther it meets with the standard requirements after making due allowance
for storage of books and forms? .

(b) Is the post office situated in & low room measuring about 19’ x 12/
with two small windows about 2/ x 14’. which are used as counters and
which are crowded by the public obstructing light and breeze into the
office ?

{c) Are Government aware that the building is a very old one and
leaky, very badly requiring repairs and that it is the habitation of rats
and reptiles of the locality? -

(d) Is it a fact that in spite of innumerable reports no action has been
taken to overhaul the building thoroughly or to move to another building?

(¢) Are Government prepared tp cause immediate enquiries in the
matter and set matters right? If not, why not?

o2
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Mr. H. A. Sams: These are matters within the compétence of the
Postmaster-General, who will apply for the sanetion of Government in
regard to any matter which required such sanction. ’

UNSUITABLE ACOOMMODATION IN THE GUNTUR Bazar PosT OFFICE Bumwpmva,

384. Mr. O. 8. Ranga Iyer: (a) Will Government be pleased to state
the plinth area of the building used for the post office proper of the Guntur
Bazaar Post Office? :

(b) What is the area cevered by furniture in the post office?
(c) What is the strength of the staff working in the post office?
(d) Is it a fact that it is a very busy office?

(e) Is it a fact that the building is quite insufficient as per standard
requirementg laid down by the Department and are Government awsre
that it is very badly ventilated and even the small door and windows
which allow some light inside the building are crowded by the public?

(f) 1s there any proposal to shift the post office to a better building
and, if so, do they propose to expedite the matter and, if not why not?

Mr. H. A. Sams: Information is being collected and will be furnished
to the Honourable Member in due course.

CONGESTED QUARTERS OF THE GENERAL PosT OFFIOR BUILDINGS AT
MADRAS,

385. Mr. 0. S. Ranga Iyer: (a) With reference to reply to part (c) of
starred question No. 189 of Rao DBahadur P. T. Kumarasami Chetty
answered on the 16th July, 1980 (regarding congested quarters of the
General Post Office Buildings at Madras), will Government be pleased to
state as to why the site was purchased 16 years back when Government still
do not consider the necessity to construct a building for the General Post
Office and other offices?

(b) Do Government propose to sell away the site since they do not
propose to construct a post office? If not, why not? Does the site fetch
a return of 2 per cent.?

(¢) With reference to the reply to part (b) of the question quoted above
will Government be pleased to lay on the table the reply furnished to the
Honourable Member?

(d) With reference to the reply to part (f) of the same question, will
Government be pleased to state the plinth area of the department?

(¢) What is the area occupied by the post boxes and other furniture
and the area occupied by the public who come to the post boxes and
is the balance left sufficient for the staff to move about and sort a lwuge
quantity of covers and packets?

() Is it a fact that at the main entrance of the department there is a
big staircase of the General Post Office buildings practically obstructing the
department from any light or air except for two small door ways at the
ends?

(9) Is it a fact that there is no window in the department and even the

little light or air that may pass through the doorways are obstrusted by the
post hoxes?
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(k) Is it & fact that this place was always used as the place for storing
books, forms or bags?

(1) Are Government prepared to consult the Director of Public Health,
Madras and ascertain from him whether the place is fit for officials to work?
If not, why not?

Mr. H. A. 8ams: (a) The buildings for which the site was purchased
will be constructed when funds are available. In the meantime part of
the site is leased for Rs. 218 per mensem.

(b) Does not arise in view of the reply under (a) above. )

(c) The reply furnished to the Honourable Member is in the Library

f the House.
(d) to (k). Government have no information.
(1) Government do not consider this necessary.

PosTAL MAIL CONTBAOTOR AT MADRAS.

386. Mr, 0. 8. Ranga Iyer: (a) Will Government be pleased to state
who is the postal mail contractor at Madras and what is the amount paid
to him every month?

(b) What is the period of the contract and when does the contract
terminate ?

(¢) What are the terms of the contract? How many cars has he to
maintain and for how many miles has the mails to be carried on the
average per day?

(1) Were any tenders called for at the time the contract was given and
how many tenders were received and was the tender of the mail contractor
the lowest? If not, why was his tender accepfed?

(e) If the contract is to cease in the near future, do Government pro-
pose to call for tenders by publication in all newspapers in Madras suffi-
eiently in advance? If not, wby not?

Mr. H. A. 8ams: (a) Messrs, The QGarage Limited who are paid
Rs. 10,000 per mensem. '

(b) 15 years, terminating on the 15th May, 1986.

(c¢) A copy of the agreement will be sent to the Honourable Member.
The number of cars to be maintained is settled by the Postmaster General,
Madras, 500 miles daily.

(d) Yes. TFive tenders were received. The tender of the present mail
motor contractor was the lowest. The last part of the question does not
arise.

(¢) Does not arise in view of the reply to (b) above.

CONVENTION FIXING THE HOoUurs OF WORK OF SALARTED EMPLOYERS.

387. Mr. O. 8. Banga Iyer: (a) Will Government be pleased to state
whether it is a fact that at the last International Labour Conference a con-
vention was passed by which the hours of work of salaried employees jnclud-
ing thore of the post office were fixed at 48 hours a week?
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(b) Is it & fact that in the Posts and Telegraphs Department the weekly

hours of work are much longer since the postal officials have to work on
Sundays and holidays also?

(c) Are not Government bound to place the Convention before this
House and obtain ratification and, if so, why have they not done so?

(d) Are Government prepared to take early action as per Convention
to restrict the hours of work of postal employees to the prescribed limit
of 48 hours a week and, wherever it is found impracticable to do so, on

account of exigencies of service, pay special allowance to the staff? 1f not,
why not?

Mr. J. A, Shillidy: (a) This is not strictly accurate and I would refer
the Honourable Member to the terms of the Convention, copies of which
are in the hands of Honourable Members.

(b) No. .

(c) The Government of India are bound to place the Draft Convention
before the Central Legislature and will do so very shortly. But India is
not bound to ratify the draft Convention.

(d) The Honourable Member’s attention is drawn to the resolution
regarding the draft Convention, of which I have given notice.

SUPERANNUATION OF POSTAL OFFICIALS,

388. Mr. 0. 8. Ranga Iyer: (a) Will Government be pleased to state
whether it is a fact that Government officials of gazetted rank are as a rule
superannuated at the age of 55 years?

(b) Is it & fact that in the non-gazetted rank the rnle has been relaxed
and, except in proved cases of incompetency, the officials are allowed to
work till the sixtieth year?

(c) What is the reason for the discriminatory treatment between the
gozetted and non-gazettéd ranks?

(d) Are Government aware that on account of inadequacy of appoint-
ments in the selection grades of Rs. 160—250—and 250—850 in the Postal
Department the grant of extensions to officials in the ranks very adversely
affects the prospects of the senior qualified men in the time-scale, who huve

to retire- without getting the chance of an appointment in the selecticn
grade?

(¢) Is it a fact that in the Madras Postal Circle the non-gazetted officials
are very freely allowed to continue in service till the sixtieth year?

(/) Have Government considered whether compulsory superannuation
of officials at 55 years reduces the working expenses and gives some relief
to the Departrnent?

(9) If so, do Government propose to superannuate all officials in the
Postal Department at 55 years? If not, why not?

Mr. J. A. Shillidy: (), (b), (c) and (d). I would refer the Honourable
Member to clauses (a) and (b) of Rule 56 of the Fundamental Ru]es, )
copy of which is in the Library of the House, T‘he.ti.nstlx{ctlon is nob
between gazetted and non-gazetted ranks, but between mlmsterml. and non-
ministerial servants and is based on the nature of their respecfive duties.
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(¢) Yes, under the rule referred to in the reply to (a), (b), (c) and (d)
above. This rule is of general application.

(f) Government considered the question and came to the gemeral con-
<clusion that it was uneconomic to retire ministerial servants who were still
efficient.

(9) Does not arise,

PROVISION OF A PosT OFFICE AT THEAGAROYANAGARy

389. Mr, O. 8. Ranga Iyer: (¢) Will Government be pleased to state
whether it is a fact that the population of Theagaroyanagar has now in-
creased immensely as a result of the construction of new bungalows and
-houses?

(d) Is it a fact that a post office has not yet been opened in the
Jocality in spite of numerous requests from the Theagaroyanagar Civic Asso-
ciation and generally from the residents of the area?

(c) Is it a fact that a representation has been received by the Postmaster-
WGeneral, Madras, from the Civie Association and the residents of the local-
ity asking the Postmaster-Genera] to locate the Post Office near the civie
centre and not at a place which is not central in the locality? If so,
what action has been taken in the matter?

(d) Are Government prepared to open the post office immediately and
afford earlier delivery and later posting of letters and all the postal facilities ?
If not, why not?

Mr. H. A. 8ams: (a) to (d). Government have no information. The
matter -is entirely within the competence of the Postmaster-General,
Madras, to whom & copy of the question will be sent.

'

'Pnomo'nousm THE GOVERNMENT OF INDIA SECRETARIAT AND ATTACHED
OFFIOERS,

390. Kunwar Raghubir 8ingh: (a) Is it a fact that, in the penultimate
paragraph of the Home Department Memo., dated the 18th February,
1981 (regarding the recruitment and promotions of ministerial establish-
ment in the Government of India Secretariat and their Attached Offices),
special provision has been made for the promotion to the assistant’s grade
in Attached Offices of persons engaged in the Routine Division but qualified
for the Second Division, viz., 88} per cent. as against 10 per cent. allotted to
those qualified for the Routine Division only? If so, why has this direc-
tion been made?

(b) Sltmlarly in the Becretariat proper are there persons who are em-
ployed in the Becond Division but are qualified for the First Division of
‘Attached Offices also?

(c) If so, are Government _prepared to give them reasonable preference
and to make a special concession for their promotion to the First Division?
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The Honourable Sir James Orérar: (¢) The Honourable Member appears
to be under somé misapprehension as to the exact position, The Home
Department orders of 1928 introducing the new system of recruitment
provided for the promotion in exceptional cases, and in & limited proportion
of vacancies, of Routine Division clerks in the Secretariat to the Second
Division and so to the First Division of the Secretariat. In 1929 it was
brought to notice that no similar avenue of promotion existed for Routine
Division clerks working in Attached Offices, and it +was, thercfore, decided
that promotion of these clerks to a maximum of 10 per cent. of vacancies
occurring in the First Division of Attached Offices should be permitted.
When the question of recruitment was under examination last year, it
came to notice that, while Routine Division clerks had been made eligible,
men who had passed for the S8econd Division, Secretariat, and were
employed in Attached Offices, were not so eligible for promotion to the
First Division of Attached Offices, and it is in order to provide for these
men and not to interfere with the chances of promotion of the former
that the 10 per cent. has been temporarily increased to 33 1/8 per cent.

(b) and (¢). There are persons employed in the Second Division of the
Secretariat who are qualified for the First Division, Attached Offices, but
not for the First Division, Secretariat. These men are eligible for promo-
tion to the First Division, Secretariat, in the quota of vacancies to be filled
by promotion from umquelified candidates in the Becond Division.

SHORT NOTICE QUESTION AND ANSWER.

IuporT DUTY ON TEA.

Mr. E. 8tudd: (a) Is the Honourable Member for Commerce aware that,
in consequence of over supply, there is an abundance of cheap Indian
grown tea available for sale in India?

(b) Is the Honourasble Memher aware that both British and Indian
planters desire that an import duty should be placed upon foreign produced
tea that is imported into this country?

(¢) Are Government prepared to consider the desirability of imposing'
such a duty in the near future?

The Honoursble Sir George Rainy: (a) and (b). I am prepared to take
it from the Honourable Member that the facts are gs he has stated them.

(c) With reference to this part of the Honourable Member’s question,
I would remind the Honourable Member that tea imported from abroad is
already liable to an import duty. An import duty of 15 per cent. ad
valorem is levied under the Indian Tariff Act and an additional surcharge
of 5 per cent. ad valorem is at present being levied under the Provisional
Collection of Taxes Act in accordance with the proposals made in the
Finance Bil] which is now before the Legislature. No reasons for a fur-
ther increase in these duties have vet been placed before Government.
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Mr. President: My attention has been drawn to the statement which
the Honourable Member, Mr. Shahani, made during his speech on the

Finance Bill as follows:

1[ * * * * * }

If T had heard the speech at the time I would have called upon him to
withdraw it unreservedly; but being engaged with the Deputy President,
T missed it. The House will recognise that the Honourable Member has
‘thought fit to level charges against the Chair of partiality towards some
sections of the House and, by implication, of unfair treatment to one
important section, I am sure Honourable Members will agree that such
a statement ought not to be allowed to remain in the proceedings withowt
‘being substantiated. If any Member is dissatisfied with the conduct of
the Chair, his only course is to table a definite motion of non-confidence.
I must now ask the Honourable Member to unreservedly withdraw these
remarks and tender an unqualified apology to the Chair (Applause) and
ask for these remarks to be expunged from the proceedings. If the
Honourable Member will not agree to this, the Chair will have no aption
but to leave the matter in the hands of the Honourable House.

Mr. 8. C. Shahani (Sind: Non-Muhammadan Rural): Sir, I am glad
that vou have placed the matter before the House today. I have first
to draw the attention of the House to the fact that the corrected copy
of my speech is not used on this occasion. I have not spoken of
“Brahmins’’ but of ‘‘Burmans’’. My statement was,—one portion of it
has been omitted—that I was verv anxious for true budgetary criticism
being secured in the House, and I therefore referred to the procedure
that was adopted in the American Congress. I did not find fault merely
with the manner in which the debate on the Budget was being regulated
in the House. I complained that the Governor General, instead of allot-
ting 15 days for the dissussion on Demands, which he had the power to
do, had allotted only 4. The second thing of which I com-
plained was, as the Leader of my own party complained, and
according to me rightly, that all the information that should be placed
before the Members by the Government was not being placed before them ;
and in the third instance I said that, according to me, that is to say,
according to my observation, the debate in the House was not being px;oi
perly regulated. I did not know that, according to recognised procedure
or according to the rules, it was not competent to the Members of the
House to seek to bring about a correction by a gentle hint thrown out in
the House, and that the only alternative left to the Members of the House,
if they were dissatisfied, was to propose a vote of no-confidence. I thought
that a reference such as I made would apply the necessary corrective;
and hereafter we should have no cause to complain. I alone have not
observed what I have stated; there are several in the House who have
made the same complaint (Cries of ‘‘No, no'’, ‘“None” ‘‘Name them’'.)
Sir, if T am not to make my statement, and if T am to be condemned
unheard, T would resume my seat. But if vou would allow me an
opportunity of giving expression to my views regarding whht vou have gaid
then I would do so.

+The passaze was expunged by the direction of the House—ses page 253;
( 2525 )
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Diwan Bahadur A, Ramaswami Mudaliar
madan Urban): Sir, on a point of order, the Honourable Member surely
cannot take this opportunity to justify his observations. You, Sir, have
already pointed out that that justification can only be properly made on
& motion of non-confidence; and at this stage the only question is whe-
ther he is prepared to withdraw his observations or not. If on the other

l.mm.l this debate were to go on on the basis whether he is prepared to
justify those remarks it would be a very different matter.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, on a point of order, I think it is open to the Honour-
able Member to explain the circumstances in which he made that state-
ment before he withdraws it, and explain why he made that statement and
then withdraw. As you have made a statement, I think it is but fair
that he should be given a full opportunity of saying in what circum-
stances he made that statement and then he will form his conclusions, and
I believe, withdraw it. If on the other hand the Deputy Leader of the
Independent Party wants to shut out a Member of my party who I believe
was going to withdraw, I think it is only tyranny of one party over the

!

(Madras City: Non-Muham-

other.

Mr. President: Order, order. I am sorry but I do not want to allow
any discussion on this matter, I did not interrupt the Honourable Mem-
ber in the observations that he was making. I think even Mr. Ranga
Iyer will admit that the issue that I have placed before the House has no
reference to other parts of his speech on the occasion; and the Honourable
Member will I hope recognise that the Honourable Member had mo
occasion of repeating what he said about other matters and about what he
said in regard to the American procedure. I read out to him only the

‘portion of his speech which has a direct bearing on the manner in which
the Chair has regulated the proceedings. The Honourable Member has
two courses open to him. T will not, unless the House forces me to do
so, accept %qnﬂiﬁgd_,wj&himwal. The Honourable Member must make
up his mind whether he will withdraw his remarks unreservedly and
express regret for his réflection on the Chair which stands Tor the dignity
of the whole House (Applause). If the Honourable Member had been
well-advised he would have got up and said either that he wishes uncon-
ditionally to withdraw and express his regret or that he adheres to what
he stated in his observations. I have already indicated in my speech that
if the Honourable Member decides to adopt the latter course, I will leave
the matter to the House and the House can deal with it in any manner
it likes.

Mr. 0. 8. Ranga Iyer: Sir, on a point of order. As you read out a
statement which I take it is the official report I think he was within
his rights to point out the inaccuracy of the report as we know that
certain parts of the official reports are not perfect. ,

Mr. President: The Honourable Member surely does not wish that

the Chair should read out the whole speech extending over 85 minutes
which the Honourable Member delivered.

Mr. 0. 8, Ranga Iyer: On a point of order, I was only suggesting that
the Honourable -Member was entitled to point out the inaccuracies in the
portion that you read out from the report before he w@thdi:aws‘hls state-
ment. And I thought that this little latitude to hl.m in view of the
circumstances before launching the House on a discussion on.this matter
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was but right, so that the House may not have the unnecessary ‘misfortune
of discussing a matter of this kind. Therefore 1 suggest that it is better
to give him an opportunity to say what he has to say so that the House
:may be relieved of the necessity of going into the question; because Ido
gtill believe that the Honourable Member will be meeting the situation
in the manner required. Therefore I do not want that he should be
deprived of the chance of having his say, so that in any case if ﬁhe House
has to go into the matter the Honourable Members will be entitled to go
into it; but if on the other hand he makes up his mind after making
this statement to withdraw those remarks, we will be relieved of the neces-

sity of going into the question. And T still believe he will withdraw,

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
8ir, on & point of information, I want to know whether even if this portiop
is expunged from the proceedings, the statement now made by the Chair*
will be in the proceedings. In that case I beg to point out that the
remedy sought will be almost ineffectual, because if it does not appear
in one place it will appear in another place.

Mr. President: I can assure the Honourable Member that the only thing
that I heard from the Honourable Member as regards challenging the
correctness of the proceedings which I read out was that I read out

12 Noox. “Brahmins’’ instead of ‘‘Burmans’’. The Honourable Member
* has not challenged the accuracy of the official Report in any
other way. On the contrary, the Honourable Member has made ‘an allega-
tion which is more serious than he had made before, because what he
alleges is that it is not he alone who ig dissatisfied with the manner in
which the Chair has regulated the proceedings, but that there are several
other Members of the House who hold the same view. 1 will call upon
the Member to name those Members and if he refuses to do so, I will
ask those Members who share the Honourable Member’s views to get up
in their seats which will prove whether the Honourable Member’s statement
is accurate or otherwise.

Mr. 0. 8. Ranga Iyer: I take strong exception to that, Sir. On a point
of order, I should like to know whether it is in order to ask an Honourable
Member in this House to name other Honourable Members. I want &
ruling in the matter.

Mr. President: The question is obvious. 'The Honourable Member
_makes a specific allegation saying that there are several other members
who are dissatisfied with the conduct of the Chair in regulating the pro-
ceedings. That is too serious an allegation to make, and it is perfectly in
order to ask him to state who they are. If he wants to make vague alle-
gations implicating other Honourable Members, I think it is perfectly in
order to ask him to state in substantiation of those allegations who such
Members are.

Mr. B. Das (Orissa Division: Non-Mubammadan): In that case, Sir, J
will you order the Press and the other galleries to be cleared, so that we can
discuss this amongst ourselves?

Mr. Amar Nath Dutt: As a lawyer may I submit one thing? There
is such a thing as privilege everywhere, in the law courts and elsewhere;
and even in a law court you cannot ask a man to produce a document if
he has objection; and here if he refuses and does not name those people,
we cannot ask him to do so if he refuses. '
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Mr. President: The Honourable Member will be perfectly entitled to
say that he refuses to comply with the request of the Chair to give those
names; I will leave the House to draw its own conclusions if the Honour-
able Member has not the courage to state the authority on which he impli-
cates other Honourable Members without naming them.

Mr. S. 0. Shahani: I have to speak, I see, in regard to two points;
firstly, whether T am justified in my reference to the context in which
I made my speech or not. If you will definitely decide that no reference
can be made to the context, I am prepared to abide by your ruling.

Mr. President: Will you please give an answer to the question I have

\ definitely put to you, whether you are prepared to withdraw unreservedly

the statement which I have read out to the House and to express your

: rogret. If you are prepared to do so, well and good. If you are not “pre-

i pared to do so, T will have no other alternative, but to leave the matter

in the hands of the House. The Honourable Member is free to take such

attitude as he likes; if he wishes to comply with the request of the Chair

to withdraw unreservedly and to express his regret, I am quite prepared to

allow him to speak, stating what he wishes to say, short of trying to justity
/ the correctness of those allegations.

(Rai Sahib Harbilas Sardus motioned to Mr. 8. C. Shshani.)

Mr. 8. 0. Shahani: T am not such soft clay as you seem to imagine I
am. -

Mr. President: The Honourable Member is again casting reflections en
the Chair.

Mr. 8. 0. Shahani: Well, if reflections are to be cast, then I will not
hesitate to do so. (Cries of ~‘Withdraw, withdraw.’’)

Mr. President: The Honourable House has seen the attitude that the
Honourable Member is taking up. He does not give me any answer 88 to
whether he will withdraw or whether he will not, in the terms I have
indicated.

Mr. S. 0. Shahani: 1f I am only allowed an opportunity to speak two
minutes, I would put before the House what I want to. The point i8 that
I have not made the statement in a frivolous spirit. I candot therefore
come forward and say that what I said was untrue or incorrect. I ~ am
prepared to apologise for any pain that I may have caused to the Chair. I
am prepared to do that; but beyond that I am not prepared to go. I am
afraid only of my God. I am not afraid of the House or of any other

agency in the world.

Mr, President: Very well; then I take if that the Honourable Member
ctill maintains that the allegations he made reflecting on the conduct of the

\/ Chair are true:

Mr. S. O. Shahani: Yes.

Mr. President: And I take it that the Honourable Member is prepared
to substantiate and prove his allegations?

Mr. 8. 0. Shahani: I am.

Mr. President: And that he is not prepared to withdraw in the manner
T want him to withdraw? .
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Mr. 8. O. Bhahani: Not in that manner by any means.

° Mr. President: Very well, then I leave the matter in the hands of the
ouse,

The Honourable 8ir George Rainy (Leader of the House): Sir, I do not
think there is any Member of this House who has listened to what has
fallen from the Honourable Mr. Shahani with any other feeling except the
deepest pessible regret. I should have thought it impossible that there
was any Member in this House who did not know that the dignity and the
avthority of this House being incarnate in the Chair, any references in
debate to the Chair and the conduct of the Chair mvst always be in the
terms of the deepest respect nnd that any aspersions cast on the Chair are
completely out of order (Hear, hear). You do not require to be assured,
Mr. President, that you have the confidencs of this House (Hear, hear) and
as you huve ulready ruled, the conduct of the Chair can only be called into-
question on a definite motion of no-confidence. But, the House has to
consider its own position and what i consistent with its own dignity and
’;-hat being so, 1 have to mve that the passage which the Chair has re
i‘om thes n O ]_’, \l_f‘lllt‘. hee 8d ]'0 e B
Agemblv. 1 will not use any harsh w%f‘ﬁﬁ& long hat paasage
reinains on the record unwithdrawn I must say that it would be discredit-
able to this House.

Diwan Bahadur T. Rangachariar (South Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, it is with considerable feelings of pain and
regret but without any feeling of hesitation that I rise to support the
motion made by the Honourable the Leader of the House. The pain and
regret are due to the fact that I stand here to join in condemning the action
of an Honourable colleague of mine. As I have stated already, I feel and
1 have always felt since those remarks were brought to my notice  that
they were entirely unfounded in fact and that they were not justified by
any circumstances whatsoever. They were entirely uncalled for on the
occasion on which he was speaking. Sir, I have no hesitation in saying
that the Chair embodies the dignity of the House, and if the Chair is
insulted, we all take it as an insult to the whole House. (Applause.) S8ir,
you are there by our suffrage and you can be removed by our suffrage. If
really an Honourable Member feels that all that my friend feels, the only
course left open to him is to table a motion of no-confidence and not to
take advantage of & debate on which he is allowed full freedom of speech
on matters relevant to the issue before the House and digress into making
attacks on the Chair. We who are accustomed to practise in Courte
know what respect we owe to the officer who sits in the Chair. Bimilarly,
Sir. vou occupying the Chair of this distinguished House are entitled to
protection, because if our privileges are attacked, you are there to protect
us. Your predecessors have been very jealous in protecting the privileges
of the Chair when they were sought to be invaded from some parts of the
House, and we all supported him in any action he thought fit to take.
Similarly, Sir, we are bound to support you. As I have told you, it is un-
necessary for me to go into this question, because I do not think many
Members of my party share the feeling to which my friend Mr. Shahani
has given expression. I can spesk for the majority of them, although I
gee T cannot speak with that unanimous support behind me with which I
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[Diwan Bahadur T. Rangachariar.] '
should have been glad to speak. But my executive committee before whom.
I placed this matter had no hesitation in passing a Resolution asking Mr..
Shahani to withdraw those remarks unconditionally. I am very sorry that
my friend still persists in the conduct which lie has chosen to adopt. It
would have been most gracefu! il he had withdrawn those remarks unreserv-
edly but he has not done so and, Sir, 1 am sorry he hag made matters.
worse by the attitude he has taken today. Sir, I feel that we must sup-
sport the Chair, and T join in supporting the motion made by the Honour-
able the Leader of the House that those remarks be expunged from the:
proceedings of that day. - Y

~ 8ir Abdur Rahim (Caloutta and Suburbs: Muhammadan Urban): .Sir,
I ‘associate myself entirely with what has fallen from the Honourable the
Leader of the House and the Honourable the Leader of the Opposition.
It is a matter of regret to every one of us that an incident like this should:
“have happened, but there can be no two opinions on the question @s to the:
impropriety and unjustifiable character of the statement made by Mr.
Shahani in hiy speech the other day. I was not present at the time, but'
the passage that has been read out by you, Sir, is one which none can not
only not approve of but every one must condemn it without any reserve or-
qualification. I should have thought that the Honourable Member had
been perhaps guilty of a mere indiscretion, and when a proper opportunity
was given to him he would withdraw his remarks and make ample apology
for his indiscretion, but, Sir, in today’s speech, as my friend Diwan Baha-
dur Rangachariar pointed out the Honourable Member has made matters
worse; he has refused to withdraw his remarks, and by so doing he has
really added further insult not only to the Chair but to the whole House.
Sir, you will allow me to say and I am sure the whole House will agree
with me, except perhaps Mr. Shahani and one or two friends of his,.—I do
not indeed know if there are any other Members who hold the same view
as Mr. Shahani does—that the reflection on the Chair that the Chair was.
not regulating the proceedings in a fair and impartial manner is entirely un-
founded, and I am sure every section of the House will support me when I
say this. Sir, I strongly support the motion moved by the Honourable the
Leader of the House that the passage in question be expunged entirely

from the records.

8ir Hugh Cocke (Bombay: European): Sir, it seems hardly necessary
for me to rise in this matter, but perhaps it is desirable that one should do
80, 80 that there may be no misunderstanding on the question of supporting
the motion which has been moved by the Honourable the Leader of the
House. Sir, I was also not present on Saturday when the speech was
made, and I regret I was not present this morning either when the speech
was read out, but the essence of that speech has been communicated to
me, and I have no hesitation whatever in joining my friends in econdemn-
ing that speech and in regretting that the Honourable Member has not
thought fit to withdraw his remarks. 8ir, I support the motion.

Mr. Muhammad Yamin Khan (Agra Division : Muhammadan Rural):
Sir. it is a matter of great regret to me to see the attitude of my Honcur-
able triend Mr. Shaheni today in not withdrawing the remarks which he
made the other day against the Chair. I thought that he would have been
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the first person to take the earliest opportunity as soon as it was offered to
him to withdraw without any reservation the remarks which he had made,
for which he ought to have repented by this time. But I found to my sur-
prise—he is an old friend of mine, he was in the first Assembly—that hc
had not known the procedure of this House by this time. He ought to
have respected the Chair, and by so doing he would have shown respect tc
the whole House. But obviously he has not tried to show that respect to
the House by insisting on his attitude which he has adopted, and, Sir, this
is really n matter of great regret to me. 1 think, Sir, that the whole
House should .support the motion which has been moved by the Honourable
thé Y.eader of the House and show to the Worlﬁ' that the House is
maintaining its dignity by supporting that motion which is due to ‘. this
House, and no Member, I am sure, will refuse or hesitate to support the
dignity. of the Chair and indirectly the dignity of the House. Sir, I sup-
port this motion strongly.

-

Mr, Amar Nath Dutt: Sir, there is & ray of silver lining in the whole of
this regrettable affuir. Gentlemen whom I did not find so respectful to
our predecessor in office have shown no change of heart, and have now
come forward to show their respect to the Chair, as they ought to. Sir, I
was also pleased at the very moderate and restricted speech of the Hon-
ourable the Leader of the House, and I wish the same restraint and
moderation had been emulated by Leaders on this side of the House in
order to smooth as much as possible the regrettable affair. But my regret
is that the Honourable the Leader on this side of the House went further
than the Honourable the l.eader of the House, and that has caused some
resentment among some Members on this side, because they do not entire-
ly endorse the view expressed by the Honourable the Leader of the Opposi-
tion. He need not have taken the name of the party. It may be that he
had consulted the executive committee, but I wish he had not spoken in
the name of his party. Anyhow, I do not want to dilate on the matter
further as I want that the whole thing should be made smooth. I wish the
same spirit which has now taken possession of the House to uphold the
dignity of the Chair will be porsisted in future, whoever the occupant
of tho Chair may be, and further more the same spirit to uphold the dignity
of the Chair might have been shown in previous years before the Honour-
able the President came into office.

Raja Sir Vasudeva Rajah (Madras: Landholders): On behalf of  the
Landholders in this Assembly, I should like to associate myself whole-
heartedly with the observations made by the Leader of the House and also
by the previous speakers. T am very sorry that such an incident should
have taken place and a member of our Party should have been the cause of
it. I respectfully assure you that you command our fullest confidence
(Cheers), and we dissociate ourselves from the remarks made by Mr.
Shahani.

Mr. President: The question that I have to put is_. . .

Mr. 8. 0. Shahani: Am I not to be given an opportunity to speak
on this?
Mr. President: You did not get up. =

Mr. 8. O. Shahani: I want to know if I am to be allowed fo say any-
thing in regard to this.
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Mr, President: The Honourable Member has simply to get up in his
seat if he wants to address the House. 1 looked in his direction several
times, but he did not rise in his place. If the Honourable Member wishes
to speak on the motion before the House, he is quite welcome to do so.

Mr. 8. O. Shahani: Sir, I yield to none in my respect for the Chair
(Cheers), and in my respect for the House. I am therefore prepared to
withdraw any statement (Cheers) that has given offence to the Chair or
to the House, more especially, as 1 have said, I made those remarks
fully believing that I had the right not only to observe things in the
House, but to give expression to my observation whenever I found that
that was necessary. But since you have gone the length of saying that
my statement was an untrue statement, on the ground that others in
my party or outside my party have not been of that opinion

The Honourable Sir George Rainy: May I appeal to the Honourable
Member. The House is only too anxious to pass from this matter. We
know that he is ready in his heart of hearts to do what the House w:nts,
and may I ask him, in response to the appeal of the House, simply to
withdraw his statement? (Cries of ‘‘Withdraw, withdraw.’’)

Mr. 8, O, Shahani: Sir, the Leader of the House has never objected
to the statements made by Diwan Bahadur T. Rangachariar, and now he
is objecting to my remarks in self-defence.

Mr. 0. 8. Rangs Iyer: On a point of order, Sir.
Mr. President: If it is a point of order only.

. Mr. 0. 8. Ranga Iyer: I say on a point of order that the motion before
the House, a8 put by the Leader of the House, is—I want Mr. Shahani
also to listen to me. (At this stage Mr. Shahani was seen talking to his
neighbour.)  Order, order. (Laughter.) The motion before the House as
put by the Leader of the House is that from the proceedings these obser-
vations be expunged. I do not think that Mr. Shahani is keen that 1liese
observations should remain in the proceedings. He has already expressed
111{19 regret to the Chair. He has already expressed his regret to the

ouse

- Mr. Pregident: Order, order. That is not a point of order. The
‘Honourable Member (Mr. Shahani) has not complied with my request to
withdraw those observations, to express his regret, and to ask that these
passages should be expunged. That was my request. He yefused.it. Mr.
Ranga Iyer may say so, but the Honourable Member has not done it, and
he has still an opportunity, before I put the question to the House, to say
these things,—that he withdraws these allegations, that he expresses his
regret, and that he asks that this passage should be expunged from the
proceedings. It is perfectly open to him to do that even now .

Mr. O. S. Ranga Iyer: I was coming to that

Mr. President: The Honourable Member Mr. Banga Iver said that he
has done it. He has not done it. (At this stage Mr. S. °C. Shehani rose
ir'his place.) Order, order. I am going to give-him one mare opportypity.
He is entitled as a Member of this House to take part in the debate that
is now taking place, and he can say anything he likes, relevant ‘to the
motion before the House: Whether he wishes to comply with my requett,
which I see is being largely supported by the House, (Some Honourable
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Members: ‘‘Whole-heartedly.’’) or merely wishes to claim his right to
address the House on the motion before the House, he is perfectly welcome
to do so.

Mr. S. 0. S8hahani: Sir, I am prepared to apologise to you for the
pain I have caused you, and I am prepared to apologise to the House for
the same, but if you expect that I would come forward and say that my
remarks were false or untrue, I am not prepared to do that. If the House
wishes that my remarks should not appear in the proceedings ‘

‘Mr, R. K. Shanmukham Chetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, I suggest that, in spite of the re-
peated attempts on the part of the Leader of the House and every section of
the House, and in spite of the appea] that has been made to the Honourable
Member, if he persists in this kind of conduct, he ought not to be allcwed
to speak in this House. If the Honourable Member persists in that kind
of speech, it is not merely an insult to the Chair but it is defying the
authority of the whole House, and you, Sir, as the custodian of the dignity
of this House, ought not to aliow the Honourable Member to speak on this
occasion.

8ir ‘Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): I am afraid that there has been a great deal of misunderstanding
on this subject. I am sure that my old and esteemed friend Mr. Shahani
was more or less carried away by the temper of the moment, and that on
reflection he will see that it is conducive to the maintenance of the honnur
and dignity of the House, of which you are the embodiment, that he
should not allow the remarks, that he let drop quite unwittingly the sther
day, to remain a part of the proceedings of this House. I am quite sure
that it is Mr. Shahani’s object, and I think that Mr. Shahanj wants that
these remarks should be expunged

Mr. 8. 0. Shahani: T have already said so._

Sir Harl Singh @our: That is the first point. Now, comes the next
point. Mr. Shahani regrets. (Mr, K. Ahmed: ‘‘Unconditionally.”’) I
appeal to Mr. Shahani to let these proceedings close by expressing his
regret which, as a gentleman, I am quite sure that he will do. (There
were a number of interruptions.) If you will all interrupt me, how can I
go on? I am perfectly certain—let Mr. Shahani cool down and I know
what he means. He is perfectly prepared to express regret that he let
fall these expressions and that they are unjustifiable. I hope that this will
close this most unsavoury incident, and I hope that Mr. Shahani will
express his apology.

Mr. S. 0. Shahani: I have already expressed my regret. I apologise to
you for the pain I have caused to you, and, 8ir, I do not object to my
remarks being expunged.

Nawab Sir Sahibzada Abdul Qaiyum (Nominated Non-Officia]): Just
on a point of information, Sir, I see that appeals are made from every
.corner of the House to the Honourable Member who has made himself
the chief figure in this debate to-day to withdraw his ohjectionable remnarks
but with no success, 8o I should like to know whether this is the only
procedure that can be adopted according to Standing Orders or whether
under the rules there is any other action that can be taken under these or
similar circumstances?

Sardar Sant Singh (West Punjab: Sikh): On a point of order, Sir . .
D

—

®
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Mr, President: Will the Honourable Member (Sardar Sant Singh) re-
s:meH his seat? The Honourable Nawab Sir Abdul Qaiyum is addressing
the House.

Nawab Sir Sahibzada Abdul Qaiyum: That is all I have got to sy.

Mr. President: That is a matter which is open to Honourable Members
to consider,—what action they wish collectively to take. I am not concern-
ed with that. I am at present only concerned with the motion which is before
the House, and that motion is that this passage from the speech ¢f the
Hcenourable Member be expunged. The Honourable Member can still, if he
‘wishes—I want to give him one more opportunity of withdrawing those re-
marks unconditionally, of expressing his regret for having made those re-
marks, and of asking that the passage should be expunged. (Sir Hari
Singh Gour: ‘'That he has done.’’) Honourable Members expect that I
should maintain the dignity of the whole House. This is not a question
in which T am personally concerned. It is perfectly open for every Member
of the House to investigate from the records the manner in which I have
tried to regulate the proceedings of this House. I am not trying to justify
myself, because that would be inconsistent with the dignity of the Chair.
(An Honourable Member: ‘‘No justification is necessary.’’) I have asked
the House to deal with the matter as it likes. It is for the House to
decide what they will be satisfied with. @ The Honourable Member has
not tried to withdraw the alleged justification for the remarks rhat he
made. He has repeatedly said that he still claims that what he said was
true without producing an iota of evidence. If the Honourable Member
is entitled to take anv attitude that he likes, it is for the House to decide
what they will do. I ask the Honourable Member once more whether he
will unreservedly withdraw his remarks, express regret to the Chair for
having made those remarks and whether he will also ask the House to
expunge that passage from the proceedings. I have allowed the Honour-
able Member p@pﬂgf__]agﬁmde. I will now ask him whether he will
accede to my request and say ‘‘Yes'' and repeat those words or whether
he would say ‘“No’’..

Mr. 8. 0. Shahani: I rise to state that I am very sorry for the pain
that I have caused to the Chair and on that account I myself propose lhiat
the statements to which objection has been raised may not be included in
the proceedings. Beyond that I am not prepared to go.

Mr. President: The House has followed the reply. I need not say any-

thing more. The question is that the hpassg‘gg_ij_w«i

from the proceedings.

The motion was adopted unanimously.

Maulvi Muhammad VYakub (Rohilkund and XKumaon Divisions:
Muhammadan Rural): The incident which has taken place this morning
has very much touched our minds. It is for the first time, during the
last seven years that I have been in this House, that the dignity of the
Chair has been invaded in the manner in which it was invaded this mo-n-
ing, and I think that the action which has been taken, namely, that these
remarks should be expuneed from the proceedings, is not enough. T there-
fore move that you do take action under rule 18 of the Rules of Business.
The Rule reads as follows:

‘(1) The President shall preserve order and have all powers necessary for tle

purpose of enforcinz his. decisions on all poinis of order. He may direct any niember
whose conduct is in his opinion grossly disorderly to withdraw immediately from tihe
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Assembly, and any member so ordered to withdraw shall do so forthwith and shall
absent himself during the remainder of the day’s meeting. If any member is ordered
to withdraw a second time in the same session, the President may direct the member
to absent himself from the meetings of the Assembly. . . ., **

and so on.

I move that you do take action under sub-rule (2) and order the Honour’/
able Mr. Shahani to withdraw.

The Honourable Sir George Rainy: I will speak for only two minutes.
I think my Honourable friend Maulvi Muhammad Yakub is under a mis-
spprehension. There can be no question of a motion asking the Chair
to exercise its inherent powers, but, Sir, I am sure that at all timas, if in
your opinion, the conduct of any Member is grossly disorderly, you will
have the full support of the House in the exercise of your powers. I may
point out that in this case we have more than once been very close to, ”
if we have not been over, the margin, because when an accusation is y.cr-
sisted in in a case of this kind, there might well be reason for the Chair
to exercise its powers, but it is for the Chair to decide.

Mr, President: I do not wish any further discussion to take place on
this issue. { do not ﬁro%ogg fo _take any actig% of the kind that tha.
Honourable Member Maulvi Muhammad lu_ﬁﬁgq I sm
gotmy onourable embers to think over what has happened
today—a thing which has been most unpleasant to me personally. I
would leave the position at that today in the hope that the Honouraktle
I\iember lwill coolly ((l:onsider the attitude which he has adopted throughout
this unpleasant incident and even at this late stage will make an amendo
honorable to the Chair and to the H me Fas unannnously
accep € position 1t tcok up n the matter of expunging the passage from
these proceedings. I will therefore close this debate. i
wish to _take any further actionﬂiyug‘onnection with_this_matter.

ELECTION OF MEMBERS TO THE STANDIN3 COMMITTEE FOR
THE DEPARTMENT OF COMMERCE.

Mr. President: I have to inform the House that the following Members
have been elected to serve on the Standing Committee for the Departinent
of Commerce, namely : .

1. Seth Haji Abdoola Haroon.
2. Mr. 8. C. Sen.
8. Mr. H. P. Mody.

STATEMENTS LAID ON THE TABLE.
STorES PURCHASED BY THE HicHE COMMISSIONER FOR INDIA.

~ Mr. J. A. Shillidy (Secretary, Industries and Labour Department): 1
lay on the tahle a statement furnished by the Hizh Commissioner for
India showing all coses in which the lowest tenders have not heen accented
by him in purcharing storcs for the Government of India during the half’
year ending 31st Decemnber, 1930.
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Hier CoMMIssION

INDIA STORE

ABSTRACT OF CASES in which tenders for stores demanded by the Central
of the goods demanded were acoepted on the grounds of superior
facility of inspection,

HALF-YEAR ENDING
ParT A.—Cases in which lower foreign tenders, including British tenders for

tend
) Amount
Stores ordered. Contract Number. Name of Contractor. of
Contract.
£ s d
Locomotives, X. A.| L. 1299/190/14-7-.30 . | Vulcan Foundry, Ltd. . | 137412 0 ©
type. (British).
Brushes, tooth . | L. 1585/2218/2-8.30 . | W. R. Speer and Son . 46710 0
(British).
Bteel tyres for car- | L. 1706/2475/13-8-30 . | Royal Hungarian State 600 0 O
riage and wagon Iron, Steel and Machine| (Hungarian).
wheels. ‘Works.
L. 1707/2475/13-8-30 . | Brown Bayley's Steel| 71210 0
‘Works, Ltd. (British).
1,31210 O
Steel Axles, No. L. 2260/3170/27-9-30 . | Royal Hungarian State 28,265 6 0
3704. {‘;’oni:t“l and Machine| (Hungarian).
or!
Steel Axles No. | L. 2261/3170/27.9-30 . | John Baker and Beesemer, 3,6_1} 00
460, Ltd. (British).
! 31,876 6 0
Oopper latee . | L. 2208/8924/30-9-30 . | W. Roberts and Com 690 0 O
P 18624 (Garston) ms Ltgm (British).
Delivery 3
weeks.
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QGovernment, other than the lowest complying with the technical description
quality, superior trustworthiness of the firm tendering, greater
quicker delivery, etc.

31sT DECEMBER, 1930.

foreign made goods, have been set aside wholly or partially sn favour of British

ers.

Lowest Tender
not
accepted.

Reason for acceptance.

£ s d.

123,085 0 O
(German).

462 8 0
(French).

1,200 0 0O
(Hungarian).

.o

31,160 11 O
(Hungarian).

(Foss h)0 0
rench).
Delivery 12/14
weeks.

The lowest tender was from a Continental irm which had had no
experience of the new type of engine required. In view, also,
of the many modifications to the design required by the Railway
Board, the Consulting Engineers recommended that the order
should be placed with the next lowest tenderer, a British
firm, who had just completed a large order for the type of engine
required, and with whom the reconsideration of design could
be carried out under close and constant supervision.

The case was submitted to the Government of India who issued
instructions thaet the British tender should be accepted.

The accepted tender was the lowest suitable, having regard to
the urgency of the indentor's requirements.

The lowest tender was from the Royal Hungarian State Works
who had not previously supplied tyres for the Indian Railways.
As the tyres were demanded by telegram and were required
to reach India by November 1830, it was not considered ad-
visable ;o entrust this firm with more than half the quantity

required. )

For the remaining 300 tyres, the next lowest tenderer was a Swedish
firm offering delivery f. o. b. Gothenburg. This tender was
gnssed over in favour of that from Meesrs. Brown Bayley’s

teel Works which was more advantageous considering the
cost of inspection and the quicker delivery offered.

The demand was for 4,254 axles of which the first instalment of
460 axles was required to reach India by 1st December 1930.

The lowest tender was that of the Royal Hungarian State Iron,
Bteel and Machine Works who had not previously manufactured
axles for Indian Reilways. In order to eliminate any risks of
delay in supply (which might result from the ible rejection of
the first Hungarian axles) it was decided to order 460 axles

from the second lowest tonderer who could be relied upon to

deliver satisfactorily.

The plates were demanded by telegram and were stated to be
required to arrive in Rangoon for certain the first week in
December 1930. The order was therefore placed with the

lowest tenderer offering delivery in accordance with the in-
dentor’s requirementas.
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PaRT B.—Cases in which the
Amount
Stores ordered. Contract number. Name of Contractor. of
Contract.
£ o d
Medicines . . | L. 1256/823/11.7-30 . | Burgoyne, Burbidges and 22311 of
Company, Ltd. (British).
i
Lorry bodies for | L. 1502/475/29-7-30 . | Morris Commercial Cars,| 1,260 12 0
** Morris "’ chas- Ltd. (British).
8is.
Files . . . | L. 3195/5086/13-12-30 | Ibbotson Brothers and 115 9 9
Company, Ltd. (British).
Canvas, flax . | L. 3329/5939/24-12-30 | Baxter Brothers and 1,466 13 4
Company, Ltd. !
L. 3330/56939/24-12.30 | M. C. Thomson and Com-| 1,609 7 6
pany, Ltd.
3,076 0 10
(British).

ParT C.—Cases in which the

Amount
Stores ordered. Contract number, Name of Contractor. of
Contract.
£ s df
Copper  firebox | L. 2607/4565/27-10-30 | Vereinigte Deutache Me- 38317 0]
tube plates. tallwerke A. G. (Germa‘n).
. Ready for
inspection in |
4 weeks. y
Locomotive boilers | L. 2681/2196/1-11-30 . | Hannoversche Maschinen-| 5,014 0 0
' bau A. G. (German).
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Lowest Tender
v not Reason for acceptance,
accepted.
£ o d
e 220 16 11 | The accepted tender was the more advantageous, having regard
(British). to the cost and convenience of inspection.
1,229 5 O | The second lowest tender was accepted having regard to the
(British). earlier delivery offered, and to the request of the indentor ,
that bodywork should be underteken, whenever possible,
by the builders of the chassis.
111 7 0| Accepted on account of the superior quality of the goods offered,
(British). which represented more than the difference in price.
. The order was divided between the two lowest tenderers to secure
the delivery required.
3,063 2 6
(British).

discrimination 18 between Foreign firms.

Delivery in 17
weeks.

4082 0 O
(Spanish).

Lowest Tender
not Reason for acceptance.
accepted.
£ ad
850 11 10 | The plates were demanded by telegram, and were required to arrive
(French). in Rangoon for certain the first week in February 1931. The

order was, therefore, placed with the lowest tenderer offering
delivery in accordance with the indentor’s requirements.

The accepted tender was the most advantageous teking into se-
count the relative costs of inspection.




STATEMENTS LAID ON THE TABLE.

REVIEW oF THE Crvi. ExPENDITURE OF THE Govmnmmzrf oF IN'i)u.

The Honourable Sir George Schuster (Finance Member): I beg to lay
on the table* a Review of the Civil Expenditure of the Government of
India in the six years ending with 1929-30.

NoTe ON THE DIFFERENCE BETWEEN NON-VOTED AND VOTED EXPENDITORE.
[ ]

The Honourable Sir George Schuster (Finance Member): With vour
permission, I would like also to take this occasion to lay on the table a
note that was asked for in the debate on Saturday on the difference
between the non-voted and voted expenditure of the Central Govermncnt
Budget estimates for 1980-81 and 1981-82.

Note by the Finance Department on the difference between the non-voted expendi-
ture of the Central Government asz shown in the budget estimate for 1931-32 and
that shown in the budget estimates for 1930-81.

Under Section 67-A (3) of the Government of India Act, expenditure falling
under the following heads is not subject to the vote of the Legislative Assembly :—
(i) Interest and sinking fund charges on loans,
(ii) Expenditure of which the amount is prescribed by or under any law.
(iii) Salaries and pensions payable to or to the dependants of—

(n) peresons appointed by or with the approval of His Majesty or by the
Secretary of State in Council; :

(b) chief commissioners and judicial commissioners ;

(c) persons appointed before the first day of April, 1924, by the
Governor (General in Council or by a local government to services
or posts classified by rules under the Act as superior se:vices or

posts.

(iv) Sums payable to any person who is or has been in the Civil Service of the
Crown in India under any order of the Becretary of State in Council or the
Governor General in Council, or of a Governor, made upon an appea] to
him in pursuance of rules made under the Act; and

(v) Expenditure classified by the order of the Governor General in Council as:

(n) ecclesiastical,

(b) political,

(c) defence. .

2. Of the above heads, (iii) (¢) was inserted for the first time by the Governmens
of India (Civil Bervices; Act, 1925. Expenditure fallinz thereunder, to the extent
that it is not already covered by one of the other heads, will be non-votable fur the

.

*The Review was placed in the Library of the House.
' (2540 )
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first time in 1931-32 by reason of the fact that the rules contemplated therein wore
promulgated with the sanction of the Secretary of State in Council only on the 15th
Octoher 1930—vide Home Department notification No. F.-207/30 of that date published
in the Gazette of India dated the 18th October, 1830. Apart from the uccrual of
increments and the growth in debt charges, this is practically the only reason for the
increase in non-voted expenditure under certain heads in 1931-32. It does mot involve
aL increase in the tota] expenditure of the Central Government, but a transfer fiom the
voted to the non-voted category. :

3. The following statement shows the distribution, as between voted and non-voted,
of the gross expenditure of tha Central Governmen: as shown in the budzets presented
to the lecislature :

1930-31. 1931-82.
s Y-
., -] . ] .
A 5 por
— T | & : |83
= 4 Tk - S ] ’3
il & [ B3] % | g5 | Eg3
& z | £5% | & z | &8
Expenditure charged | 2,20,69 | 1,19,36 54| 2,17,40 | 1,20,65 55
to revenue.
Expenditure not 21,26 2,19 10 13,38 13 1
charged to revenue.
Total expenditure | 2,41,84 | 1,21,55 50 I 2,30,78 | 1,20,78 52

both ocharged and
not charged to
revenue.,

4. If the debt charges are excluded from the figures, they will stand as follows :—

Expenditare charged 1,70,24 70,84 42 ( 1,63,78 70,76 43
to revenue,
ExpenJitare nct 21,25 2,19 10 13,38 13 1

charged to revenue.

Total  expenditure 19,149 73,03 88 | 1,77,16 70,89 40
both charged and
not charged to
revenue,

>

5. It will be seen from the above figures that, whether the debt charges are
included or not, the percentage of non-voted oxpendit:ure charged to revenue to the
total of such expenditure has risen by 1, while the percentaze of expenditure lioth
charged and not charged to revenue to the total of snch expenditure has risen by 2.
As & matter of fact, however, there is an actual decrease in the amount oy non-voted
expenditure as a whole, although this result has been brought about by a reduction of
€C lakhs in the grosy military expenditure and by the disappearance of the provision
of 2,05 lakhs made in 1830-31 for the capital outlsy on the Bombay Land Scheme.



DEMAND FOR SUPPLEMENTARY GRANT IN RESPECT OF
RAILWAYS,

APPROPRIATION FROM THE RESERVE FuxD.

Mr. A. A. L. Pargons (Financial Commissioner, Railways): I beg tor
move:

“That a supplementary sum not exceeding 'Rs. 10,85,89,000 be granted to the
Governor General in Council to defray the charges which will come in course of payment
during the year ending 31st March, 1831, in respect of ‘Appropriation from the Reserve

Yund'.”

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Myham-
madan Rural): I do not like to oppose this motion because the money has
been already spent and we have to pay for it but I should certainly like
to take this opportunity of drawing the attention of the Honourable Mem-
ber to be more careful in future, because if he is forming the habit of
falling back on our reserves, then there will be no reserve left probably
within two years. Now one Honourable Member tells me that it is
already finished. Therefore, there is the greater reason for economy om
the railway side; and I do implore Government that the question of
retrenchment should be very seriously considered. 'The Honourable the
Finance Member has promised to form a Retrenchment Committee, and I
hope that either that Committee or some other Committee will consider
in close detail the question about retrenchment, because it is impossible

for us to have an excess expenditure in the same manner as we had last
year.

Mr. A, A, L. Parsons: Sir, no onc regrets more than I do the fact
that in the circumstances of this year we have had a large deficit which
18 reflected in the figure of this Supplementary Grant for appropriation from
the Reserve Fund. I do not think my Honourable friend wishes me to
go into an explanation of the matter, for he knows that we are attempting
to enforce all possible economies on the railways, so that our position may
improve, and the whole subject was very fully gone into during the dis-
cursions on the Railway Budget. As my Honourable friend knows, we
shall have to draw further on the Reserve next vear, unless our traffic so
improves as to make that course unnecessary. But he may rest assured
that the Railwav Board views with as much apprehension as he does these
very large withdrawals from the accumulated reserves.

Mr. President: The question is:

“That a supplementary sum not exceeding Rs. 10,8580 000 be granted to the
Governor General in Counci] to defray the charges which will come in courss of payment

during the year ending the 3lst day of March, 1931, in respect of ‘Apprepriation from
the Reserve Fund’.”

The motion was adopted.

THE INDIAN FINANCE BILL—contd.
Mr. President: The Assemhly will resume further consideration of the
Finance Bill.

Diwan Bahadur T. Rangachariar (South Arcot cum Chineleput: Non-
Muhammadan Rural): Bir, with vour permission, T wish at this late stage

( 2642 )
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to propose an amendment to Mr. Mitra’s amendment No. 80* which we
are now considering; (Honourable Members: ‘‘Louder please’’), name-
ly, to insert the words ‘‘and clause 8" after the word ‘‘item™ in his
motion; that is to say, with the two clauses in this Bill dealing with
kerosene oil—clause 8 dealing with the excise duty and this item No. 40
dealing with the import duty, the object of this amendment is to enable
the House to express its view on the question whether the new increase
under either head should be allowed or not, for while some of the Hon-
ourable Members are inclined to oppose both; there are others who sup-
port the incresse in the excise, while they are inclined to oppose the in-
crease in the import duty. Now there are those Honourable Members
who wish to consider the two together, i.c., either to oppose both or
neither. That is the position; that is to say, they want to preserve th.
existing state of things, to restore the status quo ante as it wus before this.
Finance Bill was introduced. This motion of mine will give them an occa-+
sion to give their vote conveniently; that is, we want to oppose both the
motions—the increase in the excise and the increase in the import duty at
this stage. We do not want to vote partially. For having succeeded in
voting down the proposal as regards the import duty by our vote—because
we are also inclined to vote it down—they hope that when afterwards the
question of excise duty comes up, although we are going to vote against if,
they can support Government then this motion for increasing excise will
be carried, so that the consequence will be the import duty will be reduced
and the excise duty will be raised.

(Mr. Uppi Saheb Bahadur rose to interrupt the Honourable Member.)

Mr. President: The Honourable Member is seeking my permission, and
is giving reasons why he thinks I should allow him, to move his amend-
ment. As soon as the Honourable Member resumes his seat, I will ask
the House what their wishes are. Then the Honourable Member (Mr. Uppi
Saheb Bahadur) can address the House.

Mr, O. O. Biswas (Calcutta: Non-Muhammadan Urban): The Honour-
ourable Member is explauining why he wants a particular procedure to be
adopted now. But what is the amendment? I want to know what is
his amendment.

Diwan Bahadur T. Rangachariar: If mv Honourable friend will follow
the order sheet, and look at Mr. Mitra’s amendment No. 80, to the effect
that in respect of this particular item, viz., kerosene oil, the import duty
be omitted, he will see that Mr. Mitra wants to oppose, by that amend-
ment, the increase in the import duty proposed bv the Government. My
motion is to add after the word ‘‘item’’ the words ‘‘and clause 8, i.e.,
omit item of kerosene oil, and also clause 8 which imposes an extra excise
duty, so that we may have the opportunity to vote on that once for all;
that is to say if my amendment is carried, the two things will be fut toge- -
ther. If my amendment is not carried, then we will have to decide for
ourselves the subsequent procedure. We are in a difficult position because
we do not want to walk together into the lobby under one heading and then

*“In Schedule IT to the Bill the following item be omitted :

40, K;:?:;?.i also other mineral oil included in item 40, 9 pies per imperial
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be divided under another heading. That is the dilemma which haa arisen,
and it is a very difficult position; and I therefore, Sir, propose this :mend-
ment; and I am asking for your leave to propose thix amendment, the
object of which ir to afford an opportunity to this House to give expression
to its considered opinion in this matter. I hope you will permit this to
be done, Bir. No doubt it is late, but I submit it is in your diseretion
as President, Sir, to guide the debate in order to arrive at a true sense.
After all, the Standing Order only savs that a certain procedure shall ord!-
narily be pursued. This I submit is an extraordinary occasion on which
your guidance is needed. 8ir, I ask for leave.

Mr. President: The Honourable Member, Mr. Rangachariar, asks for the
Chair’s permission to allow him to move an amendment which will have
the effect of bringing clause 8 into the amendment which is now before the
House and which has been partly discussed. It is a procedure which is
unusual. I have repeatedly said that in these matters the Chair will not
stand in the way if the House unanimously desires a particular procedurs
to be adopted in a special case. Before the Chair can sllow his amend-
ment to be moved, it must be satisfied that the House unanimously or prac-
tically unanimously desires me to do so. I should therefore like to hear
what Honourable Members have to say on the subject.

The Honourable Sir George Rainy (Leader of the House): 1 should like
to point out, Sir, in the first place, that this amendment is, I think, clearly
out of order. Mv submission is that under Standing Order 33 an amend-
ment must be rele\ ant to and within the scope of the motion to which it is
proposed. The main question which has been put from the Chair is that
Schedule II stand part of the Bill, to which an amendment has been moved
that Item 40 be omitted. I submit that an amendment to this amend-
ment which brings in clause 8 is not within the scope of the original moticn.
Apart from that, Sir, T think that the procedure proposed would be an
undesirable deviation from the procedure laid down by the Rules and
Standing Orders. The Honourable the Leader of the Opposition bas
pointed out from his _point of view what might be the convenience of the
arrangement, but it is equally open to any other Honourable Member in
any other part of the House to argue that from his point of view there
would be inconvenience. 1 am afraid, Sir, on behalf of Govemment I
must object to the procedure proposed being adopted.

Mr. President: With reference to the remarks that have fallen from
the Honourable the Leader of the House, I should like to remind him of
what I have already stated as regards allowing the amendment to be
moved. I am perfectly aware that the Rules and Standing Orders require
8 certain procedure and I am trying to regulate the proceedings accordingly.
In the present instance kerosene oil is proposed to be taxed by way of
import duty under one clause and by way of excise duty, under another
clause. It is open to the House unanimously to desire that both clauses
should be discussed together. If they do so I would not raise any objec-
tion. But as exception has been taken, the procedure shall be in acoord-
ance with the Rules and Standing Orders.

The House will now continue the debate on the original motion of
Mr. 8..C. Mitra.
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Dr. Ziauddin Ahmad (United Proviuces Southern Divisions: Muham-
mudan lurel): Sir, before 1 take up the specific question of kerosene oil,
I will put before the House a hypothetical case. My friend, the Houour-
able the Law Member, is not here but 1 suppose Sir Hari Singh Gour will
come lorward and help me. Suppose 1 and u few others who deal in
wheat have the monopoly of the sale of wheut in India and, by making a
compact amongst ourselves, we 1aise artificially the price of wheat to an
enormous extent, say to about 5 seers per rupce, then what protection can
tite law provide for poor consumers? 1 ask the Treasury Benches if there
is any other method, short of the communistic method of taking forcible
possession of my wheat, by which this trouble could be remedied. Is there
any section in the Indian Yenal Code which can prohibit me and my iriend
from controlling the sule of wheat and relling it to the consumers at an.
enormous profit? Can the Commerce Member suggest any legal action
by which such monopoly or I should say roobery, can be avoided? I
suppose when the Indiaun Penal Code was first framed, this system of
monopoly, which is now so prevalent, probably did not exist. But now
that these monopolies huve become a very important question, some civiliz-
ed methods ought to be devised without resorting to the methods of Com-
munists and Bolshevists and thus save the poor consumer from the hands
of the cruel capitalists. Sir, this is just what is happening in the case of
kerosene oil and petrol. Here is the system of monopcly and the prices
are fixed by those people who control these oils in a particulsr manaer,
involving a very great loss to the consumers. I should like the Honour-
able the Finance Member to give some figures, as he promised to do on
8aturday, showing the cost of the production of kerosene oil in Burma
and the price at which it is sold in Rangoon and at what price it is sold
in London. Of course, I do not know the figures myself just now for
kercsene, but I know the figures for petrol, which I wil! quote when the
duty on petrol comes up for consideration. I know that petrol produced in
Rangoon is sold at less than half the price in London than it is sold in
India. Now, that buing the condition of affairs, is it nol our duty as
Members of the Central Legislature and as the guardians of the interests
of the consumers to breck down this monopoly and to bring them to their
senscs and force them to have only a reasonable profit? If this is really
the question, T should fike to kncw how the Honourakle the Finance
Member and how the Members on the Treasury Benches are going to
deal with' the ‘situation. They are not only the guardians of the money,
but they are also the guardians of the well-being of the people, and there-
fore they should see that people do get reasonable profits and should not
be allowed to come down like vultures on the poor people whose income
is very limited.

Now I suggest several methods to meet the situation, and T would like
the Honourable Members on the Treasury Benches to give their opinion on
them. One method is that the Government should appoint a Committee
to control the prices. The Honourable the Finance Member may say that
probably it is not right for the Government to interfere with the prices of
the market. But when we see that there is & question of a monopoly
and that capitalists artificially put up the prices, it is the duty of the
Government to interfere in the intarests of the poor people, if thev do not
want the people to adopt Bolshevik methods. The second method which
I suggest is that a heavy excise duty and a very heavy export duty should
be levied so that they may not be able to export it and sell it at o
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aheaper price outside India. This is the second method which might be
oonsidered. So 1 come forward not only tc suggest that mot only a heavy
excise duty, but also a heavy export duty should be put on kerosene and
petrol which are produced in this country, so that they inay be sold bhere
at reasonable prices. The third method is that Government should, like
8alt and Opium, control the entire sale. In this case all profits will come
to the State. The next method which I would like to suggest is that wo
ought to have a section in the Indian Penal Cade to the effect that any
pason who puts heavy prices and forms a monopoly to ocontrol the prices
m an unreasonable manner, should be punishable by the law of the land.
I am eure that if the Government remain silent and allow these monopolies
to go on in this way and do not adopt any methods whatsoever to control
the prices, then I do nol see what other method is open to the poor people
cxcept to fall back upon the communistic methods and take forcible pos-
session of everything that is in the market.

Now, I come, Sir, to some figures about the kerosene oil. We find that
the Burma Oil Company supplies 125 million gallons to India and we im-
port 108 million gallons from outside. Out of this 108 million gallons which
come from outside, the largest amount comes from Russia including Georgia
and Azarbaijan; we get about 80 million gallons from Persin and about
29 million gallons from the United States of America which take the third
place. Now, we find that more than half of the kerosene oil
consumed in this country is produced in Burma itself and if we
could control the prices of the kerosene oil produced in this country, we
automaticaiiy control the prices of kerosene oil coming to this country from
nbroad and this is a verv important question. It is not good enough to
reduce the import duty only. It is no use to put on some kind of excise
duty because all these things will fall on the consumers. The thing which
is most unportant and ‘which is really of the first rate importance is to
control the profits of these companies and try to see that these things are
sold at reasonable prices to the consumers and that the capituhists are not
unduly profited at the expense of the poorer people.

1ru,

Sir, on the last oceasion a refercnce was made to Burma, that 18 if
Broma is separated, then what would happen to the kerosene oil. Ot
course, T am not very much interested directly in the problern of separn-
tion. Along with ths other speakers, T leave it to Burma and if the
Burmnns want separation, let them have it, and if they do not want separa-
tian. wa are not anvious to throw them out. 1t Burma is separated, then
one mirtake we ought not to make, i.e., build up custom barrierr between
Indin and Burma, We ancht not to repeat the mistake which the
Contral Furopean countries did at the time when these States were formed
at Vorsnilles without anv detailed ecnsideration. The boundarv lines were
d=nwn on a man by means of a peneil.  The result of snch artificial division
withant enetom freedom praved to be disasteous. T take this caae of sugnr;
the smgar facteries happened to be in one country and all the villages nro-
Ancing snenr-eane in another country. Between these two countries, they
had a very heavy dutv for trancfer of articles from ome pince to another
place. A nwmber of people told me there ought not to have been tho
;‘_ nffvimq barriers betiveen vmous counfﬂes that once formed part of one

‘mpire
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Mr. President: May I ask the Honourable Member what has the
separation of Burma to do with the motion of imposing texation on kero-
sene oil and levy ef import duty?

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Or the
Treaty of Versailles?

Dr, Zisuddin Ahmad: Since this question was raised on the last ococa-
sion . . ... .

Mr. President: The Honourable Member can only address the House
on the question that is before it. The question before the House at
present is, that additional duty should not be levied on kerosene oil.

Dr, Ziauddin Ahmad: I leave this matter there, but I may‘ say that I
took up this question because this was specifically raised by some speakers
on this motion yesterday. ‘

Mr. President: That has nothing to do with the motion before the House
today.

Dr, Ziauddin Ahmad: Then, I leave it there.

Kerosene cil, as was pointed out by several speakers, is consumed by
poorer classes and it is not desiruble to tax them verv heavily because the
import duty will fali directly on the consumers. The thing which is deair-
able is that we ought to control the price of kerosene oil and petrol with
reference to the profits of the company, taxation and cost of production.
We all desire that the State should not lose, and at the same time, the
poor taxpayers should not suffer. With these remarks, I beg to support the
amendment.

’I‘.lim Assembly then adjourned for Lunch till a Quarter Pust Two of the
Clock. '

The Assembly re-assembled after Lunch at a Quarter Past Two of
the Clock, Mr. President in the Chair.

The Honourable 8ir George Ralny: With vour permission, Mr. Presi-
dent, T should like to draw your attention and the attention of the House
to the fact that as revards the Finance Bill the question of time is becoming
very important. I do not know whether all Honouruble Members under-
stand the position, but under the Provisional Collection of Taxes Act the
duties conlained in the Finance Bill come into force at once and are
collected exactly as if the Bill was already law. But under the provisions
of that Act it is necessary that the Finance Bill should become law within
30 days, and if it does not do so, then it becomes necessary to refund the
amounts collected under the Provisional Collection of Taxes Act. This
vear, as nearly as we can caleulate, the loss of revenue would be something
like 82 lakhs of rupees, which is a serious sum. I would renresent to vou
Mr. President, that in the circumstnnees 1t would be reaconable that today
and tomorrow the Houre should sit Inte in order to mnake as much nrogress
as possible with the somewhat formidable list of amendments with which
we have to deal. One is always reluctant tc try the patience of the Flouse
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“in this way, but in previous years it has also been necessary to sit late,
and I hope Honourable Members of the House will rffognise the neces-
sities of the case and will see the reasonableness of what I propose. That
is what I wish to put before you, Mr. President.

Mr. President: The only remark that I should like to meke it that
Honqurable Members will please bear in mind the importance of coming
to decisions in regard to the consideration of the Finance Bill. I am sure
no Honourable Member desires that a situation should arise which would
necessitate the refunding of taxes already collected, especially as the
amount is/82 lakhs of rupees.

Diwan Bahadur T. Rangachariar: I will mention that we will do all
in our power to assist Government tc pilot the Finance Bill as quickly
as possible and we have no objection to sit till late hours. We used to do
that on former occasions and we are as anxious as Government that there
should be no occasion for us to have the painful necessity of having to
nake large refunds specially at a time when they are so much in need of
funds.

Ral Sahib Harbilas S8arda (Aymer-Merwara: General): Sir, the debate
on this question has shown that the prices of kerosene in this country are
controlled by the operations of two big orgunisations, the Burmah Oil
Company and the Standard Oil Company. It has alto been shown that
the Burmah Oil Company can produce kerosene at a much lower cost
than it would take the Standard Oil Company to manufucture and market
it in India. The two companies have always tried to avoid a rate war
which at one time did take place. They have come to an agreement and
the prices are now regulated not by the cost at which the Burmah Qi
Compuny can market their oil, but by what the Standard Oil Company
have to spend to market their oil here after covering their cost and making
a little profit. That being so, we have to take it that the price of kerosene
in India is regulated by what the Standard Oil Company have to spend
to get their oil to India and sell it at some profit. Therefore, it is to the
interest of the consumer in this country to see that the Standard Oil
Company are able to sell their oil as cheaply as possible. And in order.to
do that, it is necessary to levy as small an import duty as possible, because
that is the only thing which will serve our purpose. I therefore support
the motion to oppose the levy of a further import duly on Kerosene im-
ported from outside.

The question of excise duty stands on a different footing. As I have
shown the levying of a higher or a lower excise duty will not affect the
prices because the prices are regulated by the amount at which the
Btandard Oil Company are able to sell their oil. It has been shown that
huge profits have been made and are being made by the Burmah Oil
Company by their oil operations in India. That being so, it is a question
whether the whole of the profits should go to the Directors and share-
holders of the Burmah Qil Company or a part of their profits go to the State
and the public-funds. When the Burmah Oil Company have been making
very large profits, when they have given almost thrice the capital invested
by shareholders as bonus to them and are still giving 80 per cent. as
dividend, I do not see why the State should not get a part of the benefit
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accruing from the arrangement between the two companies. if that ar-
rangement did not exist botween the Standard Oil Company and the
Burmah Oil Company, the Burmah Oil Company would probably be quite
willing to sell their oil at s cheaper rate in India, because they would
be making good profits in India and yet selling it cheaper But owing to
the arrangement, they are precluded from doing that. That being so, 1 see
no reason why the State should not benefit under that arrangement and
take some part of those profits by way of excise. Therefore I would not
object to the Government raising the excise duty against the Burmah Qil
Company. My position therefare is that T support the abolition of the
higher import duty while I support Gofernment in levving a hizher excisc
duty. The consumer will not at all be affected by this.

Mr. B. Rajaram Pandian (Madura and Ramnad cum Tinnevelly: Non-,
Mubammadan Rural): Sir, I had no intention of entering into this interest-
ing controversy. My only justification for coming into the arena, where
such distinguished Members like Diwan Bahadur Mudaliar and Mr, Chetty
have measured swords, is that I am a layman who is more concerned
with the cause of the poor consumer. Sir, the only consideration that
ought to weigh with the Honourable Members is this, how will the redue-
tion of the import duty as contemplated in the amendment before the
House affect the poor? Will it be to their advantage or will it bring
more hardship on them? Wil] it tend to raise the price of kerosene or
wil] it tend to reduce it”  Sir, everyone will admit that import duties
like apy other duties are a form of taxation on the consumer. The Honour-
able the Finance Member himself will admit this proposition. @ Now the
question with which he is faced is to find money for the purposes of -ad-
ministration. There are other methods, in my opinion, of finding money
without increasing the hardships on the poor. Inerease of kerosene du ies
which the Honourable the Finance Member has proposed means an in-
crease of the burden on those who are alreadv overburdened, namely. the
poverty-stricken masses of India. The ideal which we should have be-
fore our minds is the total abolition of the kerosene duty. That indeed
would be the best way to serve the poor, but we do not generally have the
best, under the world circumstances of today. Tf would be proper. there-
fore, to concentrate upon the second best. My objection at present is
not to the duty on kerosene, but to the increase of duty. I would ad-
here to the duty as it existed last year, and do away with the present in-
crease. With equa] emphasis T would object to the increase of excise duty,
because that too imposes an additional burden on the consumer. I, there-
fore, Sir, would press for the status quo ante, namely, the position that
existed last year and would vote down the increase of excise when 1ts
turn comes as I propose to vote against the incresse of Import duties now.

Mr. N. M, Joshi (Nominated Non-Official): B8ir, I am in favour not
only of reducing the increase asked for by the Government in the duty on
kerosene, but like the preoedmg speaker, T am in favour of aboliching the
excise duty on kerosene. Tt is a duty on an article of necessitv of the
poorest of the poor. and therefore its incidence falls disproportionately
vron the people. Judged bv their al'nhtv to pav, the poorer people in my
]udgment pay more than thev can: some of them even ought not to pay
any taxes to Government. The same thing applies to the excise dutv- on
‘kerosene.” I would not like an excise dutv on salt. and similarly. T do
not like ‘an excise dutv on kerosene ag well. Whether it ir a question of
excise duty on an article manufactured by a Furopean company or hy
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an Indian company, it does not affect the matter at all. This House is
opposed to the principle of an exciso duty even to balance the import duties.
That question wag discussed in this House several times as regards the exoise
duty on cotton goods, and the House has expressed itself agsinst the
imposition of an exeise dutv of that character. Some Members make a
difference in thia case aa the industry is in the hands of Europeans. I
am not prepared to make that difference. As one who represents the
interests of the working classes, I see no reason why I should discriminate
between the industrialists of one race and another race, of one colour
and another colour. Let ug go by the principle, whether we are to accept
the principle of imposing an excise duty on an article on which there is
an import duty. If we do not acoept the principle, let us judge the
excise duty on kerosene by that principle. Let us not import the ques-
tion of colour or race of the people in whose hands the industry lies.

Then it is said that this is a monopoly in the hands of one company.
It is true that it is & monopoly in the hands of one company. (Am Honour-
abl: Member: *‘No.’’) All right; if some people do not agree, my argu-
ment will not be affected, because I take it that, if it is a monopoly, as
some peopla say, the best way of dealing with a monopoly is not to impose
an excise duty. By levying an excise duty, you do not improve matters
at all; you do not serve the cause of the consumer. If you want to deal
with a monopoly, I think the best way is to ask the Government o acquire
that induetry in the hands of the State. A State monopoly is not danger-
out. A monopoly in the hands of private employers or capitalists is
dangerous. Therefore, if we want to deal with a monopoly, let us ask the
Government of India to acquire the oil industry in their own hsnds. I
do not wish to say anvthing more on this question, but I support the
motion for reducing the import duty on kerosene and if there is a motion
for reducing the excise duty also I shall support it.

Mr. A. Das  (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): Much has been said, 8ir, upon this subject of import and excise
duties. I think it is better to confine our remarks at present on the
amendment before the House The present amendment relates only to
the abolition of the additional import duty, and as it has been suggested by
you, that these two questions must be voted separately, therefore I would
beg Honourable Members to confine their attention to this amendment
and then when the next amendment comes in, whether the excise duty
should or should not be reduced, then that point should be considered at
that time; but by taking the two together and taking them at one fime
together, I think we are rather confusing the issue. I would confine my
remarks at present to this question as fo whether there should or should
not be anv increased import duty on foreign kerosene. In dealing with
this question, one has incidentally to refer fo the excise duty also, but
that reference would be merely incidental. 1In 1980 we find that the duty
on imported kerosene was reduced from B annas to 94 annas, while the
duty on excise was increased from 1 anna to 1} amnss. Now the pre-
sent proposal is to increase the duty both on excise as well as on import.
If apart from any other fact. the prices were affected in the market by
thig increase of duty in the case of import—I mean a reduction of duty
in the case of import and an increase of duty in the ocasé of excise, T
thipk ¥ Is a fair indication to see how the market prices are affected by
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that; and then we can see also what is the reason why the decrease >f
the import duty affects the price, while an increase of the excise duty
does not affect the prices. Now, the reason has been given by more
than one speaker, that there are two very big concerns which supply India,
apart from other countries in the world, with kerosene 0il: namely, the
Burmah Oil Company and the Standard Oil Company. I know there
is another foreign oil company coming into the market, but so far these
two have been the principal suppliers of kerosene oil.  Unfortunately for
the poor consumer, they have combined; and the curse of monopoly, of
which we have heard so much in America, is also coming to a certain ex-
tent in India. The result of this combine between the Burmah and
Standard Oil Companies is this, that while, if there had been no combine
and there had been more competition, the Burmah Oil Company would
have reduced their prices in competition with the Standard Oil Company;
as a result of the combine the Burmah Oil Company does not reduce the
price, but inflates its price in accordance with the lowest price which is
available for the Standard Oil Company. Therefore, as far ag the Indian
market is concerned, the only factor which affects the Indian market is
the price of Standard oil, and from that it naturally follows that, while
the duty on imported oil wds reduced from 3 annag to 2} annas and the
excise duty was increased from 1 anna to 1§ annas, the result was that prices
had considerably gone down. Last vear, Sir, we find that by this fact
of reduction of prices on import and increase of price on excise, the price
of kerosene oi] was reduced by 6 annas per case, which means a consi-
dersble amount to the poor consumer. Therefore, I would beg Honour-
able Members to consider whether, in the light of past experierrce, when
the import duty was reduced and the prices were considerably reduced,
whether that fact should or should not be taken as a fair indication in
accepting or rejecting the present amendment before the House.

The next point which I want to place before the House for its consi-
deration ig this. Let us see what is the expert opinion upon this sub-
ject? Now, if you examine the Report of the Incdian Fiscal Commission,
you will see that the duty on kerosene oil, being a revenue duty, it is
quite rightly said that in such cases excise and customs duty should be
equal. The Fiseal Commission has laid down quite rightly that wherever
revenue duties are concerned, there should not be any marked difference
between the excise and imiport duty. This was also supported by Sir
Walter Layton, who was the finance expert to the Simon Commission,
and he said the same thing, and he further added that the dufy on Burmah
oil should be such as to bring it into conformity with the price of Standard
oi] and other foreign kerosene oil companies in this country. In this
connection I would also refer to the opinion of the Honourable the Finance
Member himself, because he also said the same thing, I think, either
Tast year or in one of the previous vears, that this equalisation of the duty
between excise and import should be the aim of the Legislature of India.
The Tariff Board has also said that no case has been made out for any
protection being extended to the Burmah Oil Company. One of the
Honourable Members suggested that the Burmah Oil Company have spent
huge sumg of money on installing machinery, etc., for the manufacture of
kerosene oil. That is quite true, but would the Company be pleased to
place before this House a balance sheet showing whether the huge capital
which they have invested has or has not been recovered in the shape of
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enormoug dividends and bonuses which they have obtained so far? If
this element is taken into consideration, I submit, Sir, that they could not
have declared such high dividends and bonuses unless the whole of the
capita]l invested by them had already been recovered.  Therefore, Sir, I
feel that no consideration should be paid by the Members of this House
to the argument that the company has invested large suins of money for
building up this industry,

Then, Sir, there is another point to which 1 would like to refer, It
has already been referred to, but with your permission I should like to
reiterate it. What ig the present tendency in the market by the proposal
to increase both the import and excise duties? 1 think it has been pointed
out that the present increase is about 9 pies a gallon, and the present
market price has already gone up by that extent that is about $th of an
anna per gallon, which works out to about 60 per cent. of the former
price. It ig important to bear this in mind when we consider what is
the average income of a poor cultivator. Taking the lowest estimate, Sir,
of 2 annas per day, which is the orthodox estimate of average income of
an Indian, or even 4 annas per dav, which is the highest estimate so far
made about the average income of an Indian, T think whether you take 2
annas or 4 annas per day ag the average income, the price of kerosene oil
is increased by 60 per cent., which means a considerable reduction in
their sustaining power, becausc it means a considerable increase in their
own household expenditure. Kerosene oil, Sir, is such a necessity that
everybody has to use it except those who live outside the villages where
of course they use electricity, and they do nof mind whether the price is
increased by one anna or two pice, but as far as the majority of the poor
cultivators are concerned. who have to think of an increase of even two
pies, it would mean a considerable reduction in their daily allowance.

Now, Sir, coming to the question of yellow oil, 1 submit that in 1925
the total amount of oil consumed in this country was about 25,000 crores
of gallons. Out of that, 14 crores of gallons wag yellow, and 11 were
white oil. In 1980 the total consumption remained about the same, but
the difference was that the yellow oil went down from 14 crores to 10}
crores, while the white oil increased from 11 crores to 14} crores, and
out of 104 crores of yellow oil consumed, about 10 per cent., or one crore,
was imported.  Therefore, I do not think it is a fair argument to say
that it is only the price of yellow oil which affects the poorer classes. If
you look to the figures of 1980, you will find that 10§ crores of yellow
oil and about 14} crores of white oil were used, so that it will be seen
that the poorer classes are using both kinds of oil, but we should trv and
see that the consumption of yellow oil is reduced ds far as possible for
very obvious reasons. We' all know, Sir, that the general health, eye-
sight, etc., are affected by the use of this yellow oil, because it gives more
emoke, and as between the two kinds of oils. the consumption of yellow
oil is much greater for a given period than white oil. Then why should
this yellow oil be so much in demand? The reason is fairly simple, be-
cause it is cheaper, and the average' earning capacity of an average Indian
is so very low that when he finds a difference of even a pie or two pies,
he maturally prefers to go in for the cheaper il regardless of the bad con-
sequences to his health and evesight.
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Then, Sir, there is another factor which should be taken into acoount.
The two oils are essentially one and the same thing, but the white oil is
produced from yellow oil through a distillation process. I do not know what
‘the cost of distillation is, but the difference in price is about 8 annas, and
I am informed reliably that the cost of distillation is very much less.
Therefore the result will be that not only the price of white oil will be
increased, but there will be a larger consumption of ye]low oil, much to
the detriment of the consumers of this country.  That is another reason,
Sir, why T oppose any legislation which will have the effect of mcreasmg
the priceg of either white oil or vellow oil,

Another reason why T oppose any legislation is this. Crude oil is also
used in large qmmtxtnes in my part of the country in flour and cane ‘presses
ard this is another reason w h\ the price of kerosene oil should not go up,
otherwise the cost of productnon for those mills who use these oils
would also go up. which in its turn would affect the poorer classes.

Then, lastly, one Government Member is reported to have asked how
the deficit is to be met? The income to be gained by putting a duty on
imports is said to be about Rs. 48 lakhs. If we give up thig Rs. 43 lakhs,
it is quite possible that it can be made up by reduction in the ordinary
expenditure. Even if that cannot be done, I submit that they can put on
& dutyv perhaps on lubricating oils and botching oil. It might give a sum
of Rs. 22 or 28 lakhs to make up the deficit. A third alternative, which
I would persona]ly suggest, is this; why not increase the duty on excise
by one pice. and so equalise both the import and excise duties? This
would give an additional income to the Government, and T think that there
would be no loss of revenue at all. T therefore support this motion. There
should be no difference in the prices of imported article and the article
ronufactured in Burma, because that affects the question of the- very
poorest of the people. and T therefore support the motion of Mr. Mitra that
‘the duty on the imported oil should be dropped.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Not.
being an authority on the subject of kerosene, I sympathise with the
amendment that the Honourable the Leader of the Opposition attempted to
move this morning. It strikes us that, if this increased import duty
iv cut out, and the excise proposals of Government are not touched, the
result may be that the consumer may not benefit, that the Government
mayv lose a revenue of Rs. 45 lakhs, and the importer may get all the
benefit. Therefore, if that be the position,—I am not an expert—
mamelv, that we cut out this demand of Government simply for the
benefit of the importer, T would not be a party to it. But we cannot
forget that at a time like this, the poorest consumer must have our first
-attention more than anybody else, and therefore T am prepared to agree
to cut out the increased import duty provided it is clearly understood
that the new proposals for excise duty are also disallowed. Then, so far
as T ean understand it, the “consumer will really benefit, evén if there
i« a loss of about a crore of rupees in the Finance Member's proposals
for eoxtra taxation. Tt will he worth while, but if we take half-hearted
‘measures by taking advantage of this motion to cut out the import duty
and a]lnwmo the proposals for excise to remain, I am very much afraid
that it will have an effect contrarv to the desires of this Honourable
House and it would be playing into the hands of the importers. I am
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not concerned with who the importers may happen to be. They may
be English, American, German, Indian or French—I am not concerned
with that. 1 am any day prepared to support the indigenous industry
against the importer, and therefore, 1 would warn the House that if we
go into the lobby to cut out this Demand, we must also be equally
determined to see that the excise proposals of the Government are
eliminated. We lose a crore of rupees and we will be prepared to do so in
the interests of the consumer, but we are not going . . . .

Mr. R. K. Shanmukham  Chetty (Salemn and Coimbatore cum North:
Arcot: Non-Muhammadan Rural): Will the European Group vote with us
on this reduction?

Sir Oowujl Jehangir: Under no circumstances arc we going to  put
extra money into the pockets of the importers at the cost of the consumer,
the taxpayer and the indigenous industry.

Mr. Jehangir K. Munshi (Burma: Non-European): 8ir, with your
indulgence and the indulgence of the House, I propose to deal with this
subject at some length as this is a subject of some importance to my pro-
vince, and as issues of this kind have formed the subject of an acute and
misleading propaganda in my province for some years.

I am very glad that my Honourable friend Mr. Arthur Moore referred
to me and my two Honourable colleagues from Burma in the course of his
speech. Mr. Arthur Moore said that the Members from Burma would be
disillusicned by the attitude of the opposition in the House. I presume
that Mr. Arthur Moore has tried to state in this House what the Govern-
ment of Burma has said times out of number in season and out of season,
what a certain section of the European community in Burma has been
saying, and what the British edited Press in Burma has been saying for

- some years, that the interests of Burma, that the interests of an industry
in Burma, can find no protection in this Houge and can receive no sympathy
at the hands of this House. Although the question before the House is,
as put by the Honourable the Finance Member, a narrow one, still it
covers very wide issues 8o far as my province is concerned; and it is neces-
sary for me, ag a representative from Burma, to do justice to the subject
and to deal with the question in its wider and more important bearing.
Before 1 proceed further, T wish to make it plain that both my Honourable

- friends, Mr. Arthur Moore and Mr. Heathcote, have over-stated the case
for the B. 0. C.; T am going to ask the Housc to take no measure which
would have the effect of subjecting the B. O. C. to an unfair treatment;
but T am not prepared tn ask the House to accept the over-stated case
put by my two Honourable European colleagues in this House.

Mr. Arthur Moore said that the B. O. C. is a national industry . . . . .

Mr, Arthur Moore (Bengal: European): Oil is a national industry.

Mr. Jehangir K. Munshi: My Honourable friend corrects me and says
that the oil produced in Burma is a national industry of Burma. Have I
undestood the Horcurable Member correctly?

Mr. Arthur Moore: Yes.
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Mr. Jehangir K. Munshi: That, Sir, is one of the over-statements made
oy my Honourable friend Mr. Arthur Moore. It is not necessary to go so
far to help the B. O. C., but since Mr. Arthur Moore has done it, I must
try and meet it.

The oil interests in Burma are controlled almost entirely by the
Huropean community, and the B. 0. C. has undoubtedly the largest interest
in the oil industry in Burma. The Board of Directors is in Great Britain,
the management is in British hands, the vast amount of capital is British,
the control in Burma is purely British, the employees, except for manuxl
labour and the lowest paid jobs, are exclusively British, but the fields from
which oil is extracted are certainly on Burmese soil. (Laughter.) I think
that Mr. Arthur Moore will agree with me that in characterising this-
particualr industry as a national industry he has tried unnecessarily to
over-draw the picture. However, Sir, that is not the ground-on which I
am going to ask the House to extend fair treatment to the B. 0. C. We
have this fact, that here is an oil industry which has been developed m
British India—it makes no difference whether it has been degeloped by
British capital and British enterprise, or by Indian or Burmese capital and
Indian or Burmese enterprise. It has been developed in our land. It has
fot years provided employment for thousands of people of the country
itsell. There is no doubt that this particular wealth which has been pro-
duced has to a certain cxtent found its way into the land itself and there-
fore, whether it is or it is not mainly a British industry, it is entitled to a
considetable amount of sympathy and support at the hands of this House.
(Applause from officinl and European Benches.) Then, Sir, I come to
another point. I am sure that no section of this House would like to lend
the slightest colour to this baseless argument, which has been advanced
year after year by the Burma Government and the British edited Press
in Burma, that any qucstion relating to Burma is bound to receive in-
justice at the hands of this House. Tt is therefore absolutely necessary
that nothing should be done in the course of this legislation which could
directly or indirectly lend the slightest support to any such statement,
which, I do assert, has been totally unfounded so far.

Then, Sir, we should not lose sight of a very much wider issue at a time
when the future conmstitution is in the making. Reference to safeguards
has cropped up; and I think it is up to this House to show that it is not
necessary for any DBritish interests to cryv for safeguards and that they
can always count on fair treatment from this House. (Applause.)! Now,
Sir, with regard to this charge which has been levelled against this House
for so many years, I consider it a very important matter, and I feel
that I cannot seize a better opportunity than this one to refutc it in the
interest of this House and in justice to this Assembly. The Government of
Burma has for the past three years becn insisting that it is absolutely
necessary for Burma to cut adrift .from India, because no industrv or
financial interest of Burma can be safe in this House. Now, this is =
question which has to be dealt with and it is up to this House to show how
far this charge is justified. Now, in thiy connection I wish to place certain
relevant facts before this House and before the Government of India. The
European oil interests in Burma, which mean predominantly the B. O. C.,
have also a certain duty to discharge in these matters, before they come
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and ask for fair treatment at the hands of this House. I will give a recent
illustration to show that the attitude of the non-official European com-
munity in Burma has not been quite consistent in this matter. I hope, Sir,
you will permit me to mention a mntter of importance, though at first sight
it may strike vou as a slight digression. Recently the Government of
Bunna introduced before the Legislative Council in Burma s Bill to
impose n duty on cigarettes manufactured in Burma and on cigarettes
imported into Burma which had not already paid customs duty. In other
words when asking the Gevernment of India for their approval and the
Governor General's assent to the introduction of this Bill, the Government
of Burmn represented to the Government of India. that it desired to raise
revenue in its own province and tax cigarettes manufactured in the pro-
vince of Burma. a proposition to which the Government of India could
have no objection. The logical sequence of this was that when the Gov-
ernment of Burma taxed cigareties manufactured in Burma, it must neces-
sarily tax cigarettes imported into Burma from India which had not paid
-customs duta, Lecause if that were not done, it would umount to giving
protection to cigarettes manufactured in India as against cigarettes manu-
factured in Burma. This is how the case was put to the Government of
India: but the most important part which was suppressed from the
Government of India was that no cigarettes were manufactured in Burma.
(Laughtcr.) In other words the Government of Burma got the Govern-
ment of India to assent to the introduction of this Bill in the Burma Legis-
lative Council, although it contravened two very serious principles. The
first principle it contravened was that the Bill amounted to inter-provincial
legislation; nnd the Minister in charge of the Bill was- forced to admit in
the course of the debate in the Burma Legislative Council that the province
of Burma itself would not he affected by this duty, and that by this means
the Government of Burma would gain about 8 or 10 lakhs of revenue by
taxing cigarettes manufactured in India. The second principle which the
Bil! contravened was revealed when the Government of Burma  went
5 further and said that by this means they were making an efforb

' to touch one British company, and one British company alone,
which manufactured cigarettes in India. Now, I do ask my Honourable
friend Mr. Heatheote, whe T undemwtand now represents the B. O. C.
interests in {his debate in the absence of a representative of the European
community of Burma—T believe their seat is still vacant—I do ask him how
he can possibly complain if this House does not cive the B. O. C.  fair
treatment. when his own communitv in Burma have raised no protest
against the Government of Burma vietimising the Government of India to
this extent—-nf course by gross misrepresentation—that it got the Govern-
ment of India to consent to legislation objectionable on"two grounds. firstly
that it is inter-provincial in character, as it seeks to tax other nrovinces in
Indin. and seeondlv, that it has picked out one British firm in India which
manufactures cigarettes in Tndin. T do not know whether this Bill has or
has rot received the assent of His Excellenev the Governor General. T do
not know vhether what T have stated now is or is not known to the Gov-
ernment of India. T nm sure that Sir George Rainv or Sir George Schuster
will make it clear to the House on what principle they have assented to
this legislation for taxing an article. which is-produeced in Tndia and which is
nct preduced in Burma, and more partienlarly which singles out one British
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firm in India which produces that article. Now, Sir, I have not heard the
Burma Chamber of Commerce raising their protest against this legislation.
Why should the Government of Burma or the Burma Chamber of Com-
merce come here now and ask for better treatment for the B. O. C. at the
hands of this House than that particular British cigarette manufacturing
firm in India had at the hande of the Government of
Burma. Now, Sir, having said this,. I an  not asking this
House to behave in the same spirit in which the Government of
Burma has behaved. I am asking this House to behave in a fair,
libern] and generous spirit. I ask the House to lay down this principle,
that it will not lightly accept the principle of getting revenue for the Gov-
crnment of India at the almost exclusive cost of an industry in one particular
province. The second principle which I invite the Houre {0 lay down isj.
that this House will not readily lend itself to tax any particular British
industry in India, however, prosperous it may be, simply because it is
British. (Hear, hear.) Then, Sir, as my Honourable friend Sir Cowasji
Jehangir has pointed out, it is very doubtful whether, if this House rejects
the proposal of the Finance Member for increasing the import duty on kero-
sene and at the same time accepts his proposal for increasing the excise duty
on kerosene, it would ultimately be helping the consumer. I need not labour
this point further as T think sufficient arguments have been advanced both
by Sir Cowasji Jehangir and by Diwan Bahadur Rangachariar, with whose
views and sentiments on this question T am in complete accord. I think
we shall not be helping the consumer in anv way, but we shall be cauring
unpleasantness «ll round. There is one thing which we should tackle in a
gpirit of honesty, and it is this. Those Members who now vote for turning
down the Finance Member’s proposal for increasing the import duty on
kerosene should also now make up their minds as to how they are going
to deal with his proposal for increasing the excise dutv on kerosene. I
cannot understand or accept this argument, that the House at the present
moment need not concern itself with excise dnty at all but onlv with the
import duty. These two things cannot be separated, and if we are to
behave in a perfectly frank and honest manner, when we vote now on the
question of import duty on kerosene we must absolutely decide as to
whether while refusing the increase in import dutv, we are also going tc
reject the proposed increase in excise duty. Dealing with this proposal of
import duty now and making a sort of mental reservation about retaining
the proposed increase in excise dutv would be to subject the oil interest
in Burma and particularly the B. O. C. to unnecessarv hardship (Hear,
hear). In view of these broad considerations, T do beg of this House to
consider very carefully whether this House will be justified in reducing the
import duty on kerosene and retaining the excise dutv on kerosene. There
is one thing which T think this House can well say to the Furopean com-
mercial interests in Burma, and it is this, that this House is not prepared
to treat harshly anv Euronean commercinl interests in Burma. ro long as
Burma forms part of British India. Tt is also up to this House to make
it clear to the European interests in Burma that they cannot possibly
expect any such kindlv or generous treatment after Burma ceases to be
part of British India. After that, they will have to face the tariff wall;
trade ccnventions will not help them: thev must make up their minds now
whether they are prepared to face the tariff wall. It has been verv easv
for the European commercial interests in Burma to join the Government of
Burma on the question of separation; but I wish to sound this note of
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warning to t-‘he European commercial interests in Burma that if they have
the satisfaction of helping the Government of Burma, in crushing Burma
as a result of separation, they will also have the very doubtful satisfaction

of finding themselves as a result of this tariff wall very heavy losers in the
end. (Applause.) '

Several Honourable Members: Sir, the question may now be put.

Sir Hugh Cocke (Bombay: European): May I be allowed, Sir, to reply
to a question?

Mr. President: Yes, certainly, if you wish to answer a question.

8ir Hugh Oocke: I do not want to make a speech, Sir. In reply to &

question which was put to us, Sir, I can only say that we propose fo
support the extra taxation under both heads.

Mr. President: The closure has been asked for and I accept it.
The question is:

“That the question be now put.”

The motion was adopted.

The Homourable Sir George Schuster (Finance Member): 8ir, there is
an old saying about pourmg oil on troubled waters. It always strikes me
as very inappropriste when we get a debate on anything to do with oil in
this House, for the subject inevitably leads to a good deal of feeling and &
good deal of disturbed thought. But on this nccasion, Sir, ¥ think we may
congratulate ourselves on having heard some extremely clear and able
speeches, and I would like particularly to express my appreciation of the
very clear and logical and fair line of argument which the last speaker has
just developed. 1 think also, Sir, that the House can congratulate itself
on the fact that the issucs, complicated as thev are, have now been cleared :
For the general tone of the last speeches that we have listened to is this,
that the House really must take the two proposals together, and that
those who are ndvocating a cut in the import duty must recognize that
they should also support a cut in the excise duty, or rather no incrense in
the present dutv. I shall return to that point again because I wish the
House fullv to appreciate the significance of that. We have had these
cross-currents to which T have referred—those who advocate the equalisa-
tion of duties for its own sake and those who speak for the poor man; and
although it refers tc an earlier stage in the debate, I sBould like just to
«ay something in reply to those who have levelled a certain accusatiom
against the Government that thev have not this year continued the polioy
which it is claimed they promised to pursue last vear. T think, Sir, that
that is not quite fair to the Government. It is true that T in mv speech
last vear talked about the advance towards: equalisation which my rroposals
involved as a first step in a certain direction, but T do mnot think any
Honourable Member onposite can claim that we gave anv indication that
we undertook to take the second and final step this vear: and as my Hon-
ourable colleague, Sir George Rainv. has pointed out, there were cerfain
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special reasons why we thought it inadvisable to disturb the status quo-
a8 regards the relation between the two duties this year. Those reasoms,

8ir, have found echoes on the other side. It has been recognized in many.

speeches that to take g step this year that might bear the aspect of dis-

criminatory legislation against a British-controlled company would be,

taking the broadest ground, unwise. I think it has also been recognized

that, inasmuch as what we could do in this direction would react directly

on Burma interests, it would also be unwise that we should take such a

step just at the time when the separation of Burma is under considera-

tion. I do not wish to carry that argument further than this. I do not

want to suggest that as soon as Burma is separated, we should at once

disregard Burma’s interests. Nor do I want to suggest that, we, in being
influenced by that consideration, have in our own minds assumed that thej.
separation of Burma is-an accomplished fact. I only want to use the

point for this purpose and this purpose only that, just in the present

state of uncertainty, there were certain reasons for not taking a step which:

might be held to have certain undesirable implications. I believe, Sir,

that T have the general feeling of the House with me in this matter.

Now, Sir, leaving for a moment this question of the merits of equalisa-
tion or differentiation, I will come to the second point,—the question of
the incidence of this tax on the poor man. We have to consider, ag Hon-
ourbale speakers opposite have said, first of all, the effects of equalisation,
secondly, the effects on the poor man, but I think also we must consider:
a third point and that is the interests of the country as a whole and whe-
ther from that point of view the tax which we have proposed is a fair tax
—a fair tax in the sense that it will produce a revenue which is very sub-
stantial in relation to the hardship which it will create, and that is a
point which T wish to develop and which I wish my Honourable friends to
ponder over very seriously. T should like the House to consider exactly
what have been the effects of our policy so far. Last year we took a step-
towards the equalisation of duties. We reduced the import duty by ‘three-
pies and we put the excise duty up by six. The sequel to that—I do nob
say it is a consequence because as a matter of fact no change was made in-
the prices until October,—was a fall in prices. I think I am correct in
stating that the wholesale prices of kerosene remained unchanged for six
months after the Budget proposals; but I believe on the 10th October:
the price of kerosene was put down by six pies a gallon, so that the con-
sumer, as compared with the situation in which he was before the Budget
proposals of last vear, was actually six pies a gallon better off. Now this
year we have proposed a double increage of nine pies, and that increase has
at once been transferred into the prices, so that the consumer, as com-.
pared with his position before the Budget last vear, is only three pies worse
off than he was. On the other hand. look at the revenue aspects. The
change in the duties that we made last year was estimated to produee
about 35 lakhs. Actuslly we are realising, as compared with our Budget
estimates even in a bad vear like last vear, no less than 62 lakhs more than-
we budgeted for. We actuallv have a benefit of 62 lakhs; this year we
hope to get a henefit of 95 lakhs: that is to say, o total benefit to the
revenue of 157 luk'hs as compared with a burden to the consumer of'
only.B pies. Now,.m a speech which I made at another stace in our dis-
cussions I gave this House some statistics a8 regards the consumption of
kerogene. I referred to an investigation which was carried out some vears
8go in very great detail in a district in Eastern Bengal where the budgeeg;
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of a large number of agricultural families were examined. It was there
found that—I make no apology for repeating these figures because they
are so important to my argument—the poorest class of agriculturists with
‘s total family of five consumed on an average 1'8 gallons of kerosene per
year and that the well-to-do agriculturists, taking the lowest and
'the highest classes in the district exemined, consumed on an
average 3'7 gallons of kerosene per annum. If you take the poorest
family, and consider his consumption of 1'8 " gallons and consider
-also that the price as far as he is concerned is only being made
‘more dear by 8 pies per gallon, it means that the additional
burden on that family is only 5'4 pies per annum. It is less than
half an anna per annum, and even on the wealthier class, the class that
consumes nearly 4 gallons per annum, the increased charge is only 12 pies,
it you take it as 4 gallons, that is to say, just an anna. 'lI'he increased
‘burden comes to something between half an anna and one anna per annum
for a family of five, and as against that there is a benefit to the revenue of
157 lakhs. Now, I do submit that in a difticult year like the present we must
not be influenced by purelv sentimental considerations. I yield to no
man in my sympathy for the poorer classes and I yield to no man in my
desire to find wmeans for benefiting generally the economic condition of
the agricultural producer. But, if, in order to obtain this very substantial
addition to our revenue, we are going to affect by an infinitesimal fraction
the cost of living of these poorer classes, I think it is a thing which has got
to be faced. And I would ask the House very seriously to consider whe-
ther they are justified in throwing out these proposals for the sake of what
J am afraid I must call merely a sentimental argument. I think the
general feeling of this House is that those who vote against this increase in
taxation, that is to say, those who support this amendment, will also logi-
cally have to support the aumendment for reducing the increase in the
excise duty also. And therefore those who go into the lobby for this
amendment will be cutting out 95 lakhs from our Budget. I do not know
where they think we are going to find the money from. T expect to hear
eloquent, even more eloquent, pleas in favour of reductions in the income-
tax which do, T must confess, fall with a much more direct force on cer-
tain classes who will find it very hard to make both ends meet this year.
How is it possible for us to consider any sort of reduction in the income-
tax if we make this sacrifice of 95 lakhs on kerosene? That, Sir, is what I
‘have very frequently referred to in my previous specches as facing reali-
‘ties, nnd I would ask this House to face realities in that respect on this
‘particular motion. That is all that I wish to say on the taxation proposals.

Before I close, I should like to sav one word about the benefit which
the Government gets from the oil enterprise in Burma.:* My Honourable
friend, Mr. B. Das, while speaking the other day, threw out a suggestion
80 extraordinary that I could not at first realise that he had said what he
had apparently said. He seemed to think that we eollect no income-tax
from the Burmah Oil Companv. I can assure him that we do collect a
verv substantial sum indeed. I promised then—I did not realise that he
was asking merelv for information as to the fact whether we collect income-
tax or not—to get him some figures to show what benefit that Company
‘was really to us. But the promise was perhaps a rash one, hecaunse we are
precluded, as a matter of fact, by, I think, section 54 of the Tnoome-tax
Act from divulging any of our own information. But T felt pretty sure
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that the Company itself, in its own published accounts, would give some

figures as regards the taxation which it paid, and I asked my Honourable

friend Mr. Heathcote whether he could give me any figures which I could

quote as his figures, thus relieving myself of any breaches of confidence,

to show what taxation the Company paid. He has given me some figures. I

um afraid he had a very short time to collect them. They are not up-to-date:

und of course he is responsible, and not I. for their accuracy, but the House:

can easily find him out if they are not correct. Indian taxation consists-

of crude oil royalty, license fees, excise duties, income-tax customs, etc.

Now these are my Honourable friend’s figures. In the year 1926, the-

amount paid in dividends was £1,386,000; the amount of Indian taxation

was £1,741,000. In the vear 1927, the umount paid in dividends was.
£692,000; the ariount of Indiun taxation was £1,956,000. In the year

1928, the amount paid in dividends was £899,000; the amount of Indian

taxation was £1,939,000. It looks, therefore, as though on Ind'an taxationy«
they were paying nearly three times as much as they pay in dividends.

In addition to that, if one is considering what benefit they bring to tHe

country, they have spent in developing the oil fields from 1911 to 1928
£16,616,000. Their total employees in 1927 were on the B. O, C. fields-
22,804, in the refinery 8,852, in the installations at Calcutta snd Bombay

7,522, office and shipping about 700; total employees 89,981. The total’
wages paid in 1927 were 246 lakhs; the rail and river freights paid on oil.

products in 1027 were 109 lakhs and the indigenous skores purchased in

1927 were 228 lukhs. Sir, I think these figures are enough to show that,

wheuther the Directors are British or Indian, and whether the bulk of the:
dividends are received in Indie or in London, the country as a whole bene-

fits enormously from this enterprise.

Mr. B. Das (Orissa Division: Non-Muhammadan): What I wanted to.
know from the Honourable Member was if the Company is registered in
India and if it were so, whether the Government will collect more income-
tax. That was the point I wanted to make. I recognise that the Com-
pany has done a good deal for the country.

The Honourable Sir George Schuster: I suggest that my Honourable:
friend, who has got the substance, is rather striving for the shadow in this:
matter. I do not wish to carry the argument further, and the last thing
I want to do is to make a speech as an advocate for the Burmah Oil Com-
pany. I am merely answering a statement which was made in the course-
of the debate twc days ago and which I fhink had left this House under
a somewhat mistaken impression.

Sir, I think that is all that I have to say on this matter, and we also-
have to think of time now. I would only revert once more to my main
argument, and that is that, of all the taxes that we are proposing, I believe
that this particular one produces revenue with the least felt burden on
the community as a whole, and therefore, I would appeal to Honourable
Members very seriously, before they cut 95 lakhs out of our Budget, ¥o-
reconsider their opinion. ;

Diwan Bahadur T. Rangachariar: I want just to ask one question.
Supposing this_ amendment were carried, namely, the increase is not per-
mitted by the House, would the Government still persist in enhancing the
excise dutv? " ‘

The Honourable 8ir George Schuster: With vour permission, Sir. T ghall”
refuse to answer mv Honourable friend’s question. . (Laughter.)

Mr. K. Ahmed: Becnuse there iz no answer to give.
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*““In Schedule II to the Bill the following item be omitted :

* 40 | Kerosene ; also any other mineral oil included in

Item No. 40.
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Mr, K. P, Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, I beg to move:

“In Schedule II to the Bil] in t;olumn 2 for the entry relating to Item 20 the follow-
ing entry be substituted :

‘Kerosene other than yellow kerosene; also any other mineral oil included in
item 40.

Explanation. For the purposes of this item ‘yellow kerosine’ means
Kerosene which is not lighter in colour than that prescribed by noti-
fication by the Governor General in Council from time to time."

This amendment aims at two things. It aims at dividing kerosene oil into
two classes, the yellow oil and the white oil, and secondly, it aims at

exempting the yellow oil from the additional taxation now proposed to be
introduced. 8ir, I know it is ve

ry difficult to lay down a definite formula
to differentiate yellow oil from white oil.

It ig not for me to suggest how
it could be done, and I would leave it to more corpetent people. Gov-

ernment have got the expert knowledge and the machinery required to
make this differentintion, and therefore I have purposely left it to Govern-
ment to define what yellow oil means for the purpose of this taxation.
Bir, oil is one of the fundamentally essential necessaries of life, =~ When
the sun sets in the West and darkness supervenes, everybody, whether
rich or poor, wants oil to make a light. On such essential matters taxa-
tion ought to be altogether avoided. But for revenue purposes the Govern-
ment of India have been imposing for a long time a certain rate of taxa-

tion, and I do not want at the present moment to interfere with that
principle. Now that the Assembly has, I will humbly say, turned down
“the last motion to its discredit . .

- .

Mr. President: Order, order. The Honourable Member cannot criti-
cise the decision of the House.

Mr. K. P. Thampan: I shall then withdraw, Sir. But I have a feeling
.that the proper thing has not been done by the poor people.

Mr. President: The decision of the House cannot be criticised.

Mr, K. P. Thampan: Very good; I am not doing that, but I feel that
an injustice has been done to the poor people and their interest has not
‘been safeguarded. So I propose that the yellow oil at least, which is
‘mostly consumed by the poorest class of people, should be exempted from
thig duty. I do it purely with the idea of exempting the poor people
from the burden of this additional taxation. Sir, we ought to realise the
' serious and unhappy positicn of the poor.people, T mean the agricultural
labourers. I am speaking only with special reference to the agricultural
labourers of my district and province, and I believe the condition of these
agricultural labourers is mostly the same throughout the length and
breadth of the country. In Malabar an agricultural labourer ig given by

way of wages only 2} edankazhis of paddy, which is about one and two-
" thirds of a Madras measure_called the padi.

] ) I cannot give the equivalent
in Delhi seers. Unfortunately in our country every province and town

“has its own different kinds of measures and it is impossible to speak in
universal terms. Whatever it is, for the purpose of this discussion Hon-
ourable Members can understand when T say that at the end of the day

b’n
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{Mr. K. P. Thampan.]

an agricultural labourer is given only 24 local measures of paddy. Wages
in Malabar are paid in kind und not in money. B8ir, for keeping body
and soul together one wants two measures of paddy, which gives only one
meansure of rice or half when husked. He has then got only half a mea-
sure of paddy remaining which commuted at the present rate means
only 4} pies, or one-third of an anna. With this one third of an anna
what ean he do? He has to purchase all other necessaries of life such as
salt, chillies. some betel leaf and betel nut, fish, vegetable, etc., and he
wants also to lav by something to purchase clothes. It is their class of
people whom you want {o meet with additional taxation. The Leader of
the House said that it would be better economy to encourage these people
to purchase white oil, but such a man has not got the money to invest in
a bottle of white oil. What he has got towards the close of the day is
only one-third of an anna, and over and above these necessaries he has to
purchase more often than occasionally some toddy also. That is his
financial position. Tt is such people whom it is proposed to help. If
the House has no sympathy for such people, it is not my fault. I have
done my duty and leave the rest to the good sense of the Houss.

Then there is another aspect to the question. In Madras there are
on the whoele about 27 million acres of land under cultivation. Out of
this, somne 22 million and odd acres are under dry cultivation. The rest
is wet cultivation. For dry cultivation people generally bale out water from
the wells; but nowadayg this kind of old manual labour is being replaced
by oil engines and pumps. Of course, the new engines are worked on
crude oil, but the old engines are being worked with inferior yellow kere-
sene oil. I myself had one such engine. By raising the duty on kerosene
oil by 3 annas we are putting an additional burden on the cultivator.
Out of this 22 million acres of drv cultivation, at least one-hundredth of
it must be such as are irrigated with the help of oil engines. You can-
not expect these people to replace their machinery every time Govern-
ment imposes new taxes. Their machinery must be allowed to serve for
the normal period of its eistence, and until then it ig not wige on our
part to make those people pay additional taxes. The price of their pro-
duce has gone down in price and land assessment is increasing. Some
assistance must be given to the cultivators—they also deserve our sym-
pathy. :

Sir, it is said that even if my motion is accepted and the import duty
an the vellow oil is turned down by this House, the Burmah Oil Company
is not likely to give the benefit to the consumer. I will make an earnest
request to the Burmah Oil Companv through mv Honourable friend Mr.
Heathcote, and this House, not to do so and always to try to safeguard
the interests of the poor people. The times are changing and democracy
is coming into its own. We might force the Governmept to acquire the
concern of the Burmah Oil Company and make it a national property,
unless thev recognise their duty by the people of this country. (Hear,
hear.)) Tf. however, the Burmah Oil Company, through their representa-
tive here do not undertake to sell the vellow oil at the present rate, I
may perhaps at the end of the debate withdraw my motion.  (Cries of
“Why?") Because in that case the adoption of my motion will not be
of anv use to the poor people. But T do hope my Honourable friend
Mr. Heatheote will nobly come forward to give an assurance.  With
these words. T move.
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Mr. T. N. Ramakrishna Reddi (Madrag ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, as one who has given notice of a similar
amendment, I beg whole-heartedly to support the amendment proposed b
-my Honourable friend, Mr, Thampan. The Government have budgete£
through the increase in excise and import duties on kerosene, to the tune
of 95 lakhs. It is true that they have not made any distinction between
‘white and yellow oil. Though they have not done so, yet for the last 26
or 80 years there have been in existence two kinds of oil on the market,
namely, yellow oil and white oil. White oil is superior and is sold at &
higher rate. The Burmah Oil Company, on account of some protection
they were enjoying, have been selling this yellow oil at a cheaper rate than
the white oil, and I may also say that the yellow oil is consumed by the poorer
classes of people on account of its cheapness. Till the year 1922 they were
selling yellow oil at the rate of Rs. 2/14 per unit. Now, after the excise
and import duties have been increased to the present level, the rate has
gone up to Rs. 4-2-0 since March, 1981. Whenever there is an increase
of excise duty, the price of this oil has gone up—it went up in successive
stages when it wag raised to 1 anna, and then to 1} annas and then
again this vear to 2 annag 3 pies. This company has thrown the whole
of the burden on the consumers of the yellow oil. They have not raised
the price of white kerosene oil to an appreciable extent on account of
competition from foreign countries; but they have been recouping the ad-
ditional excise duty by rais'ng the priceg of yellow oil, of which they have
a monopoly in India and thus it is the poor man that has been suffering
all along. That is why I have great pleasurc in supporting this amend-
ment. The House has just committed jtself to the increase in import
duties and my amendment is that this increased import ought not to affect
-the yellow oil. . . . N

8ir Cowasji Jehangir: Explain how it is practicable.

Mr. T. N. Ramakrishna Reddi: T will come to that point. The totsl
amount of oil—both yellow and white—consumed in this country is about
250 million gallons of which 96 million gallons mnearlv is yellow
oil. The Government have budgeted to the extent of 95 lakhs of rupees
by raising the import and excise duties on both kinds of oil.  Accord-
ing to my calculation white oil is consumed to the extent of 160
million gallons and the increased import duty and excise duty on white oil
alone would give 75 lakhs of rupees revenue to the Government. Asg re-
gards vellow oil, 96 million gallons will vield, according to the present propos-
als on import and excise duties, an additional revenue of ‘45 lakhs. But
without making any distinction between white and yellow oil the amount
that is budgeted for by the levy of excise as well as import duties on kero-
sene oil is 95 lakhs. 8o if you just leave out extra duties on yellow oil and
confine it to the duties on white oil, both imported and indigenous, it will
give an additional revenue of 75 lakhs of rupees, and thus it will be only
20 lakhs of rupees less than what has been budgeted for. And in the in-
terests of the poor people, this can easily be foregone. My learned friend
said just now, how can you make that distinction? No doubt there is some
difficulty, but we can make that distinction. It is the duty of the Gov-
ernment to make that distinction. T am not saying that there was no dig-
tinction existing at all till now. This distinction between yellow and
white oil has been in existence for the last 25 years; and then for the
Government to say that there js no distinction is a thing which one can-
not understand. If they inquire into it through their experts they can easily
find out what is the degree of fineness and colour which distinguishes white

kg
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.. [Mr. T. N. Ramakrishna Reddi.] : -
“oil from yellow oil; it is not very difficult at all and I leave it to Govern-
‘ment to make that distinction for the sake of the poor people.
i Now, Sir, the Honourable the Finance Member stated that the con-
.sumption of a poor man is only one gallon of oil per annum aend that no
‘sentiment should be introduced in the case of these duties, because he
says any increase in duties falls very lightly on the poor man. S8ir, I
‘cannot say whether the statement made by the Finance Member is quite
correct and can be applied to present day conditions. The economio con-
dit'on of the poor class of people has considerably changed from the time
to which the Finance Member referred. It is not one gallon that a poor
man consumes, but it is much more than that. I have not got the actual
figures, nor have I investigated how much oil a poor man consumes, but
as & man coming from a village, as one who knows intimately all about
the actual condit’'on of the poor people, I can confidently assert that the
.consumption is much more than one gallon that & poor man consumes in
a year . . . ...

The Honourable Sir Cirorge Schuster: The Honourable Member is mis-
quoting me. T said 1.8 gallons; that is nearly 2 gallons.

Mr. T. N. Ramakrshna Redd:: I want to know how the Honourable
‘the Fnance Member has got that figure; I want to know whether the
‘poor man consumes only 1.8 gallons or something more than that.

Mr. B. Das: Additional dividends.
Mr. T. N. Ramakrishna Reddi: Sir, from what little knowledge I
ossess of the conditions under which our poor people live in villaves, the
!Elgure given by the Finance Member about the consumption of il ii not
correet; it is something more than 1.8 gallons. Then the Finance Mem-
ber said that the burden is very little. Now, Sir, I must point nut that
the poor people in this country are living on the brink of starvation. It
may be a very small increase for a rich inan or for a man of ordinary
means, but for a very poor man who is on the brink of starvation, any
‘slight increase in his burden even 1f it be of a pie, will cause great hard-
ship. So, Sir, we cannot lightly brush aside the intc-ests of the poor man
by saying the increase in price will not fall heavily on the poor man.
Then, Sir, it was also stated by the Honourable the Leader of tho
House yesterday that anybody can convert white o1 into vellow oil by
"mixing up chemicals in order to escape additional duties. Sir, no person
who is interested in his business would put ‘chemicals and lose by
“way of profits which he would otherwise get if he had sold it as white -:il.
i - Bir, as I have submitted, if thig increased duty on imports as we'l as
ithe excise duty is passed, the effect will he very bad on the poor people.
+The oil companies have already increased the prices of oils. The price of
.yellow o'l has gone up from Rs. 3-12-0 to Rs. 4-2-0 per unit, and so I heg
‘of this House, for the sake of the poor people who consume this yeiiaw
-0il in large quantities; to make an exception in the case of the yellow unil,
and thus see that the increase does not affect the ycllow oil both for import

.as well as excise duties. x

. Then with regard to meking the distinction, I leave it to the good
“sense of ‘the Government to find out, through their experts, the differcnce
“between the two oils, and ‘it is easy to do so becuuse that difference hias
“existed for nvor 80 years.  Sir, fov the rcosons 1 have given, I have great

'

Splensure in srupj«rimg this amendment. ot
g IR I P
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Mr. Amar Nath Dutt (Burdwen Division: Non-Muhammadan Rural):

‘ Qn Bir, I had no desire to tuke up the poor man's cause once

) again after the way in which this House treated the poor man's

galt. Indeed, we are living in an atmosphere of unreality. We are here

as representatives of the poor people. No doubt, we are representatives

of the poor people; we go to them once in three years and beg of them

their votes, but as soon as we get ourselves rcturned here, we feel that we

have no connection with those poor men who have sent us here. But I

feel, Sir, that men endowed by Providence with all the goods of the world,
do not cure for the poor people . . . .

Mr. R. 8. Sarma (Nominated Non-Official): You are quite right.

Mr. Amar Nath Dutt: Of course, your constituency is certainly rich
{Laughter), it is the richest in the world, and I have no complaint ~gainst
your constituency. It need not care whether the poor man gets his salt
or kerosene oil; it is quite immaterial to them. But, Sir, I wish onece
more to tell this House, and I want them to realise that probably we sre
not going to be here for the full three years, and soon we will have to meet
once again all those poor men whom we are ignoring today. I do not know
whether it will have any sobering influence upon the votes of those ucntle
men who find it a pleasure to go over with my friends on the Treasury
Benches, but I won't refer any more to this matter.

Sir, I find that even the Treasury Benches had felt about the noverty
of the millions of people of this country, yet in this Finance Bill inost of
the things which are included or selected for taxation are necessaries of
life of the poor pecople. When the price of cloth went up from 1} iupee
to 8 rupees per pair of dhoties, and the prices of several other articles
were doubled or even trebled, the poor bad to undergo much hardship
owiny to that rise in prices, because they could not pay those high prices
for their necessaries. Now, you are taxing salt, and it is stated that the
corsumption of every individual is not worth more than 2 or 8 annas; here
you cay that the consumption of kerosene oil is only 1.8 gallons, that is
the fizure given by the Honouvable the Finance Member. Now, Sir, at
“the outset, allow me to observe that these statistics are not quite correct.
The House is well sware how these statistics are collected. Even I am
told that in the recent census there has been some manipulation «f the
figures. But be that as it may, because that question is not before us at
present, but as regards statistics, I want to point out that whenever the
‘Government of Indis want certain information, what do they do? They
write to the Provincial Governments; the DProvincial Governments sc¢nd
down the inquiry to the Divisional Commissioner, the Divisional Commis-
‘sioner sends it down to the Collector, the Collector sends it down to the
‘Sub-Divisional Officer; the Sub-Divisional Officer sends it down to the
Circlé Officer who goes about the villages . . .

Mr. Arthur Moore: On a point of ordet, Sir Mow is this relovant to
-the vellow question which is now before the House? '

~Mr. Amar Nath Dutt: I am criticising the manner in which statisties
-are collected relating to consumption of yellow oil. ‘

., The Honourable 8ir George Rainy: May I inform the Fonnurable Mo
"ber. Sir, that we have no provincial statistios from Provincial Goyscane .o
aboitt yellow Gi? p statistics' from Provincial (zove_mmc_nf.s

2
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Mr. Amar Nath Dutt: My impression is that many things are said from
the other side which on the face of them may appear to be correct but sre
not really so. For example, the other day we were told that the Govern.
ment of India had nothing to do with the selection of delegates to the
Round Table Conference, as if Whitehall did all this selection. (Laughter.)
But really we know how these things are done. So, I say and assert
that these statistics are collected from the village chowkidar, and the
village chowkidar does not really care to collect any statistics. I am
reminded of a story about the way in which the statistics are collectad. A
District Mngistrate took it into his head to collect statistics as to the
number of asses in his district. The report came from the chowkidar to
the next higher officer, and so om, till it reached the District Magistrate,
and it gave out the number to be something like 4,577. The Magistrate
gaid, ‘‘You are mistaken. Your statisticse are wrong. The number must
be 4,578, because you have not included yvourself.”’ (Laughter.) They all
understand how these statistics are collected in the villages. So, you
cannot rely upon any one for the statistics relating to the consumption of
salt per agricultural labourer or to the consumption of kerosene oil by a
poor family. I would only point out that these are articles which are con-
sumed by the poorest in the land. I would request the House at least tu
spare those articles which are almost a necessity of life, and kerosene is
cne of them. In the good old days, I remember more than 45 years ugo,
therc was no kerosene in the villages, but with the introduction of keroscne
in India, they find it cheaper even than the ordinary mustard oil that they
used to burn. Sir, you can realise the condition of a poor villager living
in a flooded area, when suddenly the flood comes. Remember they have
not even one pice to buy a match box. they keep chakmakhi, by which they
light the fire, and with that they light the kerosene lamps and thersby
save themselves from the snakes which are found in abundance in flood
times. And you deny them that by raising the price of kerosene. When
these well-fed and well dressed gentlemen go about and talk much about
the poor people, probably they, subscribe a few hundred rupees to some
poor fund and then they think their task is over. I do assert that it is
the imperative duty of every Indian, and for the matter of that, of every
Englishman, who now happens to rule this country, to see that the j.oor
people of this country get at least the barest necessities of life such as
salt, kerosene and other things.

Therefore, I have very great pleasure in supporting the amendment of

my Honourable friend, Mr. Thampan. He is himself a big landholder and
a very rich man.

Mr. K, P. Thampan: I am not very rich.

Mr. Amar Nath Dutt: According to your idea, you may not be very
rich, but to us you are very rich. He probably thought that every one
in this House would support his amendment. But it'the House does not
see its way to support him, he will probsbly have to withdraw his amend-
ment. But I ask him to take courage in both hands and stand up for
the rights of the poor. I appesl to every one of my Honourable friends
to take up the cause of the poor. Tax any other article but not those
articles which comprise the prime necessities of the poor. Tax a man
like Diwan Bahadur Rangachariar, even to the.extent of a lakh of mtoees,
snd I shall be with you. Tax similarly others, and even those foreigners
who sre our trustees and who have come here to teach us how to govern
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ourselves| (Laughter) Tax any .of us here. You have a Rajah here,
you have got a Raja Bahadur there, tax them, but don’t tax the poor
labourers of the village who live in the midst of snakes and floods. At
times these people have not sufficient warm clothing during winter, so
much so that they clothe themselves with chatais and palm leaves and
warm themselves by burning cow dung during the nights, and in order to
burn the cow dung they have to pour a few drops of kerosene oil on the
cow dung in order to light it. Kerosene is an article of necessity to these

- poor people and we shall not be justified in raising the price of it.

It +4s sometimes said that the prices are regulated by a certain com-
pany according to certain principles. I am not aware of that. I have not
studied that question and I am not in possession of facts relating to it.
Some people here may have been convinced about those facts. We are
not convinced either this way or that way, and there are more ways of
being convinced than many of us may suppose. But, however much we
may be convinced, I do say and I do proclaim, don’t be misguided by any
capitalist or any other man whose interests will be touched, or by the siren
voice of those who try to seduce you. Look to the interests of the poor
and see whether the price of kerosene will be lessened or increased, and
that ought to be the only principle which should guide you as representa-
tives of the people.

As T have told you, people here hold different views about this kerosene
matter. I myself have no clear cut opinion on the subject, but ut the
same time I can say this much that an increase in the duty will vertainly
raise the price of the article. That seems to be a patent fact. It does
not require any economist to tell us that, if you impose a duty, the
prices will be raised. So, what my Honourable friend has been doing here
after the failure of Mr. Mitra in his amendment, is to give some relief to
those who use yellow oil. I presume that this yellow oil is used by the
poor only, (An Honourable Member: “Quite s0’’), and I think my
Honourable friend over there, who has himself no occasion to use yellow
oil, is only pleading for the poor. S8ir, in our attempt to see thut this
duty should apply onmly to kerosene other than yellow kerosene, I hope
we shall have the support of all the non-official Members in this House,
und I fervently appeal to them to support the motion.

The Honourable 8ir George Rainy: My Honourable friend opposite,
who has just sat down, seems to be of a different opinion from my Hon-
ourable colleague, the Finance Member, for he would pour yellow oil upon
the troubled waters, at any rate, in the flooded areas,—that is what I
gathered from his speech. i’

Before I go on to the amendment itself, I should like here to refer
to what was said by my Honourable friend, Mr. Reddi, as regards the
calculation put forward by my Honourable friend, the Finance Member.
According to the recent census, there are 350 million people in India.
If you take five people to a household, that means there are 70 million
households.  The total consumption of kerosene is somewhat in the neigh-
bourhood of 225 million gallons, and if you divide 225 by 70 you will get a
figure of a little over 8 gallons per household, and that is not very different
from the figures put forward by my Honourable friend.

!{. Amar Nath Dutt: What about those who do not use kerosene?
;I'he rich men do not use kerosene. They use electric- lights and electrio
ans.
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The Honourable Sir George Rainy: Unquestionably, there may be
those who do not use kerosene at all, but I should have thought that the
use of kerosene has been expanding rapidly during recent years, and
there are not such a very large number now who do not use kerosene af
all. ‘ ' '

Now, Sir, when I spoke .in this House on Saturday, on an earlier.
amendment, I dealt with this amendment in substance by way of anti-
cipation, aad I do not wish to do more thar just run over the points which
1 took then. One of the points I took was that if we introduced this
colour test, it is very difficult to say how it might.operate, and in parti-
cular, we could not foresee how it might be possible for importers to
take advantage of the lower rate of duty on yellow oil by adding colour-
in7 matter, then importing the oil, and then removing the colouring
matter s> that' they could sell the oil at a higher price. Now, my Hoa-
ourable friend, Mr. Heathcote, suggested that if this difference was to be
in force for a year only it would probably not be worth any one’s while
to make the somewhat elaborate arranzements which would be necessarv.
M+ renlv to that is that T do not think it would be reasonable or right to
make a change of that kind, that is to differentiate between yellow and
white kerosene oil, unless we intended permanently to alter the basis of
assessment. Chanves of this kind are apt to upset trade and should not
be made, unless it is intended to make the change permanently. I
cxplained on Saturday. that while Government were ready to examine the
prop~sal and see what thev could make of it, we could not agrec to it at
present. We have got to examine the question whether in fact it is &
rood barwain for the consumer to buv vellow oil in preference to white
oil, and if so at what difference in prices. We have got to consider whe-
ther the colour test is  sufficient. We have got to consider whe-
ther if it were imposed in the form in which it stands in the amendment,
it world lead to evasions and fraud—I have no right to use the word
“fraud’’, for I am not sugresting that i'lega]l evasiong would be attempt-
ed—but we have to apprehend attempts to get round the duty and defeat
the object of the differentiation without anv breach of the law. We have
pot to consider also how it would be possible to ensure that the consimer
did in fact get the yellow oil at a lower price. I may point out, perhaps,
that if there was a substantial difference in the rates of duty over any
lonz period. yellow oil would almost certainly be specially manufactured
for the Indian market abroad and imnorted. It might be vossible to
reach a bindin7 azreement with the Tndian companies as to the price at
which thev would sell the vellow oil, but I am not at all sure that it
would he o easv to come to a binding agreement with powerful companies
like the Standard Oil Companv, which are not demiciled in India at all,
and that is a difficulty which requires verv close examization. All these
mattera reaunire close studv before a conclusion can be reached. Mean-
while if thic amendment were carried, it would mesan, as I explained on
Saturdav, that there will be a loss of revenue of at least 85 lnkhs. and
if fhe lower vrice of vellow oil led to an increased consumntion of it and a
rednced eonqumntion of white oil the lnss may be something like 45
Iokhe,  As T exnlnined. this is a lnes which (Government are not nrenared
to face.  For a'l these reasons, Mr. President, T think there can be no
doubt thet T must ask the House not to accept the amendment of my
Honourable friend, Mr. Thampan. : : e

Diwon Rehadur T. Rancachariar: Moo T agk the Honovenhle the Cnm.
merce Member whether the investigation he hag promised about this
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question will be completed before the next Session in September? Will he
take steps to do so?- .

The Honourable Sir George Rainy: That was undoubtedly what ) §
said on Saturday. I hope that our examination of the question will be
complete before then, but I do not forecast what the result of our examina-
tion may be. There are serious difficulties which must be examined.

Mr. K. P. Thampan: May I reply!?

Mr. Prosident: You have no right of reply. Do you wish to with-
draw. :

Mr. K. P. Thampan: I do not withdraw.

The Honourable Sir George Schuster (Finance Member): T do not wish
to reply at any length on the merits of the case. I onlx wish to take
the opportunity which you have given me to say something as regards
the statistics on this matter. The statistics to which I referred were
statistics based on a very careful examination conducted just before the
war. Careful investigations were made into about 2,000 familieg aad I thirk
it must be claimed that the results are reliable. T should like to repeat
what I said. In the verv poorest families the average was 1°8 gallons
per annum, and in the fairly prosperous agricultural families, the average
was 88 gallons per annum. 7The correctness of that estimate is very
well borne out in the total-trade figures to which my Ho:ourable col-
league, the Commerce Member, has referred.  1f the total consumption
in India is about 220 million eallons and the total population is, what-
ever it may be, 320 or 350 million people, it will be found that the con-
sumption per head is something like two-thirds of a gallon—the average
congumption.

Mr. T. N. Ramakrishna Reddi: Each. family is composed of 5 to 10
persors.

The Honourable fir George Schuster: I was saying that the average
works at something like two-thirds of a gallon per head per annum. There-
fore in a family of five people the averaze consumption would be just
over 8 galloas pecr head, whereas T put the figure at 8'8 gallons for a
prosperous agriculturist familv with an income of about 16 pounds ster's
Ing per annum, and at 18 rallons per head for a verv poor aericulturist
familv with an income of £6-13-4 per annum. I think that if the total
average for the whole of Tndia can he put down at sbout 8 eallons per
;:mil\;a» thia.t ,i.qhat very e(_m; verification of the statistics which I put

rward. wish to env nothing more on the meri ‘
able colleague has fullv dealt gwith it. crite because my Honour

- Mr. President: Order, order. The question is:

““That in Bchadule TT tn the Bil] } . . o
fullowing entry be lubstitur;ed? ill in column 2 for the entry relating to item 40 the

‘K , . . o, =
oros?&:n o;&or than yellow kerosene; also any other mineral oil incladed in
Exnlanation.—For the purnnses of this item ‘wellow kerncans’ meansg

Kearneene which 3s not lighter i Ton
yeen, ghler in cc'our than that o .
fication by the Governor General in ouncil from ;ii::r:}:git:z‘ ":oﬁ

3
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The. Assembly divided :
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AYES—38.

Anwar-ul-Azim, Mr, Muhammad.
Mr. Muhsmmad

Azhar Ali, L
Bhuput Singh, Mr.
Biswas, Mr O G

Das, Mr. B.

Du&hon.. Mr. Nlb&kumu' 8ing.
Dutt, Mr. Amar N

Hari Raj Smmp, les.
Jadhav, Mr. B.

Jog, Mr. 8. G.
Joshi, Mr, N. M.
Krishnamachariar, Raja Bahadur G.
Kyaw Myint, U.

Lahiri Chsudhury, Mr. D. K.
Liladhar Chaudhury, Selh.

Mitra, Mr. 8. C.

Murt-nn Saheb Bahadur, Maalvi

Noogy,yﬂr K. C.
Pandian, Mr. B, Rajaram.

NOES—66.

Abdoola Haroon, Seth Haji.

Abdul Qaiyum, Nawsb Sir Sahibzada.

Acheson, Mr. J. G.

A.loxander, Mr. W,

Allah Baksh Khan Tiwana, Khan
Bahadur Mahk.

Anklesaria, Mr. N. N,

Ayyanzar, Diwan Bahadur V.

Bhashyam.

Bajpai, Mr. R. 8§,

Banarji, Mr. B:Jnmym

Baum, Mr. E. F

Boag, Mr. G. T.

Chatterjee, The Revd. J. C.

Cocke, Sir Hugh.

Crerar, The Honourable Sir James,

Fazal Haq Piracha, Shaikh,

Fazl-i-Husain, The Honourable Khan
Bahadur Mian 8ir,

French, Mr, J. C

Ghazuavi, Mr, H.

Gidney, Lieut. -Colonol H A J

Graham, Sir Lunoelot,

Gwynne, Mr. C. W.

Hami'ton, Mr. K. B. L.

Heathcote, Mr, L. V.

Hezlott, Mr. J.

Tbrahim Ali Khan, Lt. Nawab
Muhammad,

Ismai' Ali Khan, Kunwar Haj

Jawahar Bmgh, Sardar Bahadur
Sardar,

The motion was negatived.

Parmanand Devta Barup, Bbai.
Puri, Mr. B. R.

Ranga Iyer, Mr, O, 8.

Rao, Mr. M. N.

Reddi, Mr. P. G

Redd: Mr. lelkl‘ilhﬂl‘

.3' Kumar G

Sadiq Hasan, Shmkh

‘Sant Bmgh Bu'd.r

Sen, Mr.

Sen, Pll.'ldlt Sutyendu Nath.
Shahani, Mr. 8. O

8ingh, Kumar Gu teshwu- Prasad.
Singh, Mr. Gaya B
Sitaramaraju, Mr. B,
Thampan, Mr. K. P.

Tun Aung, U,

Uppi Saheb Bahadur, Mr.
Ziauddin Ahmad, Dr.

Khurshed Ahmad Khan, Mr,

Maomillan, Mr. A. M.

Maswood Ahmad, Mr. M.

Misra, Mr. B, N,

Moore, Mr. Arthur.

Morgan, Mr. G.

Mukherjee, Rai Bahadur 8. C.

Munshi, Mr. Jehangir K,

Pandit, Rao Bahadur 8. R.

Parsons, Mr. A. A, L.

Rafinddin Ahmad, Khan Bahadur

RunM“’Il;l H le 8ir George.
y, The Honourable Sir

Rajah, Rao Bahadur M. C.

Rajan Bakhsh Shah, Khan Bahadur
Makhdum Syed.

Rau, Mr. H. Bhankar.

Roy, Mr. K. C.

Sahi, Mr. Ram Prashad Narayan,

Sams, Mr. H A,

Sarma, Mr. R. B.

Schuster, The Honourable Sir George.

Scott, Mr. J. Ramsay.

Sher Muhammad Kban Gakhar,
Captain.

Shllhdy Mr. J A.

Studd, Mr, E.

thnwardy, Dr. A

Sykes, Mr. E. F,

Tin Tit, Mr.

Yamin Khan, Mﬁ Muhammad.

Young, Mr. G.

Pandit Satyendra Nath Sen (Presidency Division : Non-Muhammadan
Rural): Sir, Amendments Nos. 44 and 45+ orlgnns,lly formed parts of nne

and the same amendment.

+Amendment No, 45 was disaliowed by His Excellency the Governor General, which

was ag follows :

“In 8chedule IT to the Bill, after Items 65 to 123 .inclusive under Part V, the

following Item be inserted :
‘68. Vegetable Product

60 per cent.' '
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Therefore, I cannot, with propriety, move amendment No. 44.*

Mr, 8. 0. Shahani (Sind: Non-Muhammadan Rural): 8ir, I do not
move my amendment.

Mr. T. N. Ramakrishna Reddi: Sir, I do not move my amendment.

Mr. 8. G. Jog (Berar Representative): I do not wish to move  my
amendmentt because the fate of it hag already been decided.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, I do not move my amendment}

Mr, President: That concludes consideration of Schedule II.
Schedule II was added to the Bill.
Clause 4 was added to the Bill,

Mr. President: The question is: .
“That Schedule III stand part of the Bill."”

Mr. Amar Nath Dutt: Sir, I beg to move:

“In Schedule III to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Letters’ the following be substituted :

‘For a weight not exceeding two and a half tolas ... Half an anna.

For every two and a half tolas or fraction thereof,
exceeding two and a half tolas Half an anna’.”’

Sir, unfortunately this is one of those amendments which have been
characterised by the Treasury Benches as a hardy annual of the Opposi-
tion. Be that as it may, I shall move this amendment and will go on
moving it as long as I am in the Assembly till the Government think fit to
veduce the postage rates that are now charged in this country. Some of
my friends are surprised to hear that 4 will always be moving this amend-
ment in the Assembly. It is certainly my misfortune to do so. Had the
Government acceded to this amendment in years gone by there would have
been no necessity of moving this amendment again. But as they will not

*“In Schedule II to the Bill, in column 2 in entry against Part V, for the words
and figures ‘excluding ‘raw hemp' comprised in Item No, 78’ the words and figures
‘excluding ‘vegetable product’ and ‘raw hemp’ comprised in Items Nos. 69 and 78
respectively’ be inserted.”

+¢In Schedule II to the Bill, in column 2 from entries against part VI, the following
he omitted :' ' '
‘(3) Betelnuts (see No. 141A).”
3"“In Schedule II to the Bill, the following item be omitted :
‘ Part VII | Cotton piece-goods—all snrts in | The figures for the rates of the

- 156A. cluded in Item No. 1664, ad valorem duties ~hall be deemed
to be increased by 5 in each case’.”
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listen to me, I have no other alternative but to go on moving this amend-
ment year after year. Sir, it has also been sdid by my friends fhat 1t
iv no good moving it, for, like the amendment on the poor man's salt, 1
will lose it. The index of the voting in this House does not lead me: to
hope much but at the same time I think it my imperative duty to place
my views before this House for their consideration. I want them to camsi-
der why the postage rates should be lowered at the present time when the
cost of living has gone down to even half the pre-war rates. I do not think
any financier can supgort the increase in the postage rates which  was
taken recourse to during the days of high prices: which prevailed after the.
war and during the war. Sir, half an anna was the original postaze rate
for letters. The Government now say that, because the cost of adminis-
tration has been increased, therefore we must pay more in the chape of
postaze. I have an idea that as business expands. articles become cheap-
er. Retail businessy men sell their articles at a higher rate than wholesale
dealers. That is the ordinary principle governing business. I am sure
the Postal Department is run on busines¢ lines, and I fail to understand
how ibs cost can be more at the present time when the cost of living has
gone down. I am sure my Honourable friend over there, who is handling
-his files and has got some figures at his hand, will try to justify the
present cost with the assistance of his able assistante. But, 8Sir, as I have
ulready submitted we have very little faith in these figures. If vou want
to run a business on sound lines you must curtail your cost as much as
is ‘possible. In the case of the Postal Dezartment vou have not done so.
You increased the cost of postn] communientions throughout the land at
a time when the cost of living had gone up; but is there anv justificat’on
for keepinz that increased expenditure even now? 8ir, if I have only
Rs. 100 per mensem to live on and if T cannot keep more than one servant,
am T justified in keeping mfore and com:lainint of want? The replv that
is often given to us is that, owing to certain demands from public bodies,
thev have increased the salaries. Thev have not much increased the
salaries of the poor and deservin~ clase of servants, while thev_have certain-
Iv added to the number of high-salaried officers. which was not needed.
I fail to see why you should have s0 manv Deputv Directors-Geneval,
Assistant Directors-General, Assistant Postmasters-General and Deputy
Postmasters-General. The moment vou make a little concession bv
increasing the pay of a poor clerk from Rs. 80 to Rs. 85. the next moment
you create posts carryine a salary of Re. 2,000 and Rs. 8,000 for other more
fortunate individuals. That is not the wav in which a business concern
ought to be run. You must minimise your cost; Indianigze the Depnrt-

ment: do not have my friend, Mr. Sams, there, but have my friend, Mr.
Tin Tut . . ..

Mr. Tin Tut (Government of India: Nominated Official): T am not =
candidate for the post.

Mr. Amar Nath Dutt: Perhaps he can get as much, but he is not getting
now Rs. 4,000. What I mean to,say is that vou can run the Department
at & much lesser cost than what you are spending now. That is my charge
against you, Do not give me your figures. I know those figures are
nothing; they are not convincing; on the other hand, thev are not probably
correct either. Bir, in a country where you can get brilliant scholars,
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Premchand Roychand scholars, for Rs. 800 or Rs. 400 a month—and I do
not think tbere are any posts in the Government of India which they can-
not adorn—I think no one ought to get a salary of Rs. 1.000 a month. 1f
1t does not suit my Honourable friends over there we would like to be reliev-
ed of them, and we shall be glad to have our own brilliant men at a much

smaller cost. liet them not take advantage of this svatem of high prices.
for officials, and thereby tax the whole people by salt, by kerosene, and.

then azain by postage rates. Sir, it mav be said that these envelores du
not touch the poor people. I say thev do, and in this way. Postcards do
not always do so. No doubt nowadays people use as many fostcards . ag
possible owing 1o the doubling of the rate, but there are confidential com-
munications and for my younger friends there are other communications
which thev  probablv would not like to put in postcards, but
thev would like to put them at least in one anna envelopes.

Diwan Bahadur T. Rangachariar: What are they?

Mr, Amar Nath Dutt: You arz an old man, you will not understand il.
Be that as it may, I will give just one example which will satisfy my old
friend. As one of the leadinz lawvers of the Mndras High Court, he bas
probably to communicate to his clients about the dates of certain cases.
You know the practice is that the opponent is alwavs on his guard. If ho
knows that a postcard is coming from the opponent’s pleader, he will -try
to get it by some means or other from the ;eon; and so at times we have
to write to our clients in envelones. As examples, I have given two cases
where you require envelopes. 8o you cannot eay that it is not necessary
for the poor men -to use envelopes. Further, my idea is that if you lessen
the price of these envelopes, your income will increase. No doubt you
will come to us with certain figures and say that the increase has been
very small and will not meet vour requirements. But I ask you to re-

trench your salaries all-round. 1 ask you also not to rely upon these in-

correct figures and see at least what one vear of reduced jostal rates brinrs
to you. Then vou can come to us and say that vou cannot go on. But
you have not done o since the increase. I ask you to do so on that
ground also. Sir, there are verv few peovle in the countrv who have not

to uee postage stamps, and to have their costs doubled in this way is.

certamlv not worthy of any civilised administration. Sir, paddy is sell-
ina af the present moment at Re. 174 a maund, nnd from the vicld of
a particular field the rafyat is unab'e to pay even the rent due from that
field, far less to feed his own cattle or to have anvthing for himself. But
even in that cnrse, how ean they nurchase postaze stamps at such hivh
rates? So I appeal to vou to consider this fact and have retrenchment all-
round. In the coming Retrenchment Committee vou mav have such adv'ce
but I do not think you can say that it is an Utopian advice. That has
hren alwavs said bv people who want 1o spend more. If I ask a spend-
thrift man why he does not Jive according to his income, he savs he cannot
letisen his exnenditure. hecause he has to keep a dozen servants and a
motor car, and reveral other luxuries. If vou want to ¢o on like that. vou

of course cannot lessen vour expenseg, but a man can live even without
a mptor car, and without a.dozen servants.. In village post offices you pay
only 5, 6. or 8 rupees and the post offices are going on. In a villace a little.
lareer than that, you send a Post Master on Rs. 80 or 90. a big salary.’

which onr M.A.'s even do not ret, and ‘vou send him. to a village post

office. Yonil can eatily reduce the salary. from. Rs. 80 .to-Rs. 10 and in this..

b L
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way you can make a good saving. But still you will pay at a higher rate
and thereby set an example for the domestic servants who will also claim
a higher rate, and then you will say, ‘‘You must pay one anna for an
envelope”. I ask you not to take shelter under these pleas. Reduce your
expenditure. Mr. Sams may take the place of Sir Joseph Bhore and fthen
we will have a gentleman to do his work for Rs. 500 a month. Have Post-
masters General on Rs. 200 or Rs. 300 a month. Have a Director-General
on Re. 500 a month.

(At this stage Mr. President vacated the Chair which was taken by Bir
Hugh Cocke.)

In a poor country, Rs. 500 is not a small amount, and if we keep our
men we will have envelopes for one pie. not to speak of half an anna. Bub
you are not going to do that. You may call this an Utopian ides, but
surely if you try to make retrenchment, much of the expenditure of the
department will be reduced. With these words, I beg to move my,
amendment.

Mr. O. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham.
madan Rural): Sir, I thank you very much for giving me an opportumty
to make my maiden speech, so to say, on this Budget discussion. Sir,
it is .very important question, this half anna postage, and I think the
very numerous constituénts of my distinguished friend, Mr. Amar Nath
Dutt, will be very grateful to him for once again bringing up this question,
even though it is in a very lean year when the Finance Member has been
struggling against adversity, as none of his recent predecessors had to
struggle. But, Sir, adversity or no adversity, we have to think of the
people who cannot afford the half anna postage. 8ir, along with chis goes
the question also of a pice postcard. If the Finance Member can give
some kind of assurance that he will consider the question of a pice post-
card, I believe by way of compromise, we might forego our request for
this year for a half anna letter postage. I know, Sir, that it is & very diffi-
cult thing for the poor people, scattered all over the country, now that the
railways have been introduced, to carry on correspondence with their
distant relations for an extra half anna, and those who cannot afford to
pay one anna for posting their letters, should at least have the facility of
using a quarter anna postcard. I know it is coming later, but I would
rather put the two things together, because it is more or less the same
subject, though technically it does not come under this half-anna amend-
ment. I think something has got to be done to reduce this postage. I know
the Postal Department has increased the salary of the postal emploie2s
because of our request, and I also know, from the poin$ of view that each
department should pay its way, that it is diffioult for the Postal Depart-
ment to agree to reduce the price of the postcard and the one anna
envelope. But I do not agree to the proposition that each department
must pay its way. For instance, we have the Military Department, which
is not paving its way, and I think the Postal Department, which is not
paving its way, if it makes up its mind to look at this problem from a
different point of view, that a department need not necessarily pay its
wav, T think it would be easier for the Finance Member to recommend
either a half anna envelope or a quarter anna postcard. It is very difficult
for us to understand the value of what a quarter of an anna means to the
véry poor man; and the number of letters that they will write from &
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commercial point of view will increase if only the price of the postcard
or the envelope is reduced, Therefore I do not think the Finance Depart-
ment will really be losing if it introduces this reduction. I know it is very
difficult for the Finance Member this year to agree to any kind of reduec-
tion, especially as he is faced with most difficult circumstances which he
has been trying his best to tide over in the best possible manner; and
I think the best of us could not have done any the better under the same
circumstances. At the same time, feeling as I do, for the difficulties
which face him this year, it is extremely difficult to forego what I consider
a piece of religious duty to the poor people of this country, forego our
responsibility in this matter of standing up for what Mr. Amar Nath Dutt
was pleased to describe as a hardy annual.

Mr. 0. 0, Biswas: Sir, I had hoped that the Government would take the
earliest oppbrtunity to reduce the postage rates. Not only, how. ¥
ever, have they not done so, but I find from a recent notification
that they have also increased the rates of the one-anna embossed envelopes.
I do not know whether my friends here have noticed that from the first of
April next the price of an embossed one anna envelope will be five pice,
although the present wholesale rate is retained. For the first time I ~uppose
from next month there will be a distinction made by Government betweerr
wholesale rates and retail rates so far as embossed envelopes are concerned.

An Honourab'e Member: Is that correct?

Mr OC. 0. Biswas: There is no question of asking that, because I have
got in my hand the notification which appeared in the Gazette of India
of the 14th March: it comes into effect from the 1st April; and it purports
to be in exercise of some rules under the Post Office Act. It has been done
very quietly. I should like to ask my friend Mr. Sams how much addi-
tional revenue he expects to make out of this new change in the rates . .

Mr. H, A. 8ams (Director-General of Posts and Telegraphs): I caun give
that now: it is about 5 lnkhs of rupees.

Mr. 0, O. Biswas: At any rate, I thought it was only fair to the House
that we should have been taken into confidence before any change was®
made in these rates. I do not suppose my Honourable friend, the Finance
Member, made any reference to this contemplated change in his Budget
speech or in any other part of the Budget debate, and it should not have
been left to us to discover this from an obscure corner of the Gazette of
India.

I feel that there is considerable scope for retrenchment in the working
of the Posts  and Telegraphs Department, and I would just with your
leave—I will not take up very much time—quote an extract from the
Inchcape Committee’'s Report, where they say this, referring to the increase
in the number of officers as compared with the increasd of other staff:

5 P.M.

“The number of officers employed has increased from 414 in 1913-14 to 679, or
32 per cent., whereas the number of other ataff has only increased by 17 per cont. We
think that the number of officers should be reduced to the level necessary to r-aintain
the same ratio of officers to other staff as that which obtained in 1913-14. This effecty.
a total saving of 88 officers, costing roughly Ra. 6 lakh per annum.”

Now what have the Government done? What steps have they takem
to give effect to these recommendations? They have reduced only 6

officers, and have practically ignored the rest of the Committee’s recom-
mendations. This is how Government have been going on, and in the
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'ere of this, it is somewhat difficult to persuade us that the cost of admi-
nistration must be such that the public must submit to these enhanéed
‘postage rates from year to year.

. Mr. Nabakumar Sing Dudhoria (Calcutta Suburbs: Non-Muhammadan
- Urban): Sir, I rise to support the amendment with some ditlidence for
this is a deficit budget year. The Government are handicapped by a
-deficit but the people are more handicapped by trade depression. It is
for the middle cluss people and the small traders main'y that I have
risen to support the amendment to reintroduce the one pice postcard.

That this is an urgent necessity, I hope, Bir, every one will be ready to
admit. '

’

From what I have been able to guess from the Budget papers, I can
say that the Government will have not to incur a large expenditure on
this score of introducing the one pice postcard. If I am allowed, S.r, to
suggest how this can be done, I submit, that if the Provident Fund system
be accepted in the place of the pensionary system, a large sum may be
made available to meet the expenses that the Government will have to
incur on this account.

The Posts and Telegraphs Department has been considered a com-
mercial concern, thou;h the Government have not becen slow to recognise
it as a public utility service also. 1f there is no pension in the railways
which have already beeh accepted as commercial concerns, there is no reason
why in the Posts and Telegraphs it can not be so. It is rarely that a
pensioner can enjoy his pension for more than 10 years. It is not poss.ble
for many to enjoy it at all. Even the Postal Union which has been recog-
nised by the Government, endorses the view that the Provident Fund
should be preferred to pension in the Post Offices.

The Post Office has to pay about 50 lakhs of rupees as pensionary
contribution to the general cxchequer. This is about 50 per cent. more
of the actual money that is needed for the peusion of a year. The actual
estimate of the money that is needed for this purpose has not yet been
made and will not likely be made within twenty vears to come for adjudg-
ing pensionary linbilities for experience of a full official generation is needed
to make an accurate actuarial estimate,

The anamoly of dec'aring the Post Office a commercinl concern and at
the same time compelling it to play its role as a mere dcpartment of the
Government by having it to pay such a huge sum for so manv years as
contribution to the pensionary fund of the Government is nothing bhut a
gort of tax on the Post Office.

It can be safely assumed, Sir, that out of about 8} crores of rupees,
the total postal receipt, less than ha'f of the total arfiount con be needed
for the payment of the whole establishment a4 salarv. Roughly speaking,
Jet us take 8 crores and 60 lakhs to be the expenditure on thig seore.
14 the Postal Deépartment contributes 1/12th of the annual salary to the
Provident Fund of the Postal employees, the Post Office will have to pav
onlv 80 lokhs in place of 60 lakhs; that is to say, the Post Office will
gain 20 lakhs thereby, and the sum can be ras’lv utilised in meetine .the
deficiency that would be caused by the introducticn of the one pice-post-
eard. . . ) co s
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Now, Sir, apart from the tradiny people, the largest number of the
Indian population who use postcards belong to the muddle class, that is
“the educated class of the country. The average income of this class is
under Rs. 500 a year. At the lowest calculation, an average family requires
Rs. 30 per annum for domestic correspondence, but it is hardly possible
‘for these people to spend so much on corréspondence only, and the result
has been safely assuming 60 lakhs to be number of middle class people,
i.e., roughly speaking 10 lakhs of families in place of 8 crores of rupees
the Postul income would have been this amount from domestic correspond-
ence alone. Most people have been compelled to cut off purely social
connection with each other to economise their correspondence expenditure
after the innovation of the half anna postcard, and almost all of them have
to use postcards where as they would like to write in envelopes. It is
-one of the reasons why the sale of postcards has not gone lower than®
could be expected when the price of a postcard was raised. The sale of
envelopes has come down necessarily.

Moreover, due to the trade depression, it has not been possible for many
to use postcards for advertisements, and not a few have been compelled to
withdraw all advertisements, thereby sustaining loss to their firms.
Advertisecments, Sir, are not only beneficial to the traders, but also to the
custormners. In this vast world, where commercial enterprises ; new fashions,
new wants for higher and finer luxuries and necessary intricate technique
of producing fancy and necessary commodities and more intricate market
rates ever play a bewildering part, it is not possible for any ordinary
customer to find the cheapest and at the same time, best materials for
consumntion without lookinz into advertisements competing with each
other thus teaching the customers what to choose and how to choose or
reject a particular specimen.

Without advertisements, Sir, the customers become shy as well as tho
traders.

Sir, the re-introduction of the one pice postcard will do good to the
customer and the seller alike and this will go to minimise to however small
an extent, the stringency of trade depression that is almost making havoc
among the people.

‘I hope, Bir, the Government will not hesitate to accept this humble
suggestion of mine,

With these words, I beg to support the amendment.

An Honourable Member: The question may now be put.

Sir Joseph Bhore (Member for Industries and Labour): Sir, the battle
of the half anna letter and quarter anna posteard has been fought in this
area with almost unfailing rogularity vear after year. These annual discus-
gions have left the protagonists of the lower rates with little new to add
‘to what has already been said in the debates in this House, while I
for my part find it extremely difficult to supplement the arguments which
have been used -bv my predecessors in office on the other side and which
have been accepted as valid by this House in the past. There is really,
Sir, today only one question which I would like to submit to .the earnest
consideration of this House, and that is whether the finances of the
:Devartment and of the Government of Tndia, being what they ore. this
is the time for a reduction in rates which Lave now been in existence
for close upon 10 years. The financial results of tho reduction - which
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has been proposed would be disastrous, and it needs no elaborate argu-
ment on my part to establish this contention. Working on a basis of
440 million paid letters a year, which is the number which was sent
through the post office in the last year for which figures are available,
and allowing for an increase of 20 per cent. in the traffio, if rates were
halved—a very generous allowance—seeing that when the rates were
raised to the present level the fall was less than 16 per cent., I calculate
that we would lose a revenue by the proposed reduction of not less than
105 lakhs of rupees; in all probability the loss to us wculd be considerably
greater. Sir, I would ask the House whether so grave a loss of revenue
as this can be contemplated in years such as these. If it is urged that
1 am making a somewhat narrow point, I would reply that in my view
fn existing circumstances the financial consideraticn must be the decisive
consideration, and that being so, 8ir, while 1 am prepared to combat the
view that the existing rates ure per se excessive, I think it is unnecessary
for me to go into that matter.

I would, however, like to reply to one or two other points to which
reference has been made by the speakers who have just spoken. As
regards the charge for the one anna embossed envelope, 1 ought to
make it quite clear that there has been no increase in postal rates. All
that has happened is that, whereas in the past we gave the envelope
free to the public at a cost to Government of about 5 lakhs of rupees
‘a year, we are now, 1 submit quite legitimately, asking the public to
pay for stationery which has hitherto been supplied free, and for dong
which there was no justification.

My friend, Mr. Amar Nath Dutt, referred to the question of economy.
Sir, 1 have already fully dealt with this question in the remarks I made
the other day in this House in defending the Demand for the grant for
the Postg and Telegraphs Department. But with reference to what my
‘Honouruble friend said about highly-paid officers in the Department, I
would like to reiterate what I said on that occasion, and I would like
to repeat the figures that I then gave to the House. I said that during
the past seven years there had been an increase due to improvements in
pay, of something like 141 lakhs of rupees and of that increuse, the cost
of increases in the puy of officers drawing more than Rs. 800 a month was
about 3 lukts. The whole of the balance was due to improvements in
the pay of officers drawing less than Rs. 800 a month. Sir, I do not
think it is necessary for me to follow my friend into the further details
which he has raised, since I have taken my stand on the financial aspect
of the question, but I would like to refer to the policy of Government
which has been more than once stated in this House in regard to Posts
and ‘felegraphs surpluses. When we are assured that surpluses have
como to stay. we shall use them for the extension of! postal facilities, for
reorganizations which may be necessary in order to ensure the highest
efficiency and also for revisions of rates which may be possible and
reasonable. - Bir, I confidently appeal to the House to reject this motion.

Mr. Chairman (8ir Hugh Oocke): The question is:
, “In Schedule III to the Bill in the proposed First Bchedule to the Indian Post
Office Act, 1888, for the entries under the head ‘Letters’ the following be substituted :
‘For a weight not exceeding two and a half tolas ... Half an anma.
For every two and a half tolas or fraction thereof,
exceeding two and a half tolas ... Half an sone’.”
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(At this stage Mr. President resumed the Chair.)
The Assembly-divided:

AYES-33.

Azhar Ali, Mr. Muhammad. Ranga Iyer, Mr. C. 8.
Biswas, Mr. O, C Reddi, Mr. P. G.
Dudhoria, Mr. Nabakumar Sing. Reddi, Mr. T. N. Ramakrishna,
Dutt, Mr. Amar Nath. ‘Roy, Kumar G. R.
Harbans Singh Brar, Sirdar. Sudiq Hasan, Shaikh.
Ibrahim Ali Khan, Lt. Nawab Sant Singh, Sardar.

* Muhammad. . Sarda, Rai Sahxb Harbilas,
Ismail Ali Khan, Konwar Hajea, Ben, Mr. 8. C
Jog, Mr. 8. G. Sen, Pandit Satyendrc Nath.
Krishnamachariar, Raja Bahadur G. Shahani, Mr. 8.
Kyaw Myint, U. 8ingh, Kumar Gu steshwar Prassd.
Lahm Chaudhury, Mr. D K Singh, Mr. Gaya -Prasad.
Maswood Ahmad, Mr. M. Sitaramaraju, Mr, B, '
Mitra, Mr. 8. C. Thampan, Mr. K. P.
Mujumdar, Sardar G. Tun Aung, U.
Murtuza Saheb Bahadur, Maulvi Uppi Saheb Bahadur, Mr,

Ziauddin Ahmad, Dr.
Noogy, Mr, K. C.

NOES—46.

Abdul Qaiyum, Nawab Bir Bahibzada. Khurshed Ahmad Khan, Mr,
Acheson, Mr. J. G. Macmillan, Mr, A. M.
Allah Baksh Khan Tiwans, Khan Moore, Mr. Arthur.

Bahadur Malik. Morgan, Mr. G.
Anklesaria, Mr, N. N, Mukherjee, Rai Bahadur 8, O.
Ayyanzar, Diwan Bahadur V. Parsons, Mr, A. A, L.

Bhashyam. Rafiuddin Ahmad, Khan Bahaduy

g:me, hl{; l;.ias Rai Msl'lll'zl -

narji, Mr. narsyan. iny, The Honourable Sir George.
Baum, Mr, FJ Rajah, Rao Bahadur M. C.
Boeg, Mr. G T. Rau, Mr. H. Sharkar.
Chatterjes, The Revd. J. C. ¢ Roy, Mr. K. C.
Cocke, Sir Hugh. 8ahi, Mr, Ram Prashad Naraysa.
Crerar, The Honourable Sir James, Bsms Mr. H A,
Da'al, Dr. R. D, Sarma, Mr. R. 8.
Fazl-i- Husnm, The Honourable Khan Schuster. The Horourable Sir George.

Bahadur Mian Bir, Scott, Mr. J. Ramugh
French, Mr. J. C Bher Muhummad an  Gakhas,
Ghuznavi. Mr. H. Captain.
Gidney, Lieut. Colonol H X J Shill; dy Mr. J. A.
Graham, Sir Lancelot, Studd, Mr, E,
Gwynne, Mr. O. W. Bykea, Mr. E. F,
Hamilton, Mr_ K. B. L. Tin Tit. Mr,
Heathcote,. Mr, L. V., Yamin Khan, Mr, Muhammad.
Heslett. Mr. J. ' Young, Mr. G. M.
Jawahar Singh, Bardar Bahadur

Sardar,

The motion was negatived.

Pandit Satyendra Nath Sen: I beg to move:

_ *“In Schedule IIT to the Bill in the proposed First Schedule to the Indian Post Otftes
‘Qat, 1808, for the entries under the head ‘Letters’ the following be substituted s

‘For a weight not exceeding one tols ... «. Half an anna.
Yor every one mh, or fraction theuo! oxoeod.mg
one tola e Half an anns’.”
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8ir, my rate is half an anna for one tola, and not for 2§ tolas. That
is to say, I am not so exacting as my Honourable friend, Mr. Dutt, nor
e I 80 exacting as my Honourable friend, Mr. Sams. I have chosen to
adopt the middle course, the golden mean.

Sir, the enjoyment of postal services is one of the best amenities of
life in the present day, and we all have got accustomed to it. Under
the present conditions, many of us have to live in places far distant from
our homes, separated from our friends and relatives by vast expanses of
land and water. We can endure this separation mainly through the plea-
sant and ungrudging services rendered by the Postal Department. We all
know how inspiring and invigorating it is to receive a timely letter irom
a friend or relative. In some cases, I may say, such a letter is often
almost ag good as the very presence of the person whose handwriting it
brings. Such a system, I should say, should be made as cheap as pos-
sible, so that even the poorest people may take the fullest advantage of
these facilities. We used to enjoy these services at cheaper rates during
past years until they were increased for some reason or other which we
do not know; but whatever may have been the origin of the present tariff,
it has proved a failure so far as letters are concerned. There are three
gbjections to the present rate. Firstly, our ordinary letters seldom ccme
up to the weight of 2} tolas. So, there is a constant waste of this privi-
lege. Secondly, the successive stages entail a full charge which i« origin-
ally too high. Thirdly, owing to its unpopularity, it has affected the
income, I am afraid, of the Postal Department. The Postal Department
is running at a loss. The svstem which I have proposed is an old and
experimented one, and 1 hope it may find popularify with the
people and may increase the revenue.

T may add one point_more. In regard to the duties that have been
go far discussed, I mean, the duties relating to Schedule II, we found ib
very difficulty to come to a unanimous decision, because the imposition of
‘such duties made some of us gainers and some of us losers, but this is a
propcsition by which every individual will be a gainer—from His Excel-
lency the Governor General down to the humblest being. . Even Mr. Sams
will be gainer by a considernble amount annually. I would ask my Hon-
ourable friends to catch hold of this proposal fast and not allow it to
glip away.

With these words, I beg to move this amendment.

The Honourable Sir Joseph Bhore: 1 quite recognise that my Hon-
ourable friend has tried to link a reduction in the postal letter rate with
& reduction in the weight of the letter, but I am afrifid that what really
matters, what really is of importance, is the minimum postal rate. Special
statistics which were compiled in the year 1906 and in the year 1921,
when the rates were half an anna for 2 of a tola and half an anna for
balf a tola respectively, show that more than 88 per cent. of the publio
adapted themselves to even these low weights. I am afraid, therefore,
that any income that we might possibly get from an excess over tha
minimum of one tola which has been provided in this amendment would
te negligible, whereas the loss, calculated on the basis which T have just
indicnted .to the House would, it appears to us, amount to a figure of nob
less than Rs. 85 lakhs; in all probability, the loss would be much greater.
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in view of this, and in view of the fact that, as I have_ already lud.
financial consideration must be decisive, I must, I am afraid, oppose this
- motion. '
Mr. President: The question is:

*‘In Schedule III to the Bill in the proposed First Bchedule to the Indian Post Office
Act, 1888, for the entries under the head ‘Letters’ the following be substituted :

‘For a weight not exceeding one tola ... ... Balf an anna.
For every one tola, or fraction thereof, exceeding
one tols ... Half an anna’."”

The motion was negatived.

&
Mr. 8. G. Jog: Before I beg to move this amendment, I submit thas
I had a talk with the Department and they have promised to investigate
the matter, and in that light I do not wish to rush through this amend-
‘ment.

Mr, President: You do not wish to move it?

Mr. 8. @. Jog: I do not wish to move the amendment. There is no
particular hurry about it. My impression is that this proposal of mine
will add to the convenience of the public and also to the revenue of the
Postal Department. I want the Department to carefully consider the
question and till then I am prepared to wait.

Mr. President: Mr. Amar Nath Dutt. (Amendment No. 50)}

Mr. Amar Nath Dutt: Wo have been sitting from 11 A.M., and it is
now 5-30 p.M., and we have worked for about 64 hours. Some of us
may be strong enough, like my friend, Diwan Bahadur Rangachariar, and
can sit late in the afternoon, but every one has not got that constitution
and every one cannot sit very late. I request you to consider the matter
and adjourn the House. We have become very tired, and considering
our health, we find it very difficult to sit and stay on like this.

Mr., President: Now, that a definite request has been made, I myself
have been impressed by the fact that attendance in the House is con-
siderably reduced, and though I know that there is pressure of business,
I am inclined to accept the suggestion and adjourn the House.

Mr. J. A. Shillidy (Secretary, Industries and Labour Depart t): I
it not possible to finish this particular item? partment)

Mr. President: There is only one amendment that remains to be dis-

posed of. The other amendments are practically identi
ean deal with it tomorrow morning. P y identical. The House

t“In Schedule TII to the Bill in the proposed Fi i
Office Act, 1898, under the head ‘Lctteroe‘ ghepf:?lwi;:tbfc,;:go:}:dtzo the Indian Post

‘For a weight not exceeding one tola, open lett
. . e
with printed matters or otherwise such ns replies ::
invitations and greetings and invitations ... Half an anna’.”

1“In Bchedule IIT to the Bil] in the i
! proposed First Schedule to i
Office Act, 1898, for the entries under the head ‘Postcards’ the followingu':): E:I?;t:':ntzr
‘Single . ' '

Reply Quarter of an anna.

o e ... Half an anpa’.”

c9
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Mr. R. 8. Sarma: May we not make an ébpeal to the Honourable-
Member to withdraw his amendment? He knows what the fate of tha$
would be.

Mr. Amar Nath Dutt: I will consider that tomorrow.

Mr. President: 1f the Honourable Merber decides to thhdmw it
tomorrow, then the Postal Department v.ill have been disposed of by
then. It is a matter of one amendment and 1 do not think it is right
that I should enforce consideration of this subject mow, in view of the
attendance in the House.

Sir Lancelot Graham (Secretary, Legislative Department): The
attendance is very large outside.

Mr., President: That means that Honourable Members do not take
any interest in the subject.

Mr, Arthur Moore: In that case, may we not proceed, if Members are
in the House?

The Honourable Sir George Rainy: I am sorry 1 was not present when -
this discussion began. I would like to represent that it is important te -
make as much progress as we can today and tomorrow, because on Wed-
nesday, it will not be possible, in view of other engagements, to sit late.
If we could today complete the amendments before we reach the income-
tax part of the Act, it would make s very great difference and we should
see our way a great deal more clearly.

Diwan- Bahadur T. Rangachariar: May I appeal to the Honourable the
Leader of the House There 1s really a feeling of tiresomeness on the -
part of Members and a special request has been made by the Mover of the
amendment that he himself is tired. I think it is only fair to him that
we should adjourn. We will try our best, and I daresay my Honourable
friends will also join in that, to go through as fast as possible tomorrow.
I myself do not propose to be long on my motion on income-tax. In that
way there will be a great saving of time. I beg the Honourable the
Leader of the House not to press his motion.

Mr. President: There i& one further point which I put to the House
before the Leader of the House came in and that is that in disposing f
this Schedule relating to Posts and Telegraphs, there is one more amend-
ment to be dealt with. All the rest is disposéd of. That is in regard to
postcards. I think, having regard to the fact that the non-official Benches
are so reduced in attendance, and having regard further to the fact that
there is only one amendment to be dieposed of, I would prefer to adjrura:
the House till tomorrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
24th March, 1981.
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